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The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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OBITUARY REFERENCES

A STeaet : AT WEREU], 31 U1 Bl AR QA 74 Fewl #ff R q8Igy Wosrl qor it
G W 9 B §ES T & IR A gI N 2

£ TR gBTgR HUeR! Rifdma dqary fFrara &= &1 gfaffeca o gu amsdl e W
® A ol

S TSR T Fud e O iR 9 I IR fufdew & g w= w qen s=l
Rafdwmd & Sar & dear & oy e dr ]

£ HUSR! U | RIenfag o ofik I By b1eHl b1 &I A1 ©l

s R FBIGY WUSKI &I (Mg 16 SlTs, 2017 DI faeall # 76 a9 B IATY H gl

s GAY HIgT 9@ T AIad, ATedl, TAREd], dRedl AR digsd] Al WWl B SR
A & Riear Wi fafew a3 & afaffie fear S A ok <adf de o &
IRE BgRr & gy uf¥ew s fratae e @1 ft wfafafee e

S <@ DA IR U MR Ad e, Tl AT FAR & HAT O JoAT 7 wied

3R R, &, I8 Ud S/ JATerdl # Iy /A1 ) 3%

3T Y R IPT AT APl & QR A WA AET od ARBN ATl
e afafe; e o afafa den oot A4 afafa & aufa gen faftes dade afafor &

T B
& |ihT MG 3R Iorfad Siddl & w0 A o ddY A8 9@ 7 9AS B
aferi den fies anf & S & foay orl &l
# Ay 18T <@ & (g9 2 3, 2017 BT Rieax, 31 FH 9 83 a9 P 3 H Tl
B9 30 qd IRl & g W e 9h e DR © AR A8 A9 AW Haw IRaRy
EARICRICRI ]
31q JHT fedvTa oreTell & WHM # B8 R & forg #iF =t
11.01 hours

(The Members then stood in silence for a short while.)
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11.02 hours
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Now, Q. No. 261.
(Q. 261)

S Iorer {9 e "AA of, § A A wEew 9 ¥ e 9l g f 9w
wERUTag 3R QX g el & oy fafia g1 # orsr a1 f5eT o 9=, MRST Bl gewad
T4 & IR H AR 6 I8 W AN & G B g B W oo T8 21 TR GAaRvIfdg &
AR & BT SigT DT FaTE & BT 2 3R IHD! Jdl8 b T4 1 98 JIurd &l Sl 2
fores e |fdfer Sk gemfrE |ffs & oex &8 W gafaroifdg 1 aqmn & T o g3
o I @ g SR HETTST aRT1S, gelalE] © U g1 RN RIS, DGR B GHe]
SENT 949 © ... (egaer) Ridws |afify @ St Ruc g 98 g e 8 T 2 olfehd 39 W
3T Tch DIy AT g8 a1 8l U | a9 1970, 1984, 1999, 2003, 2004 3HR 2016 B Sq
e Rurcd &1 18 @ 911 7 U A W 80 T AT 73 TF WQ BN Bl a1 AN | HRabT aig
99 9 B §9Mc1, f98R AT < ¥ 918 & AT sa-i yaras [Rafq &1 oft| e wdeq uq
Haegq & fofg af#fa 7 ool RUE H derd, M |ded iR e SHd 988 Sied Reedl 1R
U URSeT ST Bl S9fely M SR A 918 98 SIUTH! &1 AT & a1 =07 dxaen
H1 A Bl

A STEAE : 3T DHacl He oY |

S o o H HEl aredl g 6 ToR ST 3R gEeHvId Sff & 9Y 1984 B AL B
FTAR BREAHI W WM H &R AId 80 PRIS < MG 3Tl ol & JR&.I9\T & 99 2003 &
T B AR 73.6 HUS T MK AN gl MW gRI I & Ier&l R 99 faer |fdfa
gR1 fUsd |re | MY Sfidsi & AR 17 Ruley ©l S99 I8 AW 21.8 IS <A Bl
STHTR AN WBN MBSl A HeAd el ol Tal [ARIYS BTV ¥ BT 2004 H AN o1 &
B ATl BREDBT H 72.9 H$ < TS 37l 2l

HON. SPEAKER: What is this going on? Do you not have any question?
2 Tore IO HEEd], § Sl WR o1 ReT § SR aq @l g (% 32.8 B T W RS B
0% v SR 2
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R AT HA AEIGT W AT © [ S ddgT A o HRST ¥ R HRadhl
b T H G BT FHRT DI R B & [ AEd A & 7ged W Sl U P! BT T3
fopar o, I¥@! RUIE w3Te &1 |iv & T8 2] e afifa g o= |fifa @ Rk i m
Td oy |ergd AfRdl § e yded vd {EeE & forg off | W 250 Al & Wi enit ©
I 250 AT T BT AR A 21 H S @rEar g 6 59 A Al B @ geoad |
& & HROT < H q16 B A1 43198 R Ia1 BRil 8, S9d weE & oy IRBR 1 3
J® @5 o ol T8 foan 21 39 1 ®Rur ok uRfRufaat € @8 Riw de & & @
ERACIERIRCIESIR
S, wolta arfera™ : AT el Heled, fdel HH @l RUIE &1 9a¥ Agw@yqul Wi I8 o
5 P15 Uep fTdpd RIS 39 T DI WSl B, R HHC WK 59 d1d W) G8dd o
f6 Sif¥ecem BT amfey| Afpa Sfiece wel & 81 iR fhaer 81, a8 wrsfefhe A) 4
BT AT fdel HT @ RIBIRY & 99 R vl 89 94 U WRSBRI DI g S 8
OB A1 B A1 BIs VA1 el SH §9 S I8 I g1 TR | Rifh TS, 378, 8)., wedh! o
3l T B ATHIATST L FHAIE B 8 AR DT W RwIRY T 6 Sfieces wEsfefres
#9] H BT A1fe| i A8 Y VAT HeR ©, Sl dw ARBR A T8l 8 ADhdl, 394 G4l IqT]
RBRI B TEUTAIET BT MaeThdT Bt gy adt Uee IR ar a1 & 3 o fAfas
TSHY S BT HATT W $TH AR BT | i 39 9ol & S ds o R w® & {5
A & A ST Wl 8 3R 98 WSd 9 & B Al 3 Y| ITdT AGE ofd §Y WRBR
H1 Y FHHC S BT [aR 2 iR ST 89 984 Sloal d IS IRDRI Bl Il 32 ¢
# rorer {9 HAIGHT, A IS HATAT B HA S BT AT BIST STAE FABL B ey B
T 5 3o q=1 AT § 3R g St 989 &1 et 3o+ §1 & 3iR Sard Al ofrgAl § W
SRR

AT IE € 5 ey & I WAl S ey Y S € % U ST uErs ¥ SR dear
UBrS &l 19 UIed AT IR BT URUMT 8 3R 81 YRR HRA & AN AT 3R Ul |
M dTell 91¢ TaTa! offel gl fRATe & IR § Wedl SR & fh Peal U8 89 & HIRO
a1 e 8, 98 BN, Wed, URAN, WeHal AT YAYF T& H Rl g AW de a8 7 6

1954 1960, 1970 3R 2011 ¥ IR TR 2aceR YA g gl &l I8 # T B a1d qa1 &
gl fIeR 4 SRl AuTdl 3R 9RA & dra g8 drell T B WERG Tl 8, D1 STaug &F



03.08.2017 15

B9 69300 T fheldier & 3R I TUTS IT Hoo P UTad &l 3R A T B ygiisa
H IR R 4R B g¢ f[8R & A gl 9 4a9 el g
AT eAY : SHD (U T MY A1 o7l b Har?

S O I9F ¢ HBIGYT, WA I8 U 2 [ Il aSl A TR 12 fHAniier )R W 18 I,
2008 P Udl 919 H SRR g, D BRI 3000 a1 R &F § dad AR @8R B
FAATE B AT 99T g B I DI HT 98@ AT A 18 AT AT B S w1 AR A
HEIGT & IMUE € f5 100 At H BRA TG 79 AR BT 200 fHAHIR IqA gl ¥ &R W
PR IE AR 3l DI et I8 HR <l &l 916 A el Jq18 ax <l g1 IS g f§8rR
RIa 8, 1 3y R 31U © o 5@ I MU WRah! Bl TAIHRUN T8l Bl R HRIDT Dl
Sd T A Y AT T8l &, q9 b BREDT G gArdl 41 | F argar g {6 wxawn &
Fafior wRd g, A1 A g@T 9g, s 9 wh 9@ | ER $ 96 @ @ R
UREDT B AW T8 3l [ G H AT BESH a1 U, offh BRI W gIseH T8l gl
W 3T § fF g TR WRawT 3R e RW f2ared & e g8 aft ok o i &
U BESH & foTU WRPR & U RIT IRAT § 3R T FHIE 87 WRIDl R AT HIF KT 87
# wwgrr f g e, fAer ik 9t & el & Jare o &l

ST, Wollg aiferam= : 3redel ARG, fI8R WRBR BT HRaFhl & aR § I8 Hel o {6 TErR &
qIG BT HROT HREHT 2l A T 2017 B ST H bl Il 1ederar ¥ o O R 18 R
I9 < P AR Hgdl e HHIYHE BT T€ BT § [ HRapl B goig 0 A 43 fheleR
JREH Th UM ST X8 qhal 8] BRapl bl ot W e &, a8 43 fhardier I amr =g
ST | I8 g dfe] dHied & Rule g1 I9a a8 f[8R & q3= #301 &I Yoiced faar |
3R fER WaR A & I 1 FH8 & IR 7 RER IR & Ja1 ¢ @ 1§ g 131y
FHS TH & foag IR g g A SRRl & g & ik wEfere &1, St 3 &
q 6 a1 gHiae 21 BRI IR% W 43 fHarier 8, I ARY W HAS & forg oy f[d8r
TRHR A W 3 b & 3R Teg & HHS! ACHE B AT |

N ST UHTY ARTU TTga: JET HIGIT, AYS AH I A A Gt A1 9t S iR
A ST HAT ST A BH ST AT8d @ SR 92 Al 9gd Ah-A1% § b xR @8R # 1
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T4 A e Ferem & foay fF5e e W) AR wR @ 2? S geE-geal 89 G T8
gl R R g © 5 gwe o A forar R 2 % fIeR w0 # q1e ok R ¥ wdfta
faft= ugqgall &1 @@ A & ol AR b1 767 B f&ar Sem| gg-gg wE Yd § Gl

TR, AT W) q8) S B AT

HEIGAT, TR ¥ o B BRIDT, JIR, Jeaiiol, Sl 89N AHaT &F P AT ISl 3,
RS R HRaET I MG & TF W W0 @9 81 I8 8, Afh o w8l 317 uram g 3w
RT T 37 B I BT U ol O I el g © UGA ©f I W BT S W g,
I8 AN HOCH &7 F1 T Bl W R Goariiol, AR, IR &1 R, e sars @
SRT AT HAT SRV AT WRAT ST ¥ Uab HelH1 Jd DR gl ol T qh1g AT e
fepaT @ gatm 82 DI Ul Tolil Bl PR & 87 BRIDT AP Wl TS (bl D BME &, I8
He qb IR B b f[qeR H 741 e A @® W T B AR AT 987 & Tge 2| sl
TS &1 AHTg AR THIWN TR B GRI B 3T B2
T dTEE, T4 e iR T weeor wEAt ([et SH WiReht) ¢ siede HEledl, A 9e
T 91 gardt fear g g fegpd weag ® 5 T # e @) 9gd 9 e @ g TS R
3RV T Ied St 1 W ST Fel &, 98 1 i v&p |edrs ol dfh a8 WY o o= © &
Sif¥ece & fou & @ 2002 # U el HACT &1 off, oifh a8 gof @l @ A
AT T |9 2014 ¥ WEgd R @ S| 99 HACT D RAIC A g 64 ER @
feas | TR o) ge fam & fog 1Y, 9 |9 S9! Joice Wt fhar| SR et
eyl S=BM 7 W wE1 & 0 ft I8 H T T &R 99 HAS &1 e fleelt # o T B
ggell I VT & e ©

AEIGd], H AN 9ed B TP MR ol aredl g 6 Riee a1 B9 gl WRa H
gAD UBdl U WRAERT o 3R 98 WA I8 oY 6 AT @9 B 8 Sl dde, uiE iR
€leR PRI & A B &, et refifdet Ae T & Qi Gt &, 9 T Bifds qE
@ I W TS I B R A1 R o T F SR ¥ X Fered 9, S9! g R &
IFDHT Gl PR AR [HAMI BT T8 X 99 od I 3R IW SAD! SMMofifaet Wi gl off 3R
Tt ) oSt B STt ot R8N X B IR AIhAT BT deall B I, SAD UV bs 59
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UHR SIS T 8, Sl g0 Rl 3R ST aRum I8 e 6 9 |9 T9erl & 1Y
H 98 B FA1 T S A AT Y g, 98 ATAS < hd, ATAESHA JH s IR
PR Pehr & 99 fFIRI B o et o TRl 98 X H R & Hd W, A1 ST e
g a¥ 2002 H Ugell HUS T, WAfbT I HHS B RUC gl @il LT g /Gl S Dbl
ARHR 8, o S-Rafect & gga TiRar 4 fordn garm € 3R Ugell IR g1 IR &1 2 b
T % T B e 89 R B, Ifcp T B Hisd 89 gl Afedl WR Al e Bl 89N
A AT [T TS S I8l 98 §U B, S U UBR A T HATT & e AR B
S fl I8 F S gen 6 989 9 W 1 399 gN §¥ @ S, U9 S <E
ST, & T foeaT © 6 98 W 81 T IR & 1Y IWHY SR B, SE-AEER @
&R B | §7 GRT RIT-a1 fHAT BT oW 8 Fhal §, o fHeRAT SRS &Y sroiiden]
39 W NPT oft, ST Wi g Hpreii|

RG], A S B WRBHR B A drol el 3k A St 7 7wl {5 ST urerd
PR | gga e 6 R WSR & 320 B Fansll| §av1 el b R IReRi & [ g9
B PR TR BRI AR AT I8 fAer & 73 & g | 89 A1 qri bl AR 59
B BT B, I8 H 3MMUDH AETH TG DI eI Bl gl... (Fagm)
Sl. WOl TwdaTe: HEIedl, I8 Sl W & e 8 98 JeNR ¥ WRED] dd I ¥ A8
AT 21 T8 BT NN & ol W IMMal = 3R Sivr oY A= 520 Sft < a7 fear, ) FuRor
@ gATh H Ted A4 H W a9 2002 T W AR ¢ Hbran Srar A1l 99 2002 # I§ ST &
T TRT, SEHT TSl I ol & areHifes TR SR RS & S9IRI s &1 A ST 2,
Bl §1 I¥D Tl el ST STl TIaT8 & T, W8l ofd (b 38 ard & 99 §

A A HAL ST A SR © fb O ave A 98 Baci b iR FrEl @ ard a$t
TH D IR H BT G L @ AW H fem arelt 1 A fLereds § O 'R g @ isE ©
3R Y 31 UErS! ARt € S Ugd G'l & offeardl, S WY TRl oOT% dEd 8 9 64 AN
I A URR, 1 3Mfe FMdIadr Jad I R S T8l (e & o GR1 Bl QR AR
qTHfh TR BT STl ddrg 8 AT -1 A T30 S 39 R faR i f S Jurer &
et ot € 999 O e 3R YRR 3Tl B, 99 Yl BT fNdrem B uENE $| 599 98 &
Alpel N BT AR A el G, 1 ddbsi el 9 ST 86 A1l § 39 IR § g1

T S | g argm?
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Qolt AT WIRAA @ WEIGH], WA WG | Sl qard (AT ©, 98 [arel W T Usel qdTe
ST B 3| [T FHeA-Jer SR A8 § 6 S S Bl o1 {6 THIH W H g R R @
g, TN W B golae # U HRAE fordelige Woide g9 @1 81 9 SRS Sl U
aSiifdepT & fofg WM W anf3m off, 97 sofifdereli &1 Rargaar & &, A dG A
fiepar w8 Far iR 39D g @ i A gewt 3 ff Regpa W@ war g W A SR
SHD! WERS Afedl W e &1 987 I8! IR TSI 81 TS 2] IqDb HRU UGNVl | ATHA
&t H fl & 9gd fgerd o & T AT UgEUl & 3T HRUIT & 3rerar Riee t Ta 9gd g1

PRI g9 TS B

# AR AE BT 3MTD AIEH § AYA PR @ g [ I8 Ugell IR A& PR B
T 2 6 eI foaciigs &1 uoiee W & fo a9rm R © R 9 sgies S 98 e
ol off, g 7 HRIFIES I8 B Hied el & A1 b BR G AR IEH AL
i Tedq St 1wy W SWH AN AN DY B HD, FAD! AU D A1 WAL
R BH DI GDaal R @ oY 37 € w21 89 Afedl Bl Rice I gad e w8, I8
T O T 21 99 SR oI=T |1, S A9 dEl o sH sl 1 WY WEANT o, S Addl
T WY & oy gemi|
#it iR Io= diesl: e HEIGAN, B AT BREDT I A% WM A g8d gy 736 e

e oIaT € 3fR WRawT SH H 236 fAferae e e feuifve Biar g1 vaRided &l &l o
5 R Rrece™ @1 gerr 2§ A o Riece™ & 91ad @@l BT 2, SO S9a Siecs™
BT TS| 9D oI TSH S Bl FETIAT oiedl © Fifh 14 o S ATRY rades™ &
fov| s9a foIg 23 A1at o] T BT T s, BRI OIS © X H 89 dld 38 ©| HRadT
RIS § 109 TIC €1 98 aR1S1 € AT ¥ 8, Y8 aF XAl eyl Recs s & Feod it e &l
TAd U= B TS 2 5 wRant SH B IR A 98 Fder arelt g1 9 Al § wRadst RS &
gaol fas B Aobar g1 anft grord U © STRAH ¥ Arerar f$fEae §, oiEl ¥ AW et oft 99
g, 3R ST ¥ gR¥eEre fefgae #, & Ml R® He[ IR de[ Bl §, U @ d1. Uh
T IS W 81 BAR R aga Sl g1 . B! WPR Pl Bl ¢ & dd PR
Af TE &<, 7 B A R Fhd R T B g IS B o W 39 vy wH 3\
AT <& Bl B ST B DI AN BT g

Golt S AR @ AT e HBIGAT, A G Bl Hedl [dopdl el © [ Riee o
AR B 718 § HRahl & N-UIT 3R a1t 33l # off, fF S9! gem & foy sga s AR &




03.08.2017 19

@ 3R s M| H oMyes A1ems § AG HEW DI A8 qAMT dredl § {6 gq @1 [k
TEHA Sff F AT q16 PR W@ ¢ [P a8 e A a9 # & HA @ & Y| EH 1 39 W 37
® gl I8 A S @ WHR T B A1 -1 JAN B 6 I8 o Riee el smo, a8
S g9 @ oy 6% B A |

e 91 S g3 A WG Dl qdl © [P WBRaDT W AN G B ASS H S
SIS BT B, I @ WY A Niee @ Wide| 8, Uedl d& B, ool Ael HEl § [ER &
AT AT FER A, 9D U O & T FG & Repwee on SN, 89 9gd S
SH IR B PH B DI AN R 2 | 39D MA@ H T AW | AT GG 3 Uh
et aR B g 5 & Ko 9@ & forg 37 9feem dna & WReR @ gen o g
5 oMY wefe ASHE YUM & 3fd AR USRI &1 IR RS AR U I Hioide Ao,
S YT D YANG & W1 Sfd 87 Wolll, 87 R B IR U IO aeb bl 81 H o o,
T H MMUS MM | A S 9 G BT TSN o1 dreedt gl
3t gomaw R area: A Siedel HEIGAT, S 989 1 JE ©, 39 WX A9 YA T8 © offdhd
I Bl 76l ¢ 81 Uh € ©l U IR i, W HAlSX dlfedl Sit 7 g9 G § Ueh /T gerrg
off| fora we” € S T AT T BT SR 7] I IR B IS B WY B RE ATSHY
et &1 & S o I e T Myl S9H T #RT ofal ® et ure A # R
2l HER, FATRIEIE IR JSAT T Bt i Feh et g, a8 fea § o & vt Bkt 81 89
T Aferdl @1 Al WY @R faar Wy ok g8 e WAl § S A @i 4 gl derar o
gt QIR T WY % | 39D Al fhat 989 B ofl, fhas Y AN B @1, Bl
U T8l 2l Had P IUN 2| gAY AT b Jed © b S Arferdr €, a1 4w aR Q1
WAl H WY A @ §, IR gei iR T @ Aiedt @S Rl I8 S B8 I8 © % Bl
HME T HAT B Al AT a1 Q| ... (FIgH) A8 Feds § [ SR DI DM 9 HAT & Al
FHHS §1 | .. (TFET)
Qo AT WIReH : e HEIG], A Goad (98 Sft ®1 I8 30! ke 9 u © 6 & S
AR el 8 84 g3 B 8, Wiell BHS! 81 a1 & SBie By R <@l § Sfd d g HAT
I 3R 87 IfieIaTar | ST @relt HAE T8 g9, aRomw § gRourg it

IB G 91 Pel B, 98 I8 DEl § [P Al ¢S IR ©, IFD! W H A & B
IO TR T BT DITC BT S AT YA goTl 8, IH ol 891 I8 d1d W Bl 2 6 S
SIS AIex B, 98 WM H 7 WY afc 98 G UG & oY I Bl TE Ul IR WRA H ga
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5 AT RBTIET ardll & W AR UH.31.Y. |Igd 5ol o aiis 9am Hisg o, A

R TeHd S AiNE & 3R I8 TF g1 6 I &1 I 7ial Ul BRN, SHHl T B

AT FAT H G STelil dfch 7R B RGBTSR IFDT gRATA Bl |

Yl WA HEley St & Wiy I UA.SLY, |TeT g3l © [ glce drer &l 4 S Bl
TitbedR faumT & w1 ff gART Tde W1sH @ @l © {6 tildeR @ forg 4 g0 gxaAre
HA| o g AT (T e St 7 S & § 76w fawm & forg 1,700 w0
Tt Riee & W gaa el S aTer &1 ok w9 & oy ST &, 39 &1 dfde # off
TYaet B3N, T.UW.AL H T UYad g, UH.SLY, WATST B Y 3R IWH AT Hioiaes SR
o # el MU €, R ge doige A R @1 eRgR-HWS B Ud §RA & 7 3R
Uh Qe HYR-Jard &1 2| $HDI Adeld M SR IGAT & dIF Wroided & Sl Terel 5
fifet & SR SR A =l Y 7 SR fedt Wt i STt SR &t fae gam arett &, # omus
HIEH A W DI IE OB < W gl

W. ST. WA AT ARV e #eled], dgd-dgd gIdiG| # 3fud AW W A8 yoHl
=red! § f& when the Standing Committee along with the CWC officials visited
Durgapur Barrage in October 2016, they had suggested or recommended that there
should be immediate desilting and cleaning of the Damodar River and near the
barrage area. In 2013, the West Bengal Government had a consultation with the

Central Water and Power Research Corporation and decided to have Damodar

Action Plan similar to Ganga action plan. %=t S & g3 I8 Yol & & 9 an 4

STd! R MW @i Is the Minister making any Damodar Action Plan to carry out
desilting, cleaning of the Damodar Barrage area? This will save the man made
flood by Damodar river due to release of water from dam by DVC.
Gl I WRH ¢ WA e WEledl, M} dell @ AR H S a dare ey gl {3
fifect @& IR #9 ygal & der B S Aled 89 T 94 W B, 3R TMEIER 4l 3901S
qreRdSl ! foe # § A1 I8 W@HIfd® 2 b S/l $RorT BT 2l

IfhT, g3 S HEGH A A DI AFAT TSI FBId] A B SIS PR U IR
HAT §l § S9 ufegq e i g, WY 9N SAfABR ufged et S gl offeh, ufead dmd
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TRHR H1 G A SIS TAR IR-GR 3T & a8 1 96% ¥ 78l daa1 2| I8 a &b sR
TN TH ST Y do@ § TE ATl I8 d@ 5 9 g $fifee wRa Y TE WO | o'W A
W T, DT SISO Aicfhde W 81 o1 @ oy 89 99 i ¥ 31 SIS B o

# 3fTUch AewH W W ufTEH el b |t wiféAl & A gewdi ¥ fdedT dedt fb
e WWFR H B PR BT W dls ARG Bdr 8 g9R faur &1 ff +18 ik Bl
ST HUT BRD AT AT ABR A A B {6 g4 &R Aol &1 R < aifep &a a8
W HTH B T |
2 IR S A& HBIGAT, ERUY HAT Sl BT HATAT STl FATE, Tl [qbr 3R
T ¥REOT, U i #edqul b & oy o 1 # Fg ATe e =redr § 6 o sgy sted
S B WHR A A IBM A S Thed & foly HAC! R 3t oft| et & sifvaa w73l
G TY DI AETT H g8 HHC g1 AT Sl A& fApr iR arrereiiy fAfas St et @
gIcls AERAT U WANT &I a1 2] 3R 3MU SF1 ared dl X < H T4 s Thew
FRITRG & Fpar g1 A I & B U © 6 U a9 § T4 1 ™ 2 3R gER a9 9
$I0iS ATexdSl g9 BT Uh bl §41 2l 3R 9 Q1 d1 AT H Siiedl dl gy 31cd St &l
S YT o, 98 YT BRI R <F # et ot Afeat € oR 89 I Sired a1 Sf@l U 8
agl g ferTT| et IR ST U B, I9aHT W 91e) ST Stgl U el 8 98 Swere a8t
81 Q| 3TST |ANT &1 a1d ® b oy SH1 & Fgl Hiog & # S aredn g b 59 v A
3MMUET AT I B
Qo I AReAt: AT SreeT WEIGAT, WA Bl URM F AT U dTeR AT, offhd dacs

AT H YD HIH A AT G DI I§ TGN <1 el § b Rax gexfelfd & ugdl

30 HIoded 9, Wifdh 31d 31 Hioiged 8 Y &1 39 94l Hioidel IR M =cl 8l 8| 7R o
H ol IR ol ) &M = @ 2l S9H 4§ Sl uga foae o, s forg A g a1
H1 frew o1 6 g9l Ja¥ ugd forn Sel a8 fqe da-dadr & fog o1l da-dadr & dR
fPeraRdE 81 Y 21 IR JQe AT AT YT Dl WRBR T & AR Pl Jh? @ I B &
2l O B saeT U B, 99 & Be-9ddr Woide & Rra=ar &1 fafyr fedhy o fom

fefderar B9 arell 2l
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IE YRA BT TSl foTp BITT| SO & q1g Rax gexferfd & forw st #1ar St &t
IRBR B T Ugell o BT 3D 91 SHT-{UoTel T UR-arfi-der I r foramd ot
IR B9 @t AT F 21 9 & <1 2 5 ua forg ga foeed Y T Saeor W e Srgd|

# oMU AW W AMAG Wed ¥ I8 SN bl fh Rav gerfAfda @1 v
AT G @ U9 ¥ G ¥ P GG qAT 39 GAId B AR U TG B B S7aER
e AT Bl SR B9 BT QX1 BR oIl A1 B9 bl 39 RaR gexfelfh & gR1 35 B9R
AITETE GlaR SRS ) Adhd & 399 81 35 fafer™ gdeeR i [afad o a@d 2l

STy, T MU A1ETH ¥ W ¥ Ry 2 b JaR SefAfda & uer # <=1 &1 S
g, RN S@ N T I B S D G A Ig 919 Sorl, A AT Sl BT g9 9
Tl el ofeed, #§ =@l € & ool 6 f 59 e § g A a9 eiR Rav gefafdn
BT TP Bls Tald YHR Bl AHATE T Bl db |

ARIGTT, B TATARUIfAS] &) At AAnsit &1 e fhar ¥ da-9aar # 1 frgh @
St &1 HaTel 31, SETRI B FAHT BT ATl R, 70 ARG AN DI SATSNIhT DT HaTd
3T R ASTIR TG AT BT Fared {1, A 841 el fb a1 70 g A & I8 3R
ISR Hew@qol & Ia1 & 99 al Rral & ol &1 4 ware g w®ife 3 3mi g gow
T @ U S9! W Il Ae@yul g1 89 ST Wi FawRT B 9 T AR Tl BT IR
fan, a1 # oes HiegH | QW AieRvIdal den 39 9l dAfeal B g=gare g, R s
ferniw faam 81 Ken-Betwa is ready to take off any day. =i oft fag aifemT & fafr
fSFTR B aTelt 21 9% A1) WHR & ggal RaR faw 2l a8 98 < g st & s
3t St 7 wodel Bt Al g8 |quAr 3 2 HiGl St QX1 H| galery, # Ay wed qn
SR Bl Ig TGN & & gl

AT NeAYT ;. T A&7 262 |
At e AT - IR L |

A T, AR IS
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(Q. 262)
SHRI A. ANWHAR RAAJHAA: Madam Speaker, the questionable US Company

got quality supervision contract from NHAI in India. The evidence before an
American Court pointed out that the work so given was done only on paper and
not really on our highways. The American Court had also ordered the said
Company to hand over to their Treasury the net profits of four million dollars
reportedly earned through corrupt ways in India. It is learnt that this particular US
Company was blacklisted on some other grounds by our Union Government in
2015 itself. The point, whether this misdeed had happened during the tenure of the
previous Government or this Government, is immaterial. Our officials are said to
be involved in such a corruption. In this connection, I welcome the action taken by
the Government by constituting the Inquiry Committee by the Central Vigilance
Commission. This Government believes in country’s development with the
slogans like ‘Make in India’ and ‘Start Ups’. Why do we not give such contracts to
our own technical graduates and Indian companies? Why did it take such a long
time for this Government to bring to light this particular misdeed?

it fAfem Tewt: Wiax #EIean, WSuH [ sMRET & ST SUl g, IADT B9 a9 2011
H 2015 TP GRA IWBR & BB & F9I 67 Hoded QU ¢ | 39 IR § JuAY H DIC
& AHT IB Sl g e, IHH 1.18 Ao SieR &1 g9 o &1 a1 Bt T T8 |
IR Wi Bl...(FaEmr)

IH A WS : HSH, TS -Tel 37 &l 2| .. (Tagm)

AR 3eaet : H9 59 forg drer B

.. (zgaem)
sit faftm et ¢ WieR wedT, sFRe Husl WiEivd e Sl 8, $97dh] R ARBR &
HRIBTA H 37 Bigae SRR g9 & fory fQU U | . (sgderm)

IH AT WS : IMATST 181 o1 J& gl ... (aem)
sit fAftm Tea @ 3@ ImES A [ Tl .. (FEYF) FTH® IN H IMRBT DI B AW

... (cgagT)
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HON. SPEAKER: I know there is some problem.

... (Interruptions)

U LA : MY AT ATSSall dTfely|

... (c7aem)
2 Pl TeH¥ ¢ SERET BIC B WHT IUD AN H FBi+ 9AM < gY HEl 2l ... (FagH)

DR. A. SAMPATH: Madam Speaker, We are not getting the translation. We

cannot hear what the hon. Minister is saying.
it fAftm Te@ : Wiaw #2IeTT, SUS IR H ARG I & AW S gae fear T, I
1.18 ffoa SR @ g9 & E T 39 9@ @SB Wi & 21 ¥ 37 digaew Al AT
AN ARBR 3 @ Ugal DI Herl | 39 ol 2 4 4 AT g9 &7 $I 9 | O & I8
=S 3T, Al H ¥ UGS Bl SHRN & AT Ay, I SFEAN P& B IqD
HIL-J1 AR 7 A S A o Bl o PR & 3R IqDh! W §Far Y& gs
21 39 PULI B U MR A S & B I, 98 A Th Bl bl o 807 efi-ic B 1| 319
Had U DM 39D U & 3R D! 3@ 2018 qh T

# |e P faward e @rear g 6 s9d ARl @1 d9 9eRiy faey o &a &
R Wl S g% 7 IR TIUHRMS S o, AN -3¢ ¥ IS HR@H & foy Sl g
HY S §, S 3Dl <ih fovces BT Bl TATATRS H W g9 g9l Mara e B
314 Hacl TH & B T Tl 39d IR H Hf O gFEn R grr 8nf ok 'R TEt W @
F 2 SIS Ig H O RUE SMgl, IS MR R S A IR B, Sd IR EH
PHRATE BT 3F IR H UATICINS B I-% A W JUAY § DI DI I8 TGN goq & fog
B SRR B & b {51 ol @1 3 0 QU 17 & I 9 BH T, A1 8F I IR
PHRAE TR G| WHR 39 IR § & qfer FuRef] S ff geEr g § ok R
MBI & gRT fHaT T B, S9D TR HS! BRATS Bt |
SHRI A. ANWHAR RAAJHAA: I welcome the action taken by the Government

in this matter. [ want to ask the Minister whether there is any time limit set for the
Inquiry Commission.

#it fAfom TeHd @ WIHR ABIGAT, TATAGSTS Bl SHFRN Y B, v IAORS! JUEY D
AT JATRE B goT & 6 s fpwe! fdar & S M 84 ua &1 QIfg, drfs &4
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HRATS B T | ARG & IR | ff, I=W GelHIe! BRAE PH & 2 3R A +X feurcae
% feX & I B W RN 4 W) 39 aN § FRAs IS DI g, S0 4 81 SRR B
oI |eam R I3 €1 oSl 1 I8 ga H A fo S 8 i 99 JuH WDHR AHDN
oW, aft gFrrd o & WM SHaa R Ry Ty, g9 a9 R HRa T8 anf e g
MY, e QU Y, IHH! W Jd DHRAT BN 3R IHD! SN Bl 81| 89 YU AARE &
T ft BTl T PR W &l O & AP Ferfl, Seg I Sieg I8 BRATS B DI 89
IR BT |

N e IR WS qEQAT, A HAL S Bl H 9SO @ b S g H
.. (@) 9 TRE | TAERS & S .. (T9uH) I gl B, 98 dof 0 W Bl # wed
Bl ... (ge™) B R® A 39 I D1 fqvary foer g b . (@ragm)

HON. SPEAKER: Some problem is there. I have told the authorities concerned to

look into it.

#t fae HAR WG A H3A1 S 7 O SFERRY YH B 8, Al dig Hl (@) ITD
HAT | W& gY pIs Al ARG .. (ragr) I8 91 gaehl W favar 8 3R @R <% &
P ft fea g1 .. (@ge) Rife A #E ST (EgH) Saw 9t aRfea €
... (xI9ET) A UH Bl A I © AFAE GA S gAY a9 IR gAY ¢ B FHY H, gAREs
3R ETS &1 &9 I B RIS IR U Bl YIANEAD TS § 3R golgEE < @l

QRGBS TG g1 JAG-1 § T@AS A -ANel! T Gud 24-d1 BT ... (ag™) I sATeEE
TP BT G ¢ ITH AISIHROT 81 8T & BN DM 9gd Tl §, H AW 75 Sff § oM
fpam o @1 a8 M ISl F S TR Tl a9 2019 H TARER H AEPHH T D! @ Y
FAIEEIE A AT AR Bl 4 o fHar S|

sft AR Te@R : RIS, W SATREE B B 98 TSl AT IqH ol fGgmd off 39 folg
AT W g8 1 AN fSurcHe d B9 3,85,000 BRIS & 403 Hviae d9 TS o, SAH A Th
Aroiae ol 899 50,000 RIS IUY & Hioige &I <fie &R Ryl oot g3t aard gy = &
%l 2 6 T 100 WRIE T B oiae Bl Al BT 8 3R ISP B Y gl ol o
Aroide & R ¥ AT 1 I8 & IUD Hodek Bl oy A7 sHd Uded Bl died fhar &
fhg g9 oY Bae dogex FER & Ul AT 81 81 99 WY I WHR gRI s

UfFafoTer &1 &M & 81 UTdl o7 S HRUT B ATH T 8, $Y S8 BT 3R FARRAT
& [FINE & HRU B ACH GIAT 8, PV SIIE gehlaiC T8l 8K AR DHodex Bl A al-
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3 a% weT @ iR HW TE gl R AWen ¢ # wen o g fafeiem g g
SATRIETE-oRd-T$ Bl5d TR 8T8 hic 1 ) Usp 3fTex ¢ a1 {6 39 4 o9 9911 <1 Hifd a8 B
I A U I 21 379 U IE 2 {6 Uscl Q1 ofF BT & el B @ 2 I 4 oA B H AT
oAt #9 o0 ARBIRAT F Hal [ PIC § wafHe S & g8cl 89 AW 2 o9 & a1 $H &
I QT B & IR 9IS | 4 &7 | 89 IH Doder Dl JIdT, T UATAL3NS A BT
S Ghd & S W T B FGRI Bl g, S 50 BIFGl B fHAT 21 MUB S AEAT 2 P
SATEEIE H HEIPH & IUD Uscl B, 3dD (oY HioArgai 8 ofb § amuen! favary faatmar §
5 P9 & TSl TAEIE A RIS, Bl s MRad W § QI BT DI BRI HT|
£ FHifa e qRAT: ATe WEIG, § AUD AEH H AEAE HA SN A S Arear g (b
SARI-IEAGETE S 4 o gl T8 I A iR AL & &5 J ok HY TEASEIE o
BU WY & ¥ AR ST 2l &R U SEiRis TR 8, Aadids TR 2, AT d8l bl (R
R 2 fF ggt g T8 Fad| qHT WER & GHI S a9 I q8 99 Y, IS O & Qi
IR% Yeh-Uch fhelidiier dep i ATel & <&l 81 U1 je7 2| 3l Brd # 3fu oI reqrg fag
AT O # &R R 37 AT, A Dl &b 122 RS TUY < @M g 3R BE 7 B 3R IE a1
X (AR Bl SITQIT| 375 8-9 HEM BN Sl %8 &, a8 ATST A T8l gAT & DY Bl A 4 =
@l 2| HAT Sl AU AR {32, 3ues WA 7 o geAthR AT 1 B, 9 3H Bl
ITed & Afh 31Mua AYGRY T8 aed €, STD! FIT I918 B, 3H MY W | T8 AnT nfaarh
&3 W YORAT &, IO AR ORI Ml S8 A AR $aR AW gl 379 I5oid 4 8 g9
200-250 fFaReR BIR SIMT Usdl &l omel I8 R g, a1 A+ w30 St aarg f @
M 122 TS v Refial R fa? 39 R S I goidl & IR W 8, I8 HY d& @l
STTQT 3MMUehT BT AR BT H fha+r 97 3faR 8, 39 a1 BT 31y <Rav| a1y &H fawara
feamsy b §3R 3R erEveEE & 9 ... (aU™) AR WA 8 @ 2 ... (Faum) |
#it fftm Tewt : Wi wEIew, s fofw W I8 f&ar &1 fawy o iR aues I8l Wt Afen
g8 2l § B Aoriae fewlt T8 wxar g u R @1 € iR YA gAY Bl Usdl ©, I8
3! ARBR & FHY BT QAT ZAT B AT $0 B H Sl dep off, IFT U1 o1 d8 R
o, 9% T 7 & foU IR T8 o 39 BRUI Wolde St 8 AT T 3R Wotde &l
SEHAYT B 93 g oft 3R Beaer B B at AT 7 781 o1 ... (1) |

# T WS Bl W WY A A ATsdl g b MY Wl e © qEI Wedd 8
el Ifaed # Mo ag fohar o, I <) AfdeE &1 9T 9 HEW BT 7, anft ol BE 3@
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g 5 o 7EM | MU Y Fer iR A oo TE frar| s e ok 39 W # faraw

HEM T 3R T, MY Ig FAST IfSIY| o0 g A FW MRY A9 syl .. (Fagm) 122

TS BUY Sl 71 AR fhy F| A8 AR BN & 918 Wige AfdSoRT 81 7l B YO T B,
3l wHE qTht gl AHIY Sredel Heled Wl A e Bt o # 9 & srfereriRa, st
NfABIRAT 3R Picaed DI ofh? AMUDH U AT AT| 3T dw=R H HIfST gg | # a=R 4
g, 3 [ JAABINAT DI gard| §eb 1 7 & forg FIR 781 o1, #7 dbi &1 aga
HSh AT &1l BAR AR b & SMAHINAT D! e g Ty, 899 Dl [ are! doae §
3T e BT 99 TR B 122 HIS 0T fQaT| 98 Holt gREre &t g, # 9 T8
I ATEAT §, SHD! Bleld dgd WG 8, a8 d9 AP Pl H &l afehd 3R efiiqe fobar
IR UTectH 3TN, ST BHRT UIoTde SRINGER, dhicdex AR db & gfafafd firersx t=m s
B H GHR T BigaeR Bl <hR B HR & 8, DM YO | I8 B [iPad dramaer § g1
BT

S ifer oret YRAT: TS FHY AT A

2t Fifom et A9 Ul usel € gIr © {6 MU BH A BH © HEM BfbU| B s
W AT B, 122 S JIY AR © AR Teg I Teg B R BN MY HE@ e WAifa
Ray, faar w9 SR

DR. A. SAMPATH : Hon. Speaker Madam, we are all interested in the

development of the National Highways. I would like to seek a clarification from
the hon. Minister. In the reply given by the hon. Minister, it has been stated that an
amount of USD 1.18 million was given to officials of Government of India in
exchange for highway construction, supervision and design contracts. This was a
news item in the United States. I am not concerned about what has happened there.
But in the detailed reply, it has been mentioned that the consultancy services were
awarded to M/s. CDM Smith and Wilbur Smith Associates Private Limited. From
this reply, I understand that the consultancy awarded was for the total amount of
Rs. 180 crore. So far, around Rs. 170 crore has actually been paid to the firm. As
we go through the list attached as annexure, we can see that at S.N. 7, the
consultancy awarded was for an amount of Rs. 5,27,35,600 and the actual payment

made was Rs. §8,72,60,302; at S.N. 8, the consultancy awarded was for around
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Rs. 3.73 crore and the actual payment made was around Rs. 5 crore; at S.N. 11, the
consultancy awarded was for Rs. 6.41 crore and there is FC also in US dollars and
the actual payment made was Rs. 6.46 crore plus US dollar so and so; at S.N. 13,
the consultancy awarded was for around Rs. 3 crore whereas the actual payment
made was Rs. 3.74 crore; at S.N. 16, the consultancy awarded was for Rs. 3.57
crore plus FC in US dollars etc. and the actual payment made was around Rs.
5.83 crore. Why was the actual payment much higher than what was supposed to
be paid to the consultancy firm which we believe has indulged in some type of
bribery and corruption while dealing with the National Highways Authority of
India?
st fAfem TedRt: AT Qreder Sff, ST Py SIYISIR &1 &1 Il BIdT © d S9d a1
DY MBI dedl | ThIT 3ME IGaT & a1 T & & foly TeRHe ™ o Isd &
I B DI BRI GHY, QI b FHY B I 2| TSl o 3% Digae § I FF i
Bl 2

# ggell 91d qar @redl § 6 I8 S 4 fan T g, a8 /M driera # faar wma
gl ...(xaum) # ! g drEdl § 6 a8 e 91 Rl e m, S¥e SRt @
AR feeaT WX U IR &, Kb THI-FGHY TR TH 3iTh hicde H Sld WhIY A% db dadl g,
a1 P SHE AT B US 8Kl 8, P SfE AR DRU ol Bl 8, P ($g=a # gaag
BT B, 1 WhIY A% I H IHD Id9 SOl 9ad o FAUTaR Pl TSI Hdced! o+l gl
2| $B SATE A & Adb B BHIE H 37 THR & JEE B Usd &, 99 URed 9@
P J=AT & STl © 3R S9H 98 UfSeMel @b gl ®l oMy ol U SR 50 fopetiier
R IR gl S 916 Bl TAY AR PHedl © b e & fhar g 86 75 fharier d&
ARyl &9 25 fheliiler Vs o ®ed & b 3y 75 fhaiiiier &1 SIemR a1l | I8 whid
I 9P 9l 2l 39d 9 feced & 3R sH Bls HRWH el gl 3udl oga! feea anfey,
H IHD! & FUIE H <1 & oY IR §| I8 S9 qHY &I cailoel [Sedl &l U1 ARbR H
B TE BT fF IHET 10 FRS FUT HT HM T AR AN A I 14 IS WY ¢ fen| Wy
fpell ¥ TRPR T 8 Ahal SR A W VAT T8l gl
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(Q. 263)
SHRI RAM MOHAN NAIDU KINJARAPU: Thank you, Madam Speaker.

First of all, I would like to congratulate our dynamic Minister of Road
Transport and Highways for all the wonderful results he has been achieving. He
has proved that he is a tough task master. We are all very proud to have him. He
has also been very kind and considerate to the State of Andhra Pradesh. In the
answer he has given he has stated that the Government has spent an amount of Rs.
1,000 crore in the year 2015-16; and in the year 2016-17, it has spent
approximately Rs. 2,000 crore. We hope that this relationship continues and in the
coming years the Government spends more than Rs. 4,000 crore for the
development of highways in the State of Andhra Pradesh.

My question to the hon. Minister through you is this. The Government of
Andhra Pradesh has identified a beach corridor road project under the visionary
leadership of our hon. Chief Minister Shri Nara Chandra Babu Naidu. This road
project covers 1,000 kilometres in length. It covers nine out of the 13 districts in
Andhra Pradesh. This project connectivity offers a good connection to the tourism
points, the logistic hubs, the industrial development corridor, religious circuits,
and other places. Since the objective of this project is similar to the one in the
Bharatmala Pariyojana Scheme run by the Central Government, we would like to
ask through you about the status of this project with the Central Government.
SHRI NITIN GADKARI: Which project are you asking about? ... (Interruptions)
SHRI RAM MOHAN NAIDU KINJARAPU : It is the beach corridor project from
Chittoor to Srikakulam along the coast.
st fAfom et ;. WiER AEEdn, Y QY W ST He™H 4193 fhoiier o1l 39 WRGR
P A P g g7 293 fHolHier Us fhar 2 3k 836 s fifyuer fobar 21 gaR <o & 92
A fHARIR Bl Ae oY Bl 3HH 96 BOIR fHAIcR dHact G AR AT 3R S BT 40
RRC e a1 TNie A W Fadl o, et aRemg Ig o f6 uid g TaRilee iR S8
A AN B A Bl oAt IF TR WRAR A g9l Agadqul g fHar f6 't 10 TR
GRARNST BT Sfthh B, T8 BIR o HYl 3R T8 20 BOR GRS BT fthd §, I8l i
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o B B 96 BOIR fholley ¥ 1 oG 75 BIR fhaliier dd I He8mE fhar g

QT WiHR wEled], § THAYd® F9FE Bl a1 arsdl g b 59 Qe &
e 7T W 8 9 e fedt i okl & € 9 WY U o 3R S ofthe SRS &,
I |9 Gl D AR B G B g1 T8 U@ W VA1 eI e 7, ot a1d g @l A |
T W9 IS & el @ 91 AT B

T I T8 © [ Is H ofs TaREINRE B Wi ©l 37g Je% & IRHR 1 Bl [$
B o THINTIN R <l 39 9ed 1 TI1 ofs UTaIeE faer ot fham 21 59 |99y ST
65 TR TNIS U &I doic &, FTaH I AWE 30 W 40 TR IRIS IUI ofs TR 4
ol SIRAT| 3MTST BH 9191k WG | W QT HAd el & < w8l dve iR &t
BHRC 9G4 B BRI, AN 39 Th ol U H 18 BOR BRIS VU DT TS | 8 AT BI
PR T T P 390 U o7 Soe W I DY e, BRE H HEdT Bl 87 DY HH By,
FTACT 3T DI BT SBA DA B IR JHRBT AT THAT B DS IO B, S DY DA
Eay

AT W | 7 e b aR H Pl 8, 98 HedqUl 8l Wvs Yo B e
3T U ARBR 1 ol & ovs UadIfSIe X1 81 & 18, 39 IS Bl [ bR b (g &4 Al
BIs AT [ebrelll, SHH Y Hag B 3R IABT B R B |
SHRI RAM MOHAN NAIDU KINJARAPU: Thank you, Sir, for your kind reply.

Madam, my second supplementary to the hon. Minister is that Andhra Pradesh
being a State adjacent to the Bay of Bengal, there are a lot of major rivers with
their confluent points in our State. There are five major rivers including the
Godavari and the Krishna, and because of this there are a lot of mainstreams,
tributaries, water canals, many of which are intercepting with the existing road
network also. Madam, the hon. Minister in his reply has also said that the
Government is taking up a lot of State Highways and converting them into
National Highways. Is the Central Government willing to just take up only the
bridges while taking up the road network? There are a lot of old bridges and new

bridges also to be constructed. Rather than taking the whole road network system

T PO IS BT TAGAGTE bR Hac PR AHhal ©7 Sl fdorol 7§, SRR gRAT g,
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ST BIRE g WTET & 3R W TaHe I T8l 8 U1 2 8, a1 U ol Bl oJhr A
TqTHE BR FhAl §7 TS W T B
f ffm Tewd: TR ABEA, 39 AWE H A 9™ diF R g3 | g 8 fiR
JrE & A1 el iR =T UG & TAYATST Bl $HST IR Bl (Y el B
AT STeA& : I8 S ol
2t FAfee Tewd: 9gd ST &1 3 aTd 2l

g S ff ad BE § T A A 21 AP v & ueT e 2 P ugelt IR WwhR @
uar Terl o 39 <9 H IS "eME R fhad fIors €1 U 98 B9k faoret 21 g9 39 forg

Uh WIS AFedIR $qeTd fhar 21 S I 100 fIoist U & ST g hlol®d B SIUT, SD0
TR T8 8| BA I RUIR B & U g a=man € 3R Swa!l aralRked a7 &t g
AT 4T 2 b Has-TdT 8189 R Ush Rax fI97 Te | 100 @R AR Y | W@rHfad W 3
ST {89 qa¥ HHGIR ©, ST Usel (ol AT 8§89 aX H Uh W 1 © - Ig AR
SaH Al B9 STRRAMET 3R fAoIS] © BRIPH o X8 &1 S $© W8 &9 S T8l a1 gIddl al gai
B9 AT fast g¢d | gA geh oy foran 2 6 Sfei |1 SR Q1 IR o &1 {9 g9 ©, 98
3G -0 o & fos a0, Rife wiosy | 59 e @S Bl 7 Al IS g1 AR A
HiSATS oMMl 2l Ffead wu & fAaT 81 Fehall §, 8 BRI DI BIRAA B

HON. SPEAKER: Shri B. Vinod Kumar. The question pertains to the State of
Andhra Pradesh.

SHRI B. VINOD KUMAR: Madam, I am from Telangana. In the erstwhile,

undivided Andhra Pradesh, the region of Telangana was neglected a lot in terms of
the National Highways. Fortunately, after the formation of Telangana State, the
hon. Minister, Shri Nitin Gadkari, has upgraded many roads as National
Highways. Under the leadership of our Chief Minister we met the hon. Minister
many a time. As told by the hon. Minister, there is an issue of land acquisition and
our State Government has taken initiative to resolve that issue. Very shortly we
are coming to the hon. Minister with the DPR.

There is one road named as ‘Rajiv Rahadari’ which stretches from

Hyderabad, Siddipet, Karimnagar to Ramagundam. It is a stretch of 240 km. This
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road has a very high density of vehicles but in spite of that it was not upgraded.
During the Congress regime, it was allocated under BOOT. A stretch of 82 km.,
has 60 curves. This issue was raised in the Assembly also.  After that a
Committee was formed but there was no result out of that Committee.

Madam, after the formation of Telangana, our Chief Minister had made a

request to the hon. Minister to upgrade this road as a National Highway because
this road ultimately connects to Balharshah, in the Vidharba region, where from
the hon. Minister hails. Already this road was laid under BOOT. We made a
request to upgrade this road as a National Highway. I would request the hon.
Minister to resolve the issue and upgrade it as a National Highway. The density of
vehicles on this road is more than the density of vehicles on the already upgraded
National Highways. I do not want to make any allegations because that Party is no
more in the Government, either here or in our State, but ultimately something went
wrong in allocating that road project to one person. So, I would request the
Minister to personally look into the matter and see that this road is upgraded as a
National Highway.
SHRI NITIN GADKARI: Madam Speaker, this project is under the State
Government. This is not a National Highway. But, as far as the request of the hon.
Member is concerned, first we are going to formulate the policy. When we allot
any work on BOT, there is a contract between the BOT operator and the
Government. It is for twelve years or thirteen years. When we terminate it, we
have to give him compensation. So, that is the problem.

Now, the Central Government, from our Department, is formulating a
policy for fixation of cost by which we can find out the present value. After adding
that value, we can go for BOT or EPC. But, before that, we have to give him the
compensation cost. Now, for that purpose, the formulation of policy is going on.
In 15 days, we will get it.

Madam, I never differentiate between Andhra Pradesh and Telangana.

Madam, I am giving you the assurance that whatever problem the State of
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Telangana is facing or whatever maybe the recommendations of the hon. Chief
Minister and the hon. Member of Parliament from Telangana, their demands will
be accepted hundred per cent by this Government. It is because we do not
discriminate against anyone.
12.00 hours

I understand your problem. We will find a way out and then, declare it as a
National Highway. Then, we will take up this project after fixing the present
value. After that, we will go either for BOT or EPC mode and thus solve the

problem.
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from some Members on different issues. The matters, though important, do not
warrant interruption of the business of the day. I have, therefore, disallowed all
the notices of Adjournment Motion.

... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): Madam, let there be a statement on

Doklam. Please do not turn your face on the other side. ... (Interruptions)
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12.01 hours

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table. Shri Ajay Tamta.
qe A H e WAt (S e o) : ooy Heledl, H ofud Irgdfa W s Wi
T R S DY R A T2 2USed STaluHe HRUNYA folfics q1 a& #3Ted & 49
¥ 2017-18 & oIy gU FHSIAT Q109 B Teb Uiy (R qom 3ioh Hwepsol) |HT ued W)

T gl

[Placed in Library, See No. LT 7332/16/17]
THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL, MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY AND MINISTER OF STATE
OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): Madam, I beg to lay on
the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the North Eastern Electric
Power Corporation Limited and the Ministry of Power for the year
2017-2018.
[Placed in Library, See No. LT 7333/16/17]

(i)  Memorandum of Understanding between the THDC Limited and the
Ministry of Power for the year 2017-2018.
[Placed in Library, See No. LT 7334/16/17]

(iii)) Memorandum of Understanding between the NHDC Limited and
NHPC Limited for the year 2017-2018.

[Placed in Library, See No. LT 7335/16/17]
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(iv)  Memorandum of Understanding between the NHPC Limited and
Ministry of Power for the year 2017-2018.
[Placed in Library, See No. LT 7336/16/17]
(2) (1) A copy of the Annual Report (Hindi and English versions) of
the National Power Training Institute, Faridabad for the year
2015-2016, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Power Training
Institute, Faridabad for the year 2015-2016.
(3) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (2) above.
[Placed in Library, See No. LT 7337/16/17]
(4) A copy each of the following Notifications (Hindi and English versions)
under sub-section (1) of Section 28 of the Mines and Minerals (Development and
Regulation) Act, 1957:-
(1) The Coal Blocks Allocation Rules, 2017 published in Notification
No. G.S.R.877(E) in Gazette of India dated 13" July, 2017.
(i)  S.0.2211(E) published in Gazette of India dated 13" July, 2016,
making certain amendments in Notification No. S.0.2155(E) dated
21% September, 2011.
[Placed in Library, See No. LT 7338/16/17]

TR fad dAeE | g F#Al (S YW Ut Ared):  3fedel HWRledl, § MUl JTgHfT o
fAfeiRad o= 941 Uee IR Wl g -

(1) (T®) HTSRT BIR Yearadc 3 fiued TR YU8 &Rd cdraiol, d3 faeel &
IY 2015-2016 & ATYDH Afaded & T U (T qn S AwHon) qen
ST o |

@) HeRIa BR TsaiHe i Nucd Taee UUS ¥Rdl camlarsl, W ool &
Y 2015-2016 P HRIBRYT B ABR R THIET BT b i (Rt qem sish
HEDHROT) |
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2 SwE (1) ¥ IfcalRad 7A BT AT Ued W I@H H U Ao & BHROT AW ATl
faavor (fR=t o 3ol Hvenvu) |
[Placed in Library, See No. LT 7339/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI PON RADHAKRISHNAN): I beg to lay on the Table:-
(1) A copy a copy of the Memorandum of Understanding (Hindi and English
versions) between the Kamarajar Port Limited and the Ministry of Shipping for the
year 2017-2018.

[Placed in Library, See No. LT 7340/16/17]
(2) A copy each of the following Notifications (Hindi and English versions)
under Section 10 of the National Highways Act, 1956 :-

(1) S.0.1765(E) published in Gazette of India dated 13™ May, 2016,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 82 (Gaya-
Hisua-Rajgir-Biharsharif Section) in the State of Bihar.

(11) S.0.2537(E) published in Gazette of India dated 27" July, 2016,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 106 (Birpur-
Bihpur Section) in the State of Bihar.

(111) S.0.3067(E) published in Gazette of India dated 27" September,
2016, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 60A
(Purulia-Bankura Section) in the State of West-Bengal.

(iv) S.0.319(E) and S.0.320(E) published in Gazette of India dated 1*
February, 2017, regarding acquisition of land for building,

maintenance, management and operation of different stretches of
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v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)
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National Highway No. 30A (Fatuha-Harnaut-Barh Section) in the
State of Bihar.

S.0.400(E) published in Gazette of India dated 13" February,
2017, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 60A
(Bankura-Purulia Section) in the State of West Bengal.

S.0.558(E) published in Gazette of India dated 21* February,
2017, appointing the Officers, mentioned therein, as an arbitrator
for the purpose of arbitration arising out of Acquisition of land for
building, maintenance, management and operation of National
Highway No. 82 (Gaya-Hisua-Rajgir-Biharsharif Section) in the
State of Bihar.

S.0.655(E) published in Gazette of India dated 28" February,
2017, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 82 (Gaya-
Hisua-Rajgir-Biharsharif Section) in the State of Bihar.

S.0.863(E) published in Gazette of India dated 17" February,
2017, making certain amendments in the Notification No.
S.0.2537(E) dated 28" June, 2016.

S.0.1236(E) published in Gazette of India dated 21* April, 2017,
making certain amendments in the Notification No. S.0.215(E)
dated 16™ January, 2013 and Notification No. S.0.1391(E) dated
12" April, 2016.

S.0.1795(E) published in Gazette of India dated 6" June, 2017,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 60A
(Bankura-Purulia Section) in the State of West Bengal.
S.0.1930(E) published in Gazette of India dated 16™ June, 2017,

regarding acquisition of land for building, maintenance,
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)
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management and operation of National Highway No. 106 (Birpur-
Bihpur Section) in the State of Bihar.

S.0.1217(E) published in Gazette of India dated 19" April, 2017,
regarding rates of fees to be recovered from the users of National
Highway No. 232 (New NH Nos. 31, 128 & 335)(Ambedkarnagar-
Raebareilly Banda Section) in the State of Uttar Pradesh.
S.0.1602(E) published in Gazette of India dated 17" May, 2017,
regarding rates of fees to be recovered from the users of National
Highway No. 4 (Chennai-Ranipet Section) in the State of Tamil
Nadu.

S.0.1633(E) published in Gazette of India dated 19™ May, 2017,
regarding rates of fees to be recovered from the users of National
Highway No. 112 (Jodhpur-Pachpadra Section) in the State of
Rajasthan.

S.0.1807(E) published in Gazette of India dated 7" June, 2017,
regarding rates of fees to be recovered from the users of National
Highway No. 226 (in the State of Tamil Nadu.

S.0.1952(E) published in Gazette of India dated 20™ June, 2017,
regarding rates of fees to be recovered from the users of National
Highway No. 76 (Chittorgarh-Udaipur Section) in the State of
Rajasthan.

S.0.1964(E) published in Gazette of India dated 21* June, 2017,
regarding rates of fees to be recovered from the users of National
Highway No. 8 (Rajasthan/Gujarat Border-Ahmedabad Section) in
the State of Rajasthan.

S.0.1456(E) published in Gazette of India dated 9™ May, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.
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(xix)

(xx)

(xx1)

(xxii)

(xxiii)

(xx1v)

(xxV)

(xxvi)
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S.0.449(E) published in Gazette of India dated 15"
February, 2017, directing National Highways and Infrastructure
Development Corporation Limited to exercise the function relating
to the development and maintenance of the stretches, mentioned
therein, in the State of Manipur.

S.0.450(E) published in Gazette of India dated 15™
February, 2017, making certain amendments in the Notification
No. S.0.815(E) dated 25™ May, 2007.

S.0.651(E) published in Gazette of India dated 28" February,
2017, making certain amendments in the Notification No.
S.0.689(E) dated 4™ April, 2011.

S.0.766(E) published in Gazette of India dated 7" March, 2017,
entrusting the stretches, mentioned therein, of new National
Highway No. 216A to National Highway Authority of India in the
State of Andhra Pradesh.

S.0.795(E) published in Gazette of India dated 10™ March, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.

S.0.796(E) published in Gazette of India dated 10™ March, 2017,
entrusting the stretches and new National Highways, mentioned
therein, to National Highway Authority of India in the State of
Andhra Pradesh.

S.0.797(E) published in Gazette of India dated 10™ March, 2017,
entrusting the stretches and new National Highways, mentioned
therein, to National Highway Authority of India in the State of
Sikkim.

S.0.817(E) published in Gazette of India dated 15" March, 2017,
declaring highways, mentioned therein, as new National

Highways.
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(xxvii)

(xxviii)

(xxi1x)

(xxX)

(xxx1)

(xxxii)

(xxxiit)

(xxx1v)

(xxxv)

41

S.0.1016(E) published in Gazette of India dated 5t May, 2017,
containing corrigendum to the Notification No. G.S.R. No.817(E)
dated 14™ March, 2017.

S.0.1017(E) published in Gazette of India dated 31* March, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.

S.0.1018(E) published in Gazette of India dated 31* March, 2017,
entrusting the stretches and new National Highways, mentioned
therein, to National Highway Authority of India in the State of
Tamil Nadu.

S.0.1373(E) published in Gazette of India dated 1** May, 2017,
declaring highways, mentioned therein, as new National
Highways.

S.0.1421(E) published in Gazette of India dated 5™ May, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.

S.0.1423(E) published in Gazette of India dated 5t May, 2017,
entrusting the stretches and new National Highways, mentioned
therein, to National Highway Authority of India in the State of
Tamil Nadu.

S.0.1424(E) published in Gazette of India dated 5™ May, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.

S.0.1425(E) published in Gazette of India dated 5t May, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.

S.0.1426(E) published in Gazette of India dated 5™ May, 2017,

entrusting the stretches and new National Highways, mentioned
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(xxxv1)

(xxxvii)

(xxxviii)

(xxx1X)

(xI)

(xli)

(xlii)

(xliii)
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therein, to National Highway Authority of India in the States of
Bihar and Jharkhand.

S.0.1451(E) published in Gazette of India dated 9t May, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.

S.0.1452(E) published in Gazette of India dated 9 May, 2017,
making certain amendments in the Notification No. S.0.2335(E)
dated 25™ August, 2015.

S.0.1453(E) published in Gazette of India dated 9™ May, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005..

S.0.1454(E) published in Gazette of India dated 9™ May, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.

S.0.1455(E) published in Gazette of India dated 9th May, 2017,
entrusting the stretches and new National Highways, mentioned
therein, to National Highway Authority of India in the State of
Jharkhand.

S.0.1663(E) published in Gazette of India dated 23™ May, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.

S.0.1664(E) published in Gazette of India dated 231 May, 2017,
entrusting the stretches and new National Highway No. 107 to
National Highway Authority of India in the State of Bihar.
S.0.1694(E) published in Gazette of India dated 26™ May, 2017,
making certain amendments in the Notification No. S.0.30(E)
dated 5™ January, 2017.
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(xliv)

(xIv)

(xIvi)

(xlvii)

(xlviii)

(xlix)

)

(1)
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S.0.1796(E) published in Gazette of India dated 6" June, 2017,
declaring highways, mentioned therein, as new National
Highways.

S.0.1797(E) published in Gazette of India dated 6™ June, 2017,
making certain amendments in the Notification No. S.0.689(E)
dated 4™ April, 2011.

S.0.1798(E) published in Gazette of India dated 6™ June, 2017,
declaring highways, mentioned therein, as new National
Highways.

S.0.1991(E) published in Gazette of India dated 23" June, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.

S.0.1993(E) published in Gazette of India dated 23" June, 2017,
declaring highways, mentioned therein, as new National
Highways.

S.0.1994(E) published in Gazette of India dated 23™ June, 2017,
declaring highways, mentioned therein, as new National
Highways.

S.0.1995(E) published in Gazette of India dated 23™ June, 2017,
declaring highways, mentioned therein, as new National
Highways.

S.0.2015(E) published in Gazette of India dated 23" June, 2017,
making certain amendments in the Notification No. S.0.1096(E)
dated 4™ August, 2005.

Ten statements (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at item No. (i) to (ix) of (2) above.

[Placed in Library, See No. LT 7341/16/17]



03.08.2017

44

(4) A copy each of the following notifications (Hindi and English versions)
under sub-section (4) of Section 212 of the Motor Vehicles Act, 1988:-

(i) The

(i) The

(iii) The

(iv) The

(v) The

(vi) The

(vii) The

(viii)

Central Motor Vehicles (First Amendment) Rules, 2017
published in Notification No. G.S.R.121(E) published in
Gazette of India dated 10™ February, 2017.

Central Motor Vehicles (Second Amendment) Rules, 2017
published in Notification No. G.S.R.120(E) published in
Gazette of India dated 10" February, 2017.

Central Motor Vehicles (Third Amendment) Rules, 2016
published in Notification No. G.S.R.240(E) published in
Gazette of India dated 14" March, 2017.

Central Motor Vehicles (Fourth Amendment) Rules, 2017
published in Notification No. G.S.R.247(E) published in
Gazette of India dated 15" March, 2017.

Central Motor Vehicles (Fifth Amendment) Rules, 2017
published in Notification No. G.S.R.271(E) published in
Gazette of India dated 21% March, 2017.

Central Motor Vehicles (Sixth Amendment) Rules, 2017
published in Notification No. G.S.R.424(E) published in
Gazette of India dated 1* May, 2017.

Central Motor Vehicles (Seventh Amendment) Rules, 2017
published in Notification No. G.S.R.423(E) published in
Gazette of India dated 1* May, 2017.

The Central Motor Vehicles (Eighth Amendment) Rules, 2017
published in Notification No. G.S.R.485(E) published in
Gazette of India dated 19™ May, 2017.

(ix) S.0.1374(E) published in Gazette of India dated 1* May, 2017

making certain amendments in Rule 108 related to allowing
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(x) The

(xi) The

(xii) The
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vehicles to use multi coloured red, blue and white light on its
top for the duties, mentioned therein.

Central Motor Vehicles (Tenth Amendment) Rules, 2017
published in Notification No. G.S.R.643(E) published in
Gazette of India dated 27" June, 2017.

Central Motor Vehicles (Ninth Amendment) Rules, 2017
published in Notification No. G.S.R.633(E) published in
Gazette of India dated 23" June, 2017.

Motor Vehicles (Driving) Regulations, 2017 published in
Notification No. G.S.R.634(E) published in Gazette of India
dated 23" June, 2017.

[Placed in Library, See No. LT 7342/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV
BALYAN): I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions):-

(1) Memorandum of Understanding between the National Projects

Construction Corporation Limited and the Ministry of Water

Resources, River Development and Ganga Rejuvenation for the year

2017-2018.

[Placed in Library, See No. LT 7343/16/17]

(2) Memorandum of Understanding between the WAPCOS Limited and

the Ministry of Water Resources, River Development and Ganga

Rejuvenation for the year 2017-2018.

[Placed in Library, See No. LT 7344/16/17]
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(2) A copy each of the following papers (Hindi and English versions) under sub-
section (2) of Section 394 of the Companies Act, 2013:-
(i) Review by the Government of the working of the U.P. Projects
Corporation Limited, Lucknow, for the year 2013-2014.
(i) Annual Report of the U.P. Projects Corporation Limited,
Lucknow, for the year 2013-2014, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.
(3) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (2) above.
[Placed in Library, See No. LT 7345/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): I beg to lay on the Table a copy of the Aircraft (Third
Amendment) Rules, 2017 (Hindi and English versions) published in Notification
No. G.S.R.448(E) in Gazette of India dated 9™ May, 2017 under Section 14A of
the Aircraft Act, 1934.

[Placed in Library, See No. LT 7346/16/17]
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12.03 hours

LEAVE OF ABSENCE FROM SITTINGS OF THE HOUSE
HON. SPEAKER: The Committee on Absence of Members from the Sittings of
the House in their Ninth Report have recommended that leave of absence be
granted to the following members for the periods indicated against each:

1. Shri Sudip Bandyopadhyay 31.01.2017 to 09.02.2017
&
09.03.2017 to 12.04.2017

2. Shri Tapas Paul 31.01.2017 to 09.02.2017
&
09.03.2017 to 24.03.2017

3. Shri Rama Chandra Hansdah 31.01.2017 to 09.02.2017
&
09.03.2017 to 12.04.2017

4. Shri Chand Nath 19.07.2017 to 11.08.2017

Is it the pleasure of the House that leave as recommended by the
Committee be granted?
SEVERAL HON.MEMBERS: Yes.
HON. SPEAKER: Leave is granted. The Members will be informed accordingly.




03.08.2017 48

12.03 2 hours

STANDING COMMITTEE ON OFFICES OF PROFIT
23" Report

ST, Ut g (QrTe) : orene WelRdn, offW & Ual 6edl Wgad AAfa @1 239 ufided
(fB=a) 2 SIS WRBROT) IR =l g

12.03 34 hours

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
Statement

SHRI PRALHAD JOSHI (DHARWAD): I beg to lay on the Table the Statement

(Hindi and English versions) showing final action taken by the Government on the
recommendations contained in Chapters I and V of the 16™ Report (16™ Lok
Sabha) of the Standing Committee on Petroleum and Natural Gas (2016-17) on
action taken by the Government on the recommendations contained in the 12"
Report (16™ Lok Sabha) of the Committee on the subject ‘Demands for Grants
(2016-17)’ of the Ministry of Petroleum and Natural Gas.
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12.04hours
STANDING COMMITTEE ON RAILWAYS
14™ and 15™ Reports

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, I beg to
present the following Reports (Hindi and English versions) of the Standing
Committee on Railways:-

(1)  Fourteenth Report on Action Taken by the Government on the
recommendations of the Committee contained in their 10" Report on the
subject ‘Pending Projects’.

(2)  Fifteenth Report on Action Taken by the Government on the
recommendations of the Committee contained in their 12" Report on the

subject ‘Safety and Security in Railways’.

12.04 V5 hours

STANDING COMMITTEE ON RAILWAYS
Statement

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, I beg to lay

on the table the Statement (Hindi and English versions) on Action Taken by
Government on the recommendations contained in Chapter-I and final replies to
the recommendations contained in Chapter V of the 11™ Report of the Standing
Committee on Railways (16™ Lok Sabha) on Action Taken by Government on the
recommendations contained in their 9" Report (16™ Lok Sabha) on ‘Demands for

Grants (2016-17) of the Ministry of Railways’.
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12.05 hours
STATEMENTS BY MINISTERS

(i) (a) Status of implementation of the recommendations contained in the
23rd Report of the Standing Committee on Energy on the Action Taken by
the Government on the recommendations/ observations contained in the 15th
Report of the Committee on Demands for Grants (2016-17) pertaining to the
Ministry of Power”

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL, MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY AND MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): I beg to lay
on the Table a statement regarding the status of implementation of the
recommendations contained in the 23™ Report of the Standing Committee on
Energy on the Action Taken by the Government on the

recommendations/observations contained in the 15" Report of the Committee on

Demands for Grants (2016-17) pertaining to the Ministry of Power.

* Laid on the Table and also placed in Library, See No. LT 7347/16/17.
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12.05 Y2 hours

(b) Status of implementation of the recommendations contained in the 25th
Report of the Standing Committee on Coal and Steel on Demands for Grants
(2016-17) pertaining to the Ministry of Mines”

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL, MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY AND MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): I beg to lay
on the Table a statement regarding the status of implementation of the
recommendations contained in the 25" Report of the Standing Committee on Coal

and Steel on Demands for Grants (2016-17) pertaining to the Ministry of Mines.

* Laid on the Table and also placed in Library, See No. 7348/16/17.
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12.05 3 hours

(ii) Status of implementation of the recommendations contained in the 10™
Report of the Standing Committee on Water Resources on 'Repair,
Renovation and Restoration of Water Bodies - Encroachment on Water
Bodies and steps required to remove the encroachment and restore the Water
Bodies' pertaining to the Ministry of Water Resources, River Development
and Ganga Rejuvenation”

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV
BALYAN): I beg to lay on the Table a statement regarding the status of
implementation of the recommendations contained in the 10™ Report of the
Standing Committee on Water Resources on 'Repair, Renovation and Restoration
of Water Bodies - Encroachment on Water Bodies and steps required to remove
the encroachment and restore the Water Bodies pertaining to the Ministry of

Water Resources, River Development and Ganga Rejuvenation.

* Laid on the Table and also placed in Library, See No. LT 7349/16/17.
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12.06 hours

MOTION RE: APPOINTMENT OF MEMBER OF RAJYA SABHA TO
JOINT COMMITTEE ON RIGHT TO FAIR COMPENSATION AND
TRANSPARENCY IN LAND ACQUISITION, REHABILITATION AND
RESETTLEMENT (AMENDMENT) SECOND BILL, 2015

£t Trorer R (W) ¢ oredE weledl, H U Rl §:-

“fp g w1 TsT W A RIEIRe el ® 5 T |, wsg awr 9 18
3FRA, 2017 &1 & B AT T B I(TDI YT B b RO I Rfd
® qEd I FHT B Uh G Bl G Ao, AT AR AR H{
I uiteR 3R URERIA &1 AfeR (Feres) gER1 faggs, 2015 d@dl
YT AT B FGR © W0 H BRI B B o Fgaa Y iR 57 qUT R
YT AT & fY 39 TR Fgad 9eR &1 T/ 59 QU1 Bl giad Bl

HON. SPEAKER: The question is:

“That this House do recommend to Rajya Sabha that Rajya Sabha do
appoint one member of Rajya Sabha to serve as member of the Joint
Committee on the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement (Amendment)
Second Bill, 2015 in the vacancy to be caused by the retirement of
Shri Derek O' Brien from Rajya Sabha on 18th August, 2017 and do
communicate to this House the name of the member so appointed by
Rajya Sabha to the Joint Committee.”

The motion was adopted.



03.08.2017

12.07 hours

MOTION RE: APPOINTMENT OF MEMBERS OF
RAJYA SABHA TO JOINT COMMITTEE ON
CITIZENSHIP (AMENDMENT) BILL, 2016

ST, vt Rig (arma) : oteger HEed, § wRaE el -

“fp g w1 TsT 9T 9 RIEIRY st ® 5 T |, wsg aWr 9 18
3G, 2017 P FIsh fIelly Wig Ui, v A g9 iR 0. Heermmd &
JMAHTY YT B & HROT I~ R & q19d I57 [T & A AaT Bl
ARIRAT (Fehes) fagaed, 2016 Aadl Wgad AT & SR & w7 F B
FHE o fag Fge &Y iR 59 991 gR1 §3ad 9ifd & fIg 39 JaR
Faifa Sl & 9M 39 991 &1 gfad sl

HON. SPEAKER: The question is:

“That this House do recommend to Rajya Sabha that Rajya Sabha do
appoint three members of Rajya Sabha to serve as Members of the
Joint Committee on the Citizenship (Amendment) Bill, 2016 in the
vacancies to be caused by the retirement of Sarvashri Dilipbhai
Pandya, Derek O’ Brien and P. Bhattacharya from Rajya Sabha on
18™ August, 2017 and do communicate to this House the names of
the Members so appointed by Rajya Sabha to the Joint Committee.”

The motion was adopted.
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HON. SPEAKER: Now we will take up ‘Zero Hour’. Shri P. Karunakaran.

SHRI P. KARUNAKARAN (KASARGOD): Madam, I am sorry to say that some
of the respected Members of the Ruling Party made serious allegations against the
CPI(M) leaders including the Chief Minister of Kerala and the Secretary of the
State Committee. There is no justification in giving the names of Shri M.M. Mani
and others... (Interruptions). Since they are not in a position to give any reply, it
is not proper to make such allegations against these leaders.... (Interruptions).
Besides, they have quoted the ...” as terrorist of the CPI(M)... (Interruptions).
They are the senior Members of this Party... (Interruptions). 1 would like to know
from the Ruling Party, i.e. the BJP, whether ... * is a terrorist Party or not...
(Interruptions). They were allowed to speak for half-an-hour yesterday...
(Interruptions).

12.09 hours

(At this stage, Shri M.B. Rajesh and some other hon. Members came
and stood on the floor near the Table.)

... (Interruptions)

HON. SPEAKER: The House stands adjourned till 12.30 p.m.

12.10 hours

The Lok Sabha then adjourned till Thirty Minutes past Twelve
of the Clock.

* Not recorded
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12.30 hours

The Lok Sabha reassembled at Thirty Minutes past Twelve
of the Clock.

(Hon. Speaker in the Chair.)

A e A SAIfRife St

... (cg@em)
AEA & : g JH A 96 Sgyl

... (cg@em)
A JhE 2 D! a1 Yble R Fell T gl Huam 98 A8y

.. (T )
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12.32 hours
SUBMISSION BY MEMBERS
Re: Reported attempt by Madhya Pradesh Government to forcibly evict
thousands of families living in flood prone areas without adequate provision
for rehabilitation and compensation

#it Sfofe AeaRa Riften (A1) @ AT sTee WRIGHT, H oue Wemw ¥ S e 6ed
% SOMI AR §, 98 DA BAR YU B (¢ & TE, dqfed @ oW & fag wgaql Bl
... (g™ IE e ACER WA 919 & gl ... (Faum)

SHRI P. KARUNAKARAN (KASARGOD): Madam, I may be allowed to

speak... (Interruptions)
HON. SPEAKER: Your submission has already come on record.

... (Interruptions)

12.33 hours

(At this stage, Shri M. B. Rajesh, Dr. A. Sampath and some other Hon. Members
came and stood on the floor near the Table. )

... (Interruptions)
HON. SPEAKER: Please go to your seats.

... (Interruptions)

it SAforifecr weaRma fafan @ #gied, I8 U Ie-gE Al 81 TSIy Bl WRAR, Sl dad
HETHT e S B 91 B g, S I & Teg ST gl & favs... (arau™) 39
AT 40 BOIR URAR JIAd 21 ... (Fae™) Heedl, U 50 H gA1d 8 I8 8, A gav Il
& RIS B gfer Tarfl I W B AT 42 BOR IRAR. .. (@19ET)

He¥, PHUAT T¥F DI 3T H ARy ... (Faum)

HON. SPEAKER: I have given you time. It is okay.
... (cgagm)

HON. SPEAKER: Whatever you have said, has already come on record.
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... (Interruptions)
HON. SPEAKER: Please go to your seats.

... (Interruptions)
HON. SPEAKER: No, I will not allow.

... (Interruptions)
Mt Safortfeca aerave Raftrn:  sremel #gicdT, SO B9 9% o URIR guifad B
... (T9g) Bad TE G URAR B G, SAD A1 A O g 7AW gifad gl
...(cH@Em) gH DI T W T W el AT 6 31 Jag & gl I Al BT fIRRme g
FRY| ... (FIUM) STH! & TFSAR Wil B SHE & S a1y, 60x90 &1 wire faar s
ATy, AP P Jarmael a1 S a1y ... (@Eg) 3 |9 971 g9 &= 9o @ @ Ao
Ugel YA B S ATfey| W, gaa § 7 98l 'R 8, 7 UMl Pl FaAT 8, 7 E $9 ywIiad
&3 & faenfia ol & forg oig ardraRer 81 I Y &1 garaen f 78 @ w2l
... (cgagr)

g IF dr @ oy = 9Ed Bl ¥ ded © 6 98 e fRg-ueE T8 R
... (@) 3R F8 faRg-yeee @ g a1 YeEE S favenfia |l @ 9a w6l T8 91w
g, R fRIe-yee= 98 8, @ foreorar & fpw™ So-9@miE W @1 99 €, R faRie-yeee
TE 8, A1 IS H A I gSdd W) R 90 87 ... (agH)
# [ AT g [P 31 S A g o ARl BT AR e ga o, ST faverT

BT =@RY ... (Tau) 3R I IWIfAd &3 B = & Ugl Il Al B B IR AHE 3
ST =18y i I Ifaa |l & W0 =17 8, 98l Qs o URARI & | A1 8 Uy
3R S9! TR et I | ... (SFaE)
Tefior R w0, darcht T W3f, duere SR wawmar WA @ S e 3R et @rt
A (s s RiE dR): 9 sy wEied, WRER IR 919 @1 fANg wrht R fawy
gl ... (Fagm) # wHe g & S99 99 98 BN 3 GRhR W 3@ Bl L (F1EeT) SS anT

ft o8 fam <@ 21 ... (Fagm) # onud AW 9 S & fAEl S aam @redn § f6 7er gew
H WER WA I8 D DR g9 & § A drel Afdadl & fy St gaven smfard off, IS4
PR BT R YIS AT 1T & 3R AR ey R & T 81 .. (1aem)
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AR S1ee] ARG, STl a0 B & Al BT AT 7, ... (ae™) # 3mus AT

¥ 3T IAM AEAT g P WER W TS U aRare T 5 et o o @1 fem
qrell &, FTIepT ¥ oI 1 el aTell § 3R ST ofv 7e yeer & fasiell & wu #
e gt & ... (rag™) I8 AT 8% Sl & GHA W Il @1 gl 3 39D X B DI FHY
3T T gl ST FIRMT 90 WRBR 3R g WHR Bl 3| GUH dic & e & arer=n +
fGiep 31 Jolls O ©d &3 B Well BT AT e Yo¥ WRBR JUH PIC S 3 BT
QTERTT: T AR & B

# B & ARl | AE HE qEdl § 5 99 AR S g9 T Bl 39T B F,
9 ORI HIUF D TRl § 9 I8 b 39 A H ORI HIUF D F1 Ad § AR A0
HUA BT R Fd | A IS DI HIG AR Ig U@ qIRd B {6 987 9aer & arn &l
fastelt anfew a1 7 =1fey) ... (Faum™) S & N ToRd J g o & kg #R I 21 A
ANT IR # Ramg a1 faRig R @ 21 7ey uey § fASTell B Suderdr & faRig R W 8
. (@agE) B B F AN $H Ao H T ST R W Bl ... Bl vy T &6

Bl...(aEm™) ... * ST oG B @ § 3R 98 IR AeT YS¥ WRAR A ol Ufdd ®, S
GAH BIC & AT DI YT H I8 HT B BT G [T g1 789 U 1 exdl W ot
RE MR fFIH & I ARAT S S B WHR B gY S e ' e
ST L. . (T9eT)

AT 3eqeT : fhdY &1 A9 Tl e

... (eTaym)
AT STEAE : qTh! DI LABICT WA DI BT

* Not recorded.
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12.37 hours
MATTERS UNDER RULE 377"

HON. DEPUTY-SPEAKER: Hon. Members, Matters under Rule 377 shall be laid
on the Table of the House. Members who have been permitted to raise Matters
under Rule 377 today and are desirous of laying them may personally hand over
the text of the matter at the Table of the House within 20 minutes. Only those
Matters shall be treated as laid for which the text of the Matter has been received

at the Table within stipulated time. The rest will be treated as lapsed.

* Treated as laid on the Table
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(i) Need to set up petro-chemical factories at Barauni-Begusarai
Industrial area, Bihar

ST, Hien g (] @W): [ER & 3=l &F a¥il, SO A Joegd HREM & o
P 55 ¥ B AfH B T T SAD T T IAD U A UABHABA B 35 HREM IRI-
FaIfsa & 49 UA.U9.-1 & fBIN W A1 5000 JADT DI 39 HREE H T FIB9
et ok o w0 | ardl arli B AR Fadr W JoEifae [ 9 39 a9m
FHIETIRT BT AR AT USIeHEbd SMP HYA 1| @ ReEa & [AWR Yzl
UG HdHd B FHEAS W G T H URG WHR S YIHS] S F AWE BT g [ G-,
TAR 3 & Bl Uil BREMI Bl JUBR Y& B | g9 AR ARBR B &

3N Bl T
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(ii) Need to accelerate the process of inter-linking of rivers in the country

£ M NS (TE-SWR): < H q16 3R W B AT &b FHAEN 3R Tal qAq1 AR b
QAT AAT § U B T GEARET B oG o¥ DI TE TR DI S i gRATS
qd ggrEAT 80 ored fBR) aroTudl St & UeTTHIN hid H URW B T8 | R I 919
Pl Bg WRPR 7 59 URASHT § e ol 781 Rarg, g aRu 399 3T &S Wit
TE B Feb!| Afh A a9 qd B | SId HISUT Bl ARBR BT IS4 g3l, I9 A a1
N s AG St & oA Agd J AR BT SireT B B H O WA YH fHY MY IR 59
feem & wH! W A g5 | BIaife, Hs I § AR BT AMIF H Sie B B A AT A
T T B, A PO IR H ST A I 7 9o & SR RfIrerar oE g3 T ok I8
BRI dg TIRT A IR TE Tbs W e 8| Ueh JFAN B AR Tal el ATSHT & RN B TR
25.5 SR &F W GW BT 3R HH 21T, R 8AR < & fHAM Hii=aa 81| A-1 3R
2 fp 9fe 9 I it g gafoy 9 R R g &1 fRwifier T 8 anfey eiik
Bg TRBR BT Sl b o7 Ueh I Ui S91h) Al BT 3y | Sirew & ufshar # iR

P TS AR 59 B BT MY T~ BT ATV
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(iii) Need to provide gas under Administered Pricing Mechanism to Gujarat
Urja Vikas Limited

2 ARVATE HTOSAT(SFREA): FeT& Feled], ORM H Ife 89 URMRS Foll Al R e

IATET BT I BN 1 ORI AT ¥ 4685 HITAIC (9g[d &1 IATGT fham ST arfey, o

GUVNL (ToRi Tl fder i fafies) it 6 JoRe 90 RBR gRT AHifhd Hell g,
9 3435 WA 9 NERT fAgd IUed &1 YoRM I WHR & Qg q.die. (faga
e’ gHsian) fear g1 wg GUVNL (Toria S fJera frm forfice) &1 @il
U TE B B HROT A FAWT et Bl o & Tl 39T =i Tigd. & R &9 ™
DI 3fdfed B A 6 99 &1 R D1 9 b [dga e 6 o 9 | gal g, & )
F I e BT A B UPR B DS WA ¢ A R WRHR A H U Bl g b il
fae 9 Q@ Saurfed B S @ 8, SED! R H 1.50/ I BRI ga wY ad B
SUHIFIRIT TR Bl ARG a1 7 TS SMY| $9 HeH H ARBR BT & IR HRAT TR
fh T[ORIT APR §RI WRA WHR W Hs IR [Agd A3 gRI AT 931 7 s foban
ST ghl 8, W] A4 db 59 eH A Dls S smeardd T8 et o 2l
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(iv) Need to review the order of Southeast Central Railway regarding
passengers of Maharashtra Express

SHRI NANA PATOLE (BHANDARA-GONDIA): I would like to bring it to your
kind notice that South east Central Railway has given permission to the passengers
for travelling from Gondia to Nagpur in reserved compartments of Maharashtra
Express with general tickets but return journey i.e. from Nagpur to Gondia has
been restricted by the Railway authorities in the Maharashtra Express which runs

from Gondia to Kolhapur and back.

I would like to request the Government for issuing instructions to
concerned department for taking suitable action for allowing the passengers to
travel from Nagpur to Gondia in reserved compartments of Maharashtra Express

with general tickets.
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(v)  Need to reopen Hathua sugar mill, Mirganj in Gopalganj
Parliamentary Constituency, Bihar

it T H (M) : WY AT &3 MuTertst § 49 U1 g8 (8YN) WA A fra &
SIUIER Td @7 B & G B H Fa U4 WRHR & qAET @1 dredl gl Marerist forem &y
yer el § A TP gl A8 T B WA §S TAM W B SR 2 [PAEl B T BT OgRA
MR T & 2l offpe 7l & O 98 TR AR (8Yen) # A+ fret aof & §5 o) g8 2
I g & 9 B 9 T8l Uh "% ORI HHARN dRISMR 81 Y SR 9@ IRAR & AT
Hehe BT AT &l 981 GAY TR% 9 SATD B (BN 3T T+ B HAA Bl bR IR &
g1 I/ AT T TSRl IS YU TS & Al A H AT USdl §l Sl HIe! WA {
SN T B WA BreT W AR B 2 2l 99 IS e A+ i & A 39 W sW &9«
3N Hehe R fhar S Fehdll § IR R W1 H T I AbT ST Fehdll & SHH RISIR]

BT AR BT AR | § eRofiy qeriz Sff { Mg PRl § 6 Sfeq A e gl

I el BT AT BRI Td ASIGRI DI IHRIT HOIg o WRDBR A fGed™ Bl HuT HY|
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(vi) Regarding setting up of 14 Navodaya Vidyalayas in Assam

SHRI RAMESHWAR TELI (DIBRUGARH) : I would like to draw the attention
of the government to a very important issue concerning my state - Assam.
Ministry of Human Resource Development had proposed to set up at least 14
Navodaya Vidyalayas in Assam. Some of these Navodaya Vidyalayas were
proposed to be set up in the Tea Garden areas of my state. The news brought
cheers to all of us since even after 70 years of our Independence, the people
working in the tea garden areas are still deprived of proper education. In fact, lack
of educational facilities is the root cause of backwardness of our thousands of poor
tea workers and their children. But unfortunately, no step has so far been taken to
implement the proposal of the government. I therefore request the Hon’ble
Minister for Human Resource Development to take appropriate steps to implement
the Ministry’s proposal to set up 14 Navodaya Vidyalayas in Assam as soon as

possible.
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(vii) Need to amend section 498A of Indian Penal Code and section 41A of
Code of Criminal Procedure

ST, 3iget awl (FXQR): A Fad & A S5Sl D PO INU I FW Al B FW Bl I3 3R 9
W AATER TR $ 3PS U9 BT gl 9 1998 F |1 2015 TP W 27 ARG AT 37dbel
gRT 498 T, 377 WL @ d8d ARWR fhy g, it i fh=dl ot oruvie & 31fds &l 6.50 A
3ivd, < fop wndigrer afdd & Red & wiew & Raifza & A 9 g8 8 & &) AR
@ TS| aRd H I8 Al HW N HRy & A T8 @ A gl 9gara 7 a8 end &
YR W 31 ffl 9ifer & RwR 81 78 2l 81 3fibs a8 oft goifd & 5 s waam™ &
TEd HI 7700 AETRT g2 Wt AR &y Y, 9gd & oRIR 39 Uae™ & dgd 99t 8
MY A7 q@1E 81 I8 ¢l i gebad ATel-A1d Foid ol 9 DI HEeMl © gOUdNT H 98d |
SANT SHST YATSTT | G B ST DI AGER 8 O 2| 3 Il YTSAT & doldd Aal
® Dl B [T Sh by WRAY B HR W@ & 3R Ugell qR < H ¥ 2016 § LS4
Teh iR Ui b, e ded goy o il @ B AN gdre v 6l & Rl =
T & forv Sfrd 9o R o wer W G| 39 fovy # Wdten =mrferer ot fKfaa gl
fafed 81 f& |9 2005 & SToFie § GUH HIC 1 $9 T@IH DI AT SRH F TaToT ATl |/
2014 @ HEd H A DI 7 gfo 1 dw (R 6 MR i d-tadl 41 & d=d
ARFR & Ugdl ARWR & aM& Sian @1 &8l o, dameid & RN & oy, 7 6
Ripra & sMER RI A JRY € {6 30 Yrgem B Bl Bl WHR GOl B, Al ATRAT
D1 [T RPRR I AR 7Ql BT AFRID, AHID e 7 8l 3R ITdh! qag & o § U

Men Cell 9 @1 ART =l gl
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(viii) Regarding guidelines for use of National Emblem

SHRI RAMEN DEKA (MANGALDAI): People in general welcome the decision
of the Central Government imposing restriction on use of beacon by V.I.P. on their
vehicles.

The symbol of "Ashok Stambha" is also being misused by some persons in
their writing pads and visiting cards. In view of this I would like to request the

Central Government to issue guidelines regarding use of 'Ashoka Stambha".
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(ix) Need to set up a Biomedical Technology Park in Ahmedabad

DR. KIRIT P. SOLANKI (AHMEDABAD): With the aim to enhance low-cost
and quality healthcare delivery system by encouraging domestic production of
medical equipment, I request the concerned Ministries of the Government of India
to assist in the establishment of a Bio-medical Technology Park in Ahmedabad.

Ahmedabad is host to a well-established network of medical institutes,
specialized diagnostic services, a cluster of pharmaceutical companies and
necessary support infrastructure. As a whole, Gujarat’s pharmaceutical sector
accounts for almost 45% of the total pharmaceutical output in the country. 50% of
the biotech companies in Gujarat are located in and around Abmedabad. Gujarat,
and in particular Ahmedabad, is also emerging as a medical tourism hub.

Thus, the proposed Bio-Medical Technology Park can serve as an essential
tool of development and enhance the existing capabilities and services of

Ahmedabad’s health sector, which further underscores the importance of this park.
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(x) Need to start a daily flight between Bhavnagar and Mumbai

ST, uRdeA . W (WETR): MEYEd fded § & W 99y 859 qeTR 9 J9s ©
foy daat v & werse B S fF 9wE # daa A9 T W B & gag ot § ok @
IR DD RO H I§ Ty A1 & 8 SRl 2] Safdh g @ foy fewel &1 wlien o
g Tl Bl HIATR F 31l R 9fFT a$ g By 99 ST U8 W arferd g1 Al b
AR AT HRT & oy g ST gedr 21 Rifh 9aTR ¥ fGeelt onfs & forg g
TS e gl A ST # oY ® fF HaTR 9 g & U U welise Ui diu-Ssd
URH B DI [T B T8 A AT A1 §1 59 PR & (I § WRPR DY A9 gl |
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(xi) Need to remove encroachment from natural water bodies and reservoirs
to ensure sufficient flow of water in rivers in Uttar Pradesh

st gpw Rig (@mn): 1Tl ST uew # It ddhe FRaR waTag 81 o @1 2] R_9d &
PO HEMI B BISHR URGH B UH A1F T4l JAT 9 FEH I G &l 2 o b g
U Rl B, A9 W SR et Wt g@ o g1 4 §d gem o widl 9 R A
g qTeTdl, ST SR Siell ! Agaqul YfHep! Bl 2

# YA SIS & IR W) Iookd Y @M g b $70 90 URIeId IR 31y Heol 81

g T Hared IR W 3ed WR IR $Hs dR 31 SIRE] Bl Heoll Jad B D AT

B U] BITSH dcb AT %8 Y| SIS, ATTell, AOIFhRTIR, WeRAYR H 1ol Fal gl of
S 39 g i 9@ gat B Se-orTE S H 8w §l WReR Ift = a1 e A4 H
U B FGHIEET B Fehddl & T AT WR W g AT drEl fhar uRaRl b1 WAy
B |

T MR & b T STl d deoliad TRISHR Sd Hhe & FHEN og J§ WY
ENNIEICAREIRICI RSN
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(xii) Need to construct reservoirs on the course of river Girna in Maharashtra
under Pradhan Mantri Krishi Sinchayee Yojana

St T.&. T uidtd (STemita): AR STerTid & # ARAT T BT Uee Tl IRAT UgS g ae
auiehTel H AR B AR Sl AL T8 Sl 2] HIBR YW A Serhid Bl a9 &g A s
UHh TP I Ig W & b 39 187 fhaficr & IR IR Ps BIE-BIC A5 <l I 7
RS HH TI A TR O G AT Y| TEJIR ABRIG, AIBR 7 U SR G
2015 H ST el RN Bl IJAIGT & Aol 2] FHCHeAl 3RS TS W ATETRA ST
fSSTe quia: angfies 21 9 SFaNl, 2016 &I AFHI STol FAET HA1 Sl 1 SHD] Bdlg HALUT
) fopar ol afe s aRIST R 98ddg 37 9 fhamads 81 SY a1 39 &% & U¥ o d
=g @t arem e & fy gt 81 SMew| oI {3l 39 Uit @1 13.10.2016 I IS
qhIh! FATEDR AT HERTSG, ARBR B JFAGT & 7 AT | AR ARBR I R ©
9 IRASHT &I A By (=g A6 & d8d U@ Jide doae & dR R WaR
Y AT AT UIoide BT GOl ah? 9 3 JNMAWH TR ITAET FHRATh FHITF &7 4
PRI fHar Syl
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(xiii) Regarding reported attacks on Dalit and Minority Communities

SHRI ANTO ANTONY (PATHANAMTHITTA): I take this opportunity to draw
the kind attention of the Government and this August House to the atrocities
against Dalits and minorities in the country. According to official reports, 278
people have been killed and more than 6500 people were wounded in communal
violence during the last three years. Dalits and minorities were the victims in 97
per cent of these cases. Among minorities, there have been 116 cases of attacks
against the Christians reported during the said period. Several churches were
razed, pastors and family members were set ablaze, and parents who were bringing
their children to the Bible Classes were detained for one month. The Dalits and
minorities have been deprived of basic amenities. These developments are clear
violation of the fundamental rights ensured by the Constitution. Therefore, |
request the Government to do the needful in ensuring the fundamental rights of the

people in the country.
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(xiv) Need to make public the census details of Other-Backward
Classes in the country

st Iofta waa (felt): R 4 iR @ @& 9mifse iR dfdres fawm @
IREGATT B T Tl TIEIY TSR 7 Hadl AR 9RA D1 371fda fRafq &1 o fopan 2 @i
oy w0 F AR Sifa & AT erims &y TE A g1 9w # SR emard w
el B IR & PRI S AU [Jb & fofg Aifa & FHior § qren 81 & 5l
AR T BT AN <9 & b I T 837 2] WRBR 7 AR AN BT FaeT-re
Sl o BT Idd fhar g R SRT AR S0ET & JTfdhel BT ORIl B Dl ATl
31 Hew@qul & Sl ©l 39 dRE P SUN A g9 UA W RN FHE™ DI A sl #
TRBR A SOET & AHS] D AR B AR FJAD AR W HATDHRI AR & AR
3R e TR BT B FATad B & U Thlal Bed IS & ol SRIg Bl

19

gl
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(xv) Regarding setting up of a judicial Commission to look into matters of
alleged inaction in cases of mob lynching
SHRI M.I. SHANAVAS (WAYANAD): Lynching and mob orchestrated murder
is increasing in the country with each passing day and the common public,
especially the minority communities and the dalits are in mortal fear of their lives.
As many as 97% of these attacks were reported after May 2014, indicating a sense
of impunity displayed by the perpetrators of such attacks as observed in the
frequency and spread of these incidents. It is in this context that I would urge upon
the government to enact a definitive legislation that addresses the gaps suffered by
the law and order agencies in effecting prosecution of the perpetrators and
instigators of lynching and premeditated mob violence. I would further urge upon
the government to constitute a judicial commission to enquire into reports of

inaction and partisan conduct alleged by the kin of victims in mob-lynching.
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(xvi) Need to review the decision to privatise four small arms Factories

SHRI P. KUMAR (TIRUCHIRAPPALLI): Madam Speaker, I rise to bring the
following matter of urgent public importance to the notice of the Government so
that corrective action could be taken immediately to save the Ordnance Factories
functioning under the Ordnance Factory Board (OFB).

Madam, it was brought to our notice that during the meeting held on
30.05.2017, the NITI Aayog had directed the Department of Defence Production
and the Ordnance Factory Board to submit a proposal to privatize four small arms
factories under PPP mode, one of which is Ordnance Factory Tiruchirapalli which
is in my Parliamentary Constituency.

It is also understood that the Ministry of Defence has categorized about 143
items produced by Ordnance Factories as non-core, which means that henceforth,
for these 143 items, orders will not be placed on OFB, which will be forced to
wind up.

Madam, Ordnance Factory, Tiruchirapalli (OFT) is one of the 41 Indian
Ordnance Factories functioning under OFB, Ministry of Defence.

This was established in 1966 when the need was felt for small arms, after
the Indo-Pak war of 1965.

Immediately after one year of its inception, it started production. Now, it
manufactures small arms ranging from 0.315 rifles to high calibre weapons,
including grenade launchers.

That being so, the decision of the NITI Aayog to privatize OFT came as a
rude shock.

To protest against this move to privatize, the OFB Protective Committee
had decided to go on an indefinite strike from 24th July 2017.

In view of the above, I request the Govt. of India to instruct the concerned
to withdraw the proposal and to hold discussions with the arms factories in the

interest of national security.
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(xvii) Need to provide funds for cleaning of river Thamirabarani in
Tirunelveli Parliamentary Constituency of Tamil Nadu

SHRI K.R.P. PRABAKARAN (TIRUNELVELI): Thamirabarani is one of the
perennial river in Tamil Nadu which originates from Pothigai hills on the eastern
slopes of the Western Ghats. Thamirabarani is a symbol of Tamil culture and
civilization and an identity to Tirunelveli city. The natural beauty of Tirunelveli is
that Thamirabarani runs through the centre of the city. The water gives sweet taste
and quenches the thirst of people of TirunelvellL The river water is used for
drinking, irrigation, fishing and electricity generation. This river is having a
number of canals, dams and reservoirs. Besides fulfilling the drinking water
requirements of three districts of southern Tamilnadu, the river irrigates 82,000
acres of land.

Thamirabarani River is greatly polluted due to rapid industrialization on its
banks including pulp, paper, textile, various medium and large scale industries
leading to the discharge of untreated effluents and also human and animal wastes.
Examination of Thamirabarani River water indicates that the chemical and
pollution levels are extremely higher than the permissible limits. Further, the
presence of amala plants in the canal greatly absorb the oxygen level leading to the
death of living things. Besides, the increased presence of microbes spreads foul
smell in the canals. The presence of high level of toxic substance in the river water
and its consumption causes irritation and other skin related diseases. There is huge
apprehension among the scientists and farmers that if the present situation is
allowed to continue, the crops will be greatly affected.

Madam, in this regard, I urge upon the Union Government and Ministry of
Water Resources, River Development & Ganga Rejuvenation to allocate necessary
funds for cleaning and also to save the holy river running between the Oxford city

of south India (palayamkottai) and Tirunelveli.
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(xviii) Need to construct road-over bridge at Sukhinda Road and RoB/under
pass at Byree Railway Station in Jaipur Parliamentary
Constituency of Odisha

SHRIMATI RITA TARAI (JAJPUR): There is a need to immediately complete
the underconstruction road over bridge near Sukinda road railway station and fix
the responsibility for the inordinate delay of the project. It is also requested to
sanction and construct a road-over-bridge or an under-pass at Byree railway

station on the Chhatia Kalakala road in the Jajpur Parliamentary constituency of

Odisha.
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(xix) Need to ban online sale of medicines

$it $A¥ I AR (Araet): vl IR-UTE ATl # SifTagd ofeT # FHw AT § g g8

2l UTEh BX AT U TRR H Joh) H-dTe! ANl HIal Ahd ol oifhs s <f$1 &t
Breral # O feAifeT gerad Bt O & 81 & el § o1 UT8dh] Bl dlig AR AT 3fex
B TR PN Felldhe T T PIg T 9% Tgdl & 9l 7 3R 31 sfiaarsd ¢fen &
FHRIST I 9¢ T B {5 3@ AN BT qArgAT W W UGN I B JA IR @l B
D AT A9 B IRERT arsal @1 W SIS 99 I &

# WHR H1 M g Tar8 I9 dlell HUMRA TR MBI HIAT arear gl
AfSPHel GPHIERI W WK a1 o &1 & b a1 fam1 Sfaer & 1ol v & Dls W qars 78l
9 [P, WY IS GdTs d@ dTell HUAN SIaex] B JFART T & {991 9ga A qargAr
T 99 & Bl 39 Medd & arell 91d U8 7 6 9gd At ufhdfd gagat smarh &
SUeel 8 S g S fh Aa Sitaq & foly @ewt et st 7l

# AR § 39 fIwy @ IR & §9sd g7 I8 AN Ral g P 39 RE @l
JATTlTe ears fae) ufhdr R FoR W ST 9 Sialisd 92l Sff W& gargdl R ifasiy

yfds ST S|
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(xx) Need to build an auditorium for cultural activities
in Pratapgarh district, Uttar Pradesh

PR gRaw e (Wamme): Ren warmre (M) & Ve exieRl Td uikIfe #ew 3
aroft SIS @M B, AR WS B AEFRIG AT goae & fdr ¥ 8N gRdw I g o a
S W IS Ffodl, WRAd Aifeder Gl EE S @l A1, W a9 WA AR Ud HETMRA
BT HalE I B MAT ol W S # afdd €1 wied & gfe & a8 e srada
eyl Bl

S Warg & SR IR AUSH, Il A, We g dell A s AN gRT I8
AT SR &1 S & 2 % T8 800 | 1000 AfGFadl &1 &7l aTal U SiSIeIRa/IHd
T Sy | faere wad & U 39 forg wata qfi ff Sude g

RIefIeR), TauTe (S.0.) gN 39 SSIARIA/INT HB a9 H 667 oG WU B

AT T A SR -1 2 Oy #9 Apial FAT0, Do WRDpR Dl W (31 B

3 H WRHR H AT AN el g b SHfed § SUg Jamg (S.4) # 4. @9 e
YT & TH A T JASIIRIH/ARE & v g ga=iid ifoeie &1 Sl
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(xxi) Need to grant Scheduled Tribe status to certain communities in Assam

#t G FAR AR (PIHRSR) : DIE A€l MMfSART TG, ATBM, ARM, ACH AR e &
AT & QAP IA qHY Teb PRIBRI T8l GAT &| Bd AT Pl 1996 H SIS Bl Gl
et o wreg <fae § wnfie T8 2@ el enfearft AT wRaay & faft =t | St
& T H A=Al Bl AfhT A H e SO & Goll ¥ §R &1 T Bl WBR MR 59 45y
R Bls AD AR FHRIAG R T8 ol & a1 W dTel 99T § W 99aT & & 1T
3 H Wi gRRAT B &1 FHTaT Bl

Safely § IRhR ¥ 39 fawa &1 T9RAT § o & oy orRe & ey AT et g
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... (interruptions)

AT STEAE : 37gcH wax 19 R 20| &N AevrE reqd |

()
HON. SPEAKER: Please go back to your seats. [ just cannot go back to that
subject. You can speak in the evening but not now. I am sorry. What can I do?
...(interruptions)
HON. SPEAKER: Already, everything has gone on record. Again the same
thing will be repeated. I cannot control like this. No, I am sorry.
...(interruptions)
HON. SPEAKER: Please go to your seat. Do not say anything. Otherwise, I
cannot do anything. Do not speak like this.
...(interruptions)
12.38 hours

(At this stage, Shri M.B. Rajesh and some other hon. Members
went back to their seats.)

HON. SPEAKER: Shri Karunakaran, you have to only complete your statement
now. That is all. Do not start from the beginning as everything has already gone
on record.

...(interruptions)

HON. SPEAKER: Shri Karunakaran, you have to only complete your statement.
That is all. You will not start from the beginning again.
SHRI P. KARUNAKARAN (KASARGOD): I am not making any contradictory
remarks. ... (Interruptions)
HON. SPEAKER: Shri Karunakaran, you just complete your statement.
... (Interruptions)

SHRI P. KARUNAKARAN: Madam Speaker, thank you.

A very serious peace process has been initiated in the State of Kerala. The

Chief Minister has called the RSS, BJP and the CPI (M) leaders together. ...
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(Interruptions) They have discussed the issues. Also in Thiruvananthapuram,
Kottayam and Kannur, district-wise meetings are going on. We are always for
peace. ... (Interruptions) See what happened in Delhi. You know Shri Sitaram
Yechury. He is the leader of the CPI (M) Party in the Rajya Sabha. He was
attacked in the office three times. His office was attacked three times. No case has
been filed. ... (Interruptions) 1 do not want to go into the details of what
happened in Kerala. A large of CPI (M) workers have been attacked. During the
regime of the earlier Government, 27 CPI (M) workers were killed.
(Interruptions)
HON. SPEAKER: You have said that the CM is looking into it.

... (Interruptions)
HON. SPEAKER: Dr. A. Sampath, Shrimati P.K. Sreemathi Teacher, Shri P.K.
Biju and Shri Joice George are permitted to associate with the issue raised by Shri
P. Karunakaran.

... (Interruptions)
HON. SPEAKER: Shri Adsul to speak.

... (Interruptions)

AT TS : 37T AN IT Al Po&Ia F18Y AT &4 &3 IR gl iy |
... (cTaym)
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12.41 hours

STATUTORY RESOLUTION RE:
DISAPPROVAL OF BANKING REGULATION (AMENDMENT)
ORDINANCE, 2017
AND
BANKING REGULATION (AMENDMENT) BILL, 2017 —Contd.

HON. SPEAKER: Now, the House will take up Items No. 19 and 20 together.

Shri Anandrao Adsul to continue.

SHRI ANANDRAO ADSUL (AMRAVATI): Respected Madam Speaker,
yesterday I was speaking on the Banking Regulation (Amendment) Bill, 2017.
But because of the time constraint, I could not conclude my speech. I am thankful
to you for giving me an opportunity to speak again on the Bill. ... (Interruptions)
HON. SPEAKER: Shri Karunakaran, nothing is going on record. Why are you
speaking?

...(Interruptions)...
SHRI ANANDRAO ADSUL : There is an amendment in the Banking Regulation
Bill to Section 35 (a). The amendment was carried out through an Ordinance
promulgated on 4™ May, 2017. Now, this Bill has been brought forward to replace
that Ordinance. Now-a-days it has been observed that there is a high percentage of
Non Performing Assets which has reached unacceptably high levels. The Bill has
been brought forward under this circumstance. There is an urgent need to improve
the financial health of the banking industry for the purpose of improving the
economic growth of the country.

What is the amendment? The amendment is to confer the power upon the
Central Government for authorizing the Reserve Bank of India to issue direction to
any banking company or companies to initiate insolvency resolution process in
respect of default under the provisions of the Insolvency and Bankruptcy Code
2016. This is an addition to Section 35 (a), which is 35 (a) (a).

* Not recorded.
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The second one is to confer power upon the Reserve Bank of India to issue
directions to banking companies for the resolution of the stressed assets and also
allow the Reserve Bank to specify one or more authorities or Committees to
advise banking companies on the resolution of the stressed assets. That is Section
35 (a) (b).

I definitely support it because it has come under the circumstances which
we all know. There is a heavy NPA in each and every bank. It may be public
sector bank, or private sector bank, or multi State cooperative bank or urban bank.

Hol H HA ST B AT PV e /G A, IS ATHI IURAFT H AT 9= AR g
T o1 AHT S| BT 9 A ® 3R 31T BRI dT8 8, iU MY 89 IR0 <t | #9
ay¥ 2000 B! I SO, IH FHY g A Sl B WRBR Al 3R BT &7 &1 gy g4t

YPR I 980 g9 U WR S S 8T ATl I qHY §fhT Vet vae, ariieisoRe vae |

NS XD ATIT AT AT| AT B A1 I9 T8H Acade piF U1 it WY eff | oo a8 lY
HIH! TE §, TAIY IS 89 IS SFSHC PR L © SR I8 Sl @, # & a=ar gl [ am
working in the banking industry for the last more than forty years. # #31 St &
HE aredl g b deifufes dow & 4&fd gz # aral § Ior o gl 99 g9R dleitifed
d% o S @ foly SH <o a8l o, a¥ 2006 H §THH <o o AT| O1RT 80 (dT) & &d
FE AN W 99 gAHH < Uae &9, ol Wifawe fwar em f&, Cooperative Banking
Industry should not be there. 99 AR fa w3 facaws S & &9 A= & 5 9 Fxmoer 7
9, g9 fauer # Al 98 BN a1 Bl TG AN ARG ol BANI PR B, BAR WAL SNt 21 A
ST GHAT JTER BT g

# oMU W A 4N MUD IR H @A Fredl gl wiew fAfe] @ @ g S
e 21 7 ok gfg T wife gohear 81 Al 8, difd o fsww fifrer +f €, wifartemedt
2 3R gfga 1 €1 Sy 89 S P8 INIG Ixd © h U8l dieiiufed i1 S

T B M9 wHerd ft §, Y1 T8 2 fF § ey Surar geafoie €l AfT SEn &1 U &

g1 AR I AR g & d8d 8, olfh didhdl d SIeell HaRI-iT dfeht Neled YT
% ded ol Rod o o @ FRET B & A1e-91er SWaRE Bl 8] e A9 S dren
o &5 el W 37 W sffSieel &8 7 &1 et it 7, fhg I a1 ufedrd daex & &
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HlfelT FAIRE Bkl &1 I8 BN & FTas[e MR YA.ULY. 9&dl &, Sl U MgSalls SHD FN
Tgd T Fell SR 2| SHHT A T8 DIy 7 Pl SRS IT IR TSR BT gl 3R IR
IER BT & A BRIRRT §& & SRRFE &1 Fard frar orar gl &H-wW d& fafease
W Tl It 21 a8 Ui Sdex § & Wi wi TE ST’ Uh 9gd g9 IR0 AT B
fo5 arexeiia e w5 Sft g AT A S-G9 IO I S @ 23 BYS W W Sarer aRart
T ABET Wiel, i S 9 T8 W 1 25 BIR B B I el AR 547 gg | I8
I TS DI SRRA © [P 25 AR PRIS S 98 NG ARl & SFT gUI 23 TS BiFall
3R & ATRT, ITH H 9 TAR HRIS U Pl AN IoT oIl ¢ 3R db H T8l W=l g, [Shicex
B Sl 21 B o¥ A fha iy 8 AR <o # 1 81 <@ gl i B @ s o
HI §l IO DI § HURCH g IS-9 IR | § SHBT SRRA |l A g, offh ofq I U
3o g a1 e ot e o I @ Bl 21 Aot ofed | dar o, @1 W & T8 e
T TN R T & o Rorw & i ft onfl ao wet T8 orar 21 I =R UE @ B
W 9 BT IRAT & A1 ST JYT SR fSrT Iar Bl pRe g O 99 o Aty sad o
¥ TE &1 Wifeh T8l AT S Bl el &, sl yg fawuia Fai 82 # yg go Aned g

TN 9 FE fF PRiimfea §6 & niigparen, e fag w5 St & wrve &
3R 919 AT =R g 919 SHifergeed gaN, Tgdl IR fai e 9% 7 500 3R 1000
¥ H Al FHerde [yl a5 H 899 99 fBU| BAN A9 | I8 I © 1% uw fefae dga
d, PIBITIRICT 9 B Sl JaHc HBRIE, § Foldl ©, 98 UIgde & f39d q 9o &l o arel
@ Aqcd H gl 81 g81 BRI ol &1 # AUy WA Sl Bl Yeb I&TERU1 <1 ATEd g b
# HERI, T DI §b, ¥ <% B Fad T8 DIRiURfed §b 8 QU §° | # I 9
H Afdd A orar o1l # g8l IR 30 WA W S SRNGSR AT| Bl SfF AR gs
JAY B WHR ff 3k I9 AR A 5 A ez, oiid @1 1aR 91 98 9% & die |
J| <fth St@ Rofd 96 7 qra {6 I8l sTeIRS & a1 @11 a1$ {&Siied &) fean| Sie didd
WRBR B Al U=AT8 T8 BI| I§ AR T8l BT & a1 Uleeldp Aaex 4 H Al 81 erll sHRI
TG B < ¢ b I8 drRas B B d8 $&ae dca driwfea TS, Rod 96 iR
Pl feurcd=< g1 dF1 @ FIRET Bl 21 3R 8 Teld U1 ST & A1 I9H1 Fa8R
A1 g far o1ar g1 W IR 9% WeRg, H 2| U IWAER fegae &1 6 8, ga adl
fSfae &1 § 8, T AQR &1 2 3R AlAT gAQIUN BT 2l Sfg I 99 b Tar @ IHeh
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URUI RIT GaAT| TR, HERIE, R AR HAch g9 aR AT H PIRATRICCT JaeR B Uh
dcad @ B, @l 9gd g AN W PRIMfea dfdT Sewy g S8l PRimfed wise
AATEES 8, W8l PR Haedsl 8, T8l Hogiy ANEe 21 39 I8 ¥ Udh 9gd 991 edd
1 Bl & Uig-a9 fhamer R fSRege dRifea §& & U gia g 3R IR foam uig
fSfcae dovt & aeR &R 81 o1 fSAITergore g, Aicddl g Al S deR W gu|
Pl ® @qeR WA §U, BIC ARAI & AqeR WA gU| ¥t a8 diRgs el T, b
3T AT B & 2l 31 AERE, & 31 Sfdae dea drifnfea d7 # uig At 8ik td &R
& 8,500 HIS AIC Bl B! 72 HS BUY BT &9 IR TR Pl & A o7 gl 2l H I
Ut T8 o W81 g A ghied qa1 W& g fob aRemm @i g 2

HERISC, ARBR + Dol ATB! BT Vel BT, AfhT Hol ATH! Bl A BN 3R 89K
it fpam wsal &1 taree kg dca drimfed §¢ & gl § & @ §6 3 garar &
TART UAT el B3l B, &R U U1 <8l 2 g9foy &9 98 o) iRl HERI & A%
fafier 7 99 gl Radwe &1 {6 ga1 oo A% B 8, dAfb swigHcdl f&ae I
ZfeIY T8l <d o S U S 41 U=l B, Ol dd S Reld 96 TRIE 98] B, 99 db
T8 < GRea 2l a9 2771 s v Refiol 6 R, g 91! i T8l {6y | e T
§% ¥ oTTaT © A1 Ioel BIIET AT BT © (% [ha AT 8, D8l A Al §l AT gFRN S,
MR I8 TTold T ¥ o0 & A S9d WX hRAls dYI| ofe T F 59 o I dfeT
G Y8 BARN BRI, ORI, PHACH 3R Bd & aArll & oy [Aepdt e T80 &l I8 a1d
AT TS Sl & RAifh g8l gDl edd ©, Dbl M H AR AN BT ASqH 8l Biel,
IHT HRU TE § 6 T BleiiRfed o1 Jeas T8 gl dfhd gAR dgl ¥ Acdd gl J@
ufeete daer 4 25-30 fHaRier & 3R WR &, lfh PIRiRICT §ob ia-aa fhalHier &
3R W &1 QY &R B 9IS &1 a8l Ublec gl ATE a8 ST UDISC 8l AT Il R
Ugel aTcll Yabrse all sfey W a9l § fop plsifuyfed d& &1 IR <@+ &1 &1 dafery,
ITD! 2o HINY| I8 ddeR Wal AIFA1 H AIATSS! DI ST Yeb HIA 3MGHI 8, I oIy DA
BT B, BIC Al & foIU B BT gl S T 8, S9d SR BRATs B, fbd Sl Tal g,
SLICEREC

HEIGY], § WBR © &9 H Yo i 3R a1 aredl § 6 gAN I8 e SRgae
& & gu fefgae dga 9%, 9N B, SIeRIfR, AIaTR iR EAETR 2l 39 HIRdeH d &
TS S8 Tee &I gl a8 R §fhTT 81, TAYH &1, THeaed d§fpa 21, Adrga dfh
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g, S & A9 @ Teie fhar ¥ wife HfRdes § 99 d@ I8 T8 N, 99 a6 g
e T8 W A FRER TE R | 98 R B gy W ST@t 8k <@ &1 @ SRay,
MY ITHT FREAR SREA| Th dF BT MU AR RGA ST (ST DA BT &l ST 3BT B
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SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI):
Madam Speaker, I rise to support the Banking Regulation (Amendment) Bill,
2017. I welcome it. It seeks to amend the Banking Regulation Act, 1949 to insert
provisions for handling cases related to stressed assets. ‘Stressed assets’ means
loans where the borrower has defaulted in repayment or where the loan has been
restructured by changing the repayment schedule.

The Bill authorizes the Reserve Bank of India to issue directions to banks
for initiating proceedings in case of a default in loan repayment. Of course, these
proceedings would be under the Insolvency and Bankruptcy Code, 2016. Further,
the RBI may issue directions to banks for resolution of stressed assets from time to
time.

I think, with the recent enactment of Insolvency and Bankruptcy code,
2016, it has opened up new possibilities for time-bound resolution of issues
relating to stressed assets. This would strengthen the Insolvency and Bankruptcy
Code and coordinate with the SARFAESI and Debt Recovery Act to facilitate
resolution or recovery of bank loans.

The Bill seeks to constitute a committee to advise banks on resolution of
stressed assets. The members of such committees will be appointed by the RBI.
Here, I would like to sound a word of caution. Members of such committees
should be eminent persons or financial experts. It should not be pick and choose.

Another feature in the Bill is inserting a provision which will be applicable
to the State Bank of India, its subsidiaries and Regional Rural Banks. I welcome
it.

A major concern is prevalence of Non-Performing Assets (NPAs). This
problem has not been taken seriously by the previous Government until it was
mandated by the Narasimham and Verma Committees. Farm loan NPAs are less
than the NPAs in the corporate sector. While replying to the debate, the hon.
Minister may enlighten the House regarding the NPAs of each nationalized bank

and steps being taken to minimize them.
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The Government has to catch hold of big fish that have taken huge amount
of loans from banks and have become wilful defaulters. I am sorry to say that
banks are not coming forward to give loans to the farmers, micro and small sector.
Banks have to change their attitude towards these people. They should show
compassion in granting loans to these people instead of helping big industrialists.

Let us hope, with the passage of the Bill, the level of stressed assets will
come down drastically and the balance sheets of banks would improve and it will
help the nation in lending credit to the MSME sector and educational loans to the
needy students.

Before concluding my speech, I would like to give two or three
suggestions. Always, prevention is better than cure. 1 would request the
Government of India that they should stop giving loans worth thousands of crores
of rupees to only one fellow or one group. Thereafter, they fail to recover the
loans. Generally the human tendency is, while taking loans, they show very much
interest, but while repaying it, they will not show it. That is why, they should
make stringent and hard rules for wilful defaulters. They are also like criminals.
They are also dangerous like other criminals. They are like anti-national people
because they are destroying the nation by becoming wilful defaulters. 1 would
request the Governments — either the previous Government or the present
Government or the future Government — that there should be less political
interference in the banking sector. I appreciate the hon. Prime Minister because,
since the past three years, they have not appointed any political person as a bank
director. That is a very good change. Even in future also, there should be less
political interference so that bank officials work very happily and independently
also.

In the banking sector, corruption is very high. So, Madam, take stringent
measures to prosecute the economic offenders.

With these words, I conclude my speech.
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SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam, the
Amendment Bill empowers the Central Government to authorize the RBI to issue
directions to the banks to initiate proceedings of insolvency under the Insolvency
and Bankruptcy Code in respect of the non-performing assets.

The RBI can issue directions for resolution and also appoint committees or
authorities which would advise banks on resolution of stressed assets.

Madam, there are occasions when a banker refrains from taking recourse to
certain restructuring deal or insolvency procedure because if that result in a loss,
he may come under the scanner of the CBI or ED and because of that, the bankers
were earlier afraid of initiating any insolvency resolution process. Instead, he
would prefer to go for the liquidation of the stressed asset which may not yield the
best recovery. Now, since he works on the direction of RBI and authorized by the
Centre, he is protected against scrutiny by any federal agency. Now, the bankers
are trying to put the total responsibility on the RBI and saying that they were
acting on their instructions.

Secondly, the banker may be hesitant or be unable to take steps against a
person who is politically connected and is able to influence the top management.
However, that aspect too would be taken care of since the authorization and

direction would be coming from the highest levels of the Government. #gream,
3MUPT ATH & © 6 fhas & S AN 7 A1 o € & oy R 4 99 Y, e
YT & oIy 71, T8 1 TTRE D (oY 1d DIY, AfG AN BT H 39 I8 99 95 8l

S aTell 8, because now, they will be directly working on the RBI instructions and
it is a safeguard for them also.

Thirdly, there are times when the bankers have a lax approach to these
loans. If action is initiated against a defaulter at the earliest, this would help the
creditors in recovering more. As the time goes by, the recoverable value goes

down considerably. This Amendment would empower the RBI to issue directions.
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It can force the banker to initiate proceedings at an early stage thus, enabling them
to recover more value.

Madam, prevention of NPAs is more important. Banking is a business and
giving a loan to a borrower is a commercial decision. The corporate borrower may
be unable to repay the loan for any number of reasons. Lending decisions taken
by an honest banker can also give rise to NPAs. The problem turns into a crisis
when the NPAs are allowed to linger on for years and their volumes become so
large that banks’ balance sheets become severely impaired.

The Ordinance does not cater to stop future NPAs from taking place. It only
lays down the means aimed to mitigate the losses. However, there are no steps
with a long term solution to NPA problems.

RG], IRTde RS S SRNE ¢ I8 @ which the banks will follow, we
should see that no more NPAs are there and also St T as-3 fivagst 7 forar gon
g, 9S-I HRUNCH 7 foram gam &, 98 U1 I} 9199 37 & IR # this Ordinance is there
and we welcome this Ordinance.
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AN o € 3R df § IS IUY R of I ©, FT 39 AN W SR HIAT TN i
3R RIS ANl WR a4 1 AT HY Al YR1 < U] eiaie <o iR & el St |fdw
# g T IR gAg <
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So they basically use the amount, which they have accumulated as pension
and interest thereon, for purchasing the medicines or for their old age. So that tax
should be waived off. That was the thing which has been suggested by them. I
have put this matter in front of you. I think a wise decision will be taken on this
and that will be waived off.

Thank you, Madam.

HON. SPEAKER: Shri V. Varaprasad Rao, you take two minutes only. Your Party

has no time. What can [ do?
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Madam, at the
outset, I congratulate the hon. Minister of Finance for trying to bring so many laws
to check the NPAs, particularly with regard to the Banking Regulation Act, the
Companies Act, the SARFAESI Act, the Insolvency and Bankruptcy Code and the
Recovery of Debts due to Banks and Financial Institutions Act and the Debt
Tribunals and so many other things. But a lot more has to be done because now
the NPA is amounting to almost Rs.15 lakh crore.

Can the Finance Minister think of giving some more teeth to the RBI so
that the concerned banks which are really defaulting in a high manner could be
checked? The second thing is that the corporates are really eating into the savings
of the poor people. For example, to mention a few, Lanco’s NPA is Rs.44,000
crore. Bhushan Steel’s NPA is Rs.43,000 crore and Essar Steel’s NPA is 33,000
crore and all that. If we take the percentage of loans of the corporates, it is only 56
but the NPAs of the large corporate form almost 90 per cent. So that aspect has to
be looked into. At the same time, slowly the NPA is increasing when you compare
the gross NPAs with all advances as a percentage. Initially, in 2012 it was only 3.4
per cent but during 2016 the percentage had gone up to 13 per cent. That means,
the gross NPAs as a percentage of advance is increasing.

Can the FM think of these banks where the percentage is very high to check
them? For example, the IOB’s NPA is 22 per cent of the total advances. Similarly,
the Patiala Bank’s NPA is 19 per cent. The UCO Bank’s NPA is 18 per cent. The
Bank of India’s NPA is 16 per cent, when the average is only 11 per cent. So, the
FM should think on those lines whereby certain defaulting banks should also be
controlled.

HON. SPEAKER: Please conclude.

SHRI VARAPRASAD RAO VELAGAPALLI: I have not even taken two or three
minutes.

HON. SPEAKER: You have two minutes only. Please complete now.

PROF. SAUGATA ROY (DUM DUM): He is an IAS officer.
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HON. SPEAKER: What can I do?

SHRI VARAPRASAD RAO VELAGAPALLI : Madam, the defaulters’ list is also
increasing. Over the last one decade, the number of willful defaulters is also
increasing. Ten years ago, the list contained only 1,600. Now there are as many as
8,000 willful defaulters. The hon. Finance Minister should also look into that.

The RBI guidelines are there. The present loaning pattern is also a lopsided
one. It is favouring the rich only, the politically strong and the socially advanced
people. Therefore, it should have an equitable distribution amongst various
communities as well.

HON. SPEAKER: You give the points only.

SHRI VARAPRASAD RAO VELAGAPALLI : A Canadian Investment Research
Company referring to the NPAs in India and the conversions of the loans to equity
by some corporates in India said that it was ‘a giant collective swindle of public
money involving banks, RBI and the Finance Ministry’. So this needs to be
checked so that the economy could be improved; the investment could be
improved; the growth of industry could also be done; and employment generation

will be more. This really needs to be tackled. Thank you very much.
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SHRI P. KARUNAKARAN (KASARGOD): Madam, I would like to participate
in the debate on Banking Regulation (Amendment) Bill, 2017. I do not like to take
much time just because the hon. Finance Minister has to give the reply.

HON. SPEAKER: Thank you.

SHRI P. KARUNAKARAN: The Bill seeks to replace the Banking Regulation
(Amendment) Ordinance, 2017 promulgated to empower and authorize the
Reserve Bank of India to issue direction to any banking company to initiate
insolvency resolution process.

The issue of addressing the problem of NPAs of the banks involves a
bigger project which has already been finalised by the Government, which is
strategised to finally culminate into privatization of the public sector banks. As a
facilitating measure, already Financial Resolution and Deposit Insurance Bill has
been conceived with sweeping arbitrary powers to the Resolution Board to
liquidate and close down banks.

Madam, for the last four or five years the NPA or stressed debt is going on
increasing. I do not wish to go into the issue of whether there is any need of the
Ordinance or not. It is because the Reserve Bank has sufficient power with them,
and the Government has sufficient power with them. For the last four or five years
they were not able to do it. Our Finance Minister has also made it clear that there
is no further status quo in it because status quo would not give any other results.
So, as far as the nation is concerned, NPA or bad debt is really bad not only for the
bank’s health but also for the health of the economy and thereby the health of the
society as a whole. So, it is a serious situation that we have to take into
consideration.

Rather, making the banks dependent on the directives of the RBI or even
the Ministry in this matter is fraught with many valid apprehensions. Following so
much noise made by NITI Aayog, RBI, the Ministry and also Corporate Chambers
on the NPA problems being faced by the banking system, only 12 large defaulters'

name came in public domain, definitely with the clearance of RBI, involving only
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Rs. 2.53 lakh crore of bad loans, which is hardly 25 per cent of the total NPA of
about Rs. 10 lakh crore plus, mostly involving 50 large borrowers. There are 50
large borrowers and in some instances there are 70 large borrowers. Here, the
Reserve Bank has given clearance only to 12 of them, which means only to 25 per
cent of them. What about the rest? Therefore, the role of the Reserve Bank has to
be taken very seriously. They are not really monitoring the issues. They have to
take action.

Moreover, the manner in which the Deputy-Governor of Reserve Bank of
India -- while vocally prescribing re-privatization of Nationalized Banks -- made a
loud and disastrous suggestion of a ‘big haircut’ measure by the banks meaning
writing off a substantial part of each defaulted debt portfolio, there is every reason
to doubt that RBI will be highly selective in identifying the defaulters while
directing the banks for invoking the Insolvency and Bankruptcy Code 2016
thereby defeating the very purpose of the Bill in addressing the problems of NPA.
In all probability, rest of the 75 per cent of NPAs will be addressed through
‘haircut route’ through the advisory mechanism appointed by RBI, as provided in
the Bill and the Ordinance. The Press Release of the RBI dated 13™ June 2017 and
the Corrigendum to the same issued by the same RBI on 8" July 2017 confirm
such apprehension.

HON. SPEAKER: Now, please conclude.
SHRI P. KARUNAKARAN: Yes, Madam. I am concluding.

Therefore, I would wurge the hon. Finance Minister to please
consider certain changes in the Bill with an open mind in order to
make the instrument of Insolvency and Bankruptcy Code 2016 being
handed over to the banks sufficiently effective and purposeful in
addressing the cancerous problem of loan default. Firstly, banks
should be given total autonomy in identifying the defaulter companies
for invoking the Insolvency and Bankruptcy Code 2016, and RBI will have no role

in  between. Secondly, advises given by the Committee of
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Advisers appointed by the Reserve Bank will be recommendatory in
nature and not binding on the bank managements as the Bank’s Board of
Management may accept or reject such advise as per their own
judgment and it is the Bank's management which will be held
accountable in the matter of application of the provisions of present
Bill. T would urge upon you to kindly accept my suggestions to make the
instrument stipulated by the Bill effective and purposeful.

Lastly, I would like to state that at page 2 line 1, the words "authorize the
Reserve Bank to" be deleted, and at page 2, line 13, please add one sentence :
"advice of such committees or authorities will be recommendatory in nature".
HON. SPEAKER: It is okay. Now, you have given your suggestions on the Bill.
SHRI P. KARUNAKARAN : Really, this Bill is needed, but at the same time
there should be vigilance on the part of the Reserve Bank also. Thank you,
Madam.
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SHRI ANIL SHIROLE (PUNE): Respected hon. Speaker, Madam, I would like to
thank you for permitting me to speak on the Bill that aims to further amend the
Banking Regulation Act, 1949.

At the outset, I would like to thank the hon. Prime
Minister Shri Narendra Modi ji, for helping bring such a
marvelous piece of legislation that would help not only the
Central Government in tackling the problem of non-
performing stressed assets of banks but also all the State
Governments, financial institutions as well as the general
public in the country as a whole. Our Government is committed to pass
this Bill, and in right earnest hon. Finance Minister, Shri Arun Jaitley ji
is doing a commendable job. I think the introduction of this
amendment Bill would be a very significant step in the history of
tackling the non-performing assets of banks in our country.

The RBI has taken certain steps. RBI's Internal Advisory
Committee has already identified 12 large stressed cases for
proceedings under the Insolvency and Bankruptcy Code. Subsequently,
the Central Bank has advised banks to set aside 50 per cent
provisioning against secured exposure and 100 per cent against
unsecured exposure in all cases referred for bankruptcy.

Action under the Insolvency and Bankruptcy Code has already
begun in certain cases, including Essar Steel, Bhushan Steel and
Bhushan Power & Steel, etc. However, all these steps need further
strengthening by the provisions of this proposed amendment Bill. I
would like to suggest the following for consideration of hon. Minister.
Firstly, the bank management should be held responsible individually
for loans going bad. Banks should be allowed to take over the running of
affairs of stressed assets through experts, as was done in the case of M/s Satyam

by the Ministry of Corporate Affairs. The process of merger of small and
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inefficient banks should be accelerated and done quickly. Therefore, I support this
Bill and urge the House to pass it. I thank you once again for the opportunity

given. Thank you.
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HON. SPEAKER: Hon. Minister.
SHRI N.K. PREMACHANDRAN (KOLLAM): My name stands at the second
position in the Statutory Resolution.... (Interruptions)
HON. SPEAKER: What is it?
SHRI N.K. PREMACHANDRAN : In the Statutory Resolution, my name stands
at the second position. Kindly give me three minutes. ... (Interruptions)
HON. SPEAKER: No.

... (Interruptions)
SHRI N.K. PREMACHANDRAN: Please, Madam.... (Interruptions)
HON. SPEAKER: If on every Bill, each and every person starts speaking, then it
will be difficult.

... (Interruptions)
SHRI N.K. PREMACHANDRAN: This is a Statutory Resolution. My name
stands at the second position.
HON. SPEAKER: Your name is not there in this.

... (Interruptions)
HON. SPEAKER: It is all right. Not today.

... (Interruptions)
HON. SPEAKER: I will give you only one minute and not more than that. If you
agree, then only you start, otherwise not. It is happening every day.

... (Interruptions)

SHRI N.K. PREMACHANDRAN: Thank you very much, Madam. I am not going
to the Ordinance. The Bill is intended to amend Section 35A of the Banking
Regulation Act, 1949. The purpose is that the Central Government is giving power
to the Reserve Bank of India to make use of the provisions of the Insolvency and
Bankruptcy Code so as to get recovery of the stressed assets or the defaulters will

be addressed by means of the Insolvency and Bankruptcy Code.
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My specific question to the hon. Minister is this. What is the necessity of
this legislation? There is a specific provision under Section 35A of the Reserve
Bank of India Act, 1934. The Reserve Bank of India is empowered to give any
direction to the concerned bank so as to make good of the bank. When such a
direction is there, when such a provision is there, what is the need and what is the
expediency of this amendment?

The second point is about Section 35AB. Either under the Insolvency and
Bankruptcy Code or in any other law, the ‘stressed asset’ is not defined. There is
no definition of the term ‘stressed asset’. Which is the stressed asset? Who is the
defaulter? What is the criterion for determining the defaulter of the stressed asset?
The Act is silent about it. Even the Insolvency and Bankruptcy Code is also silent.
All these Acts -- the SARFAESI Act, the Debt Tribunal Act, RDDBFI Act and
Insolvency and Bankruptcy Code Act — were enacted during the time of the hon.
Finance Minister. These are all wonderful legislations. But the point to be
considered is that these wonderful legislations are not put in practice. That is why,
the NPA is increasing like anything.

So, my humble submission to the hon. Minister is to have political will to
address the issue instead of having more and more legislation. Please make it a
practice; please implement the legislation which we have already passed. With

these words, I conclude. Thank you.
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St ST UHTY ARTAU A1 (JTehT) ¢ WA e SN, MU G Al DI SIAN &, THD
fog # arueht g=ydre BT gl ARG HIAT Sicell St 96§, AR GISll Bl ARBR Bl G A
AT | BRI ST & Hel © [ 9 @I WG Ta 9P T 8, Rl adb T8 §l SqDHI U84
UEd ¥ 980 daell § 3fiR A B AR Feil TS gl W&l B foag P & anuR qfH g1 §b q a9
IS A B & A frerar g1 eR feft T 7 50 TR WY &1 @ form B @1 S¥a T
H BT AMHR SHH! [ Fooid AR ol Il gl S 98 AT &, 99 WA §, ... (F1a9r)
e aS-93 dF fordl g0 € S IS <@ aren T8l 2 ... (Fag) A A6 Sft aard e
SHB! $H W FIT T 87 ... (IeT)

HON. SPEAKER: You have got only one minute.
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it Fivres FAR (ATeaT) e HBIGAT, AU G dhbr A (Fened) e,
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e gRU T 8, A1 S TP HidT 3R A1 a1fav| 59 9ecid & IREISS BId! AR
BT, SN 3Tt 12 Rewiee’l & Raais BRaTs @&t a1d & T 81 A1 3Ry 8rm 5 34

b I e W Shieed 8, MU S8 W ™A sy | < H Sl YR 931 8, 89 W)

SERICH]

e Weledl, $el Wl © AU H AU I FHI B gl gara|

HON. SPEAKER: You have got only one minute.
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SHRI C.N. JAYADEVAN (THRISSUR): Firstly, I want to say that I am
representing the Communist Party of India. You must remember that the BJP was
sitting here with two Members in this Lok Sabha.

HON. SPEAKER: I cannot help it.

SHRI C.N. JAYADEVAN: Now, they are ruling.

HON. SPEAKER: You have only one minute to speak.

SHRI C.N. JAYADEVAN: It may be seen. You must allow the Communist Party
of India to put their opinion. ... = That is what I want to say.

HON. SPEAKER: Whatever it is. I am allowing you.

SHRI C.N. JAYADEVAN: The Banking Regulation (Amendment) Bill 2017
seeks to replace the Ordinance promulgated by the President on 4™ May, 2017
which gives RBI additional powers to direct banks to initiate recovery proceedings
under the Insolvency and Bankruptcy Code, 2016.

The main challenge our banks are facing today is the alarmingly increasing
bad loans which become NPAs ninety days after the borrower defaults on
payment. Today, bad loans are eating into the vitals and credibility of our banking
system. Over the last decade, NPAs as a proportion of total loans extended by
banks have increased from 2.3 per cent in 2008 to 7.5 per cent in 2016, i.e., Rs.
6.11 lakh crore or 4.5 per cent of the GDP. But everyone knows that the main
share of burden of this danger is due to corporate defaulters who are taking our
banks for a ride. Regrettably, the Government is not taking any tough measures to
recover these bad loans.

On the other hand, all types of concessions are being doled out like interest
waivers, one-time settlement, compromises, CDR, SDR, S4A provisions, haircuts,
write offs etc. banks are earning very good operating profits.

HON. SPEAKER: Now, complete your sentence.
SHRI C.N. JAYADEVAN : But banks are bleeding with net loss due to
adjustment for bad loans. It is reported that 95 per cent of the profits earned by the

* Not recorded
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banks are going towards provisions for bad loans of the corporate and big
business.
Subsequent to the promulgation of the Ordinance, the Finance Ministry

authorized the RBI to issue directions to banks to initiate insolvency proceedings.
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SHRI PREM DAS RAI (SIKKIM): Thank you, Madam, for giving me this
opportunity to just say a few words regarding the Banking Regulation
(Amendment) Bill.

In my opinion, this is one more item in the entire architecture to ensure that
the high level of NPAs is brought down. But Madam, I think the most important
thing, especially in the North-East, is that there is a lack of high quality bankers;
and that may be one of the reasons why the NPAs are actually increasing and
credit flow in the North-East is constricted. So, I would like to say to the hon.
Finance Minister that one part of the thing is to have a law but I think the
professionalisation of our banking system and the management is the dire need.

Thank you, Madam, for giving me this opportunity.
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faq =, wruiRe & w3 qn Jem HWA (Sh SIHUT Sieelt): A Jieden Sff, Welgd 9gd
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I Bl @ B SR I MY S/ IRl R W 99 % 7 O a7 I8 Fawen |4,
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TSH St 7 QERT Y AT, I UhaH weied W A | UfaR HURS! 1 HTeerd off 3R amq S

st T € f why are they increasing now, 314 I8 I18 IRy &6 3@ 91 98 I 3,

ag 4™ =TS 9¢ 81 81 IE BIS A1 1 8l 8, I8 YN ollF W A gedl S &l gl 3
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4 Py DA U &, Sl BT & A W B Ahd ¢l I o forn ok S« srac fanl 9
S H T8 Dadl S GIUIY 81 81 Y8 3T YhR T A%l AheR &, s folw 99 w®
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YHTYed off 3l RradT 5 R W o, SRIRS & 1 W) 98], SIB! AT R, DT
SIhRCFIR daall Tl s9H Qe Reea™ & &1 ft m=-emg # &1 I 2l Te
Retgae ¥ €, S 39 THR & IS YUcd &I WG ofdl 2| I9d! ofar & & a8
Al B BT QAT &, IE 4 8, TADI DIy Al T8l Wehdl & IR 31 I€ 60 39U H fer g,
AN H T W 60 TUY H WS ol B, SHD! Y Y HRAW! §, W U9 U1 2| IE U AR
Yw B I, A H D 90 T AT Wl vUd H R 9 99 Faar gl 399 0 g @ gie
R B et €l e Rewga™ & fRge™ # Y, §9R o | &,
SFRIT W AR MY, W BT BT dqll IR WSIRA & df Bl fogaiss o a1 <=1 &
3eR QAR Ufdede |

S I ¥ iR €1 Moily Sahib, I am particularly addressing you since

these are the subjects you have been dealing with. Banks start making commercial
decisions on settlements. And this is an argument I am addressing in favour of the
honest banker. He decides that he has to recover some money and pays attention
to how this unit can be restarted. So, the bank will say, ‘let me take a slight
haircut’ which means the bank will make some waiver of interest. Let us start this
company so that it starts paying back interest. Or the banker will tell him, ‘you
induct a partner who will bring in some investment’. So, on some commercial
considerations, they will try to make the best out of this situation.

Some of our laws, as of today, are obsolete. One of the reasons why this is
not happening is the fear of the language of section 13 of the Prevention of
Corruption Act. An honest decision taken by a banker with an honest motivation
based on commercial considerations, five years later will come up before an
investigative agency which may say why did you settle like this and not settle like
this. On the spur he took an honest decision. Our laws have been drafted,
particularly section 13, during pre-liberalisation era, 1988. Therefore, instead of

being a provision which will deal essentially with corruption, it can also be today
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extended to decisions which are honestly taken but with passage of time may look
to be erroneous from another point of view. Now, whether erroneous decisions,
with the wisdom of a historical hindsight, itself are an act of corruption or not,
when you deal with this situation. We have an accompanying situation.

14.00 hours

So, they will advice them saying that all right it looks reasonable. Now, in a
joint mechanism, there may be two views between banks. Shall I take the risk and
go in for the settlement? Shall I take the risk and not go in for the settlement?
Therefore, these NPAs are continuing for the last 5-7 years and are increasing in
interest. A stalemate situation has existed. I must compliment India’s Parliament. I
introduced the Insolvency and Bankruptcy Code, 2016. This is for all those people
who criticise our parliamentary functioning. This law was needed. I introduced the
Bill in December, 2015. It was passed by both the Houses of Parliament in April-
May, 2016. It went through the Joint Select Committee. So, the entire process of
introduction, Joint Select Committee and passage took four to five months and it
became a law. It is probably one of the most important laws in the recent history
that we have passed. So, with great speed, the Parliament exercised the duty and
passed the law.

Today, creditors are at liberty to move the IBC and individual bank is also
at liberty. What do you do in a consortium situation? How do you find the best
solution? The IBC mechanism is this. When the insolvency petition goes to the
bank saying that there is a commercial insolvency and he is unable to pay his
creditors, the NCLT, which deals with it, has a 180 day period. They have to
resolve the whole issue in 180 days. Some people have to bring partners, some
will have to have joint ventures, some will have to sell and some asset
reconstruction companies will come. So, those who do not have the money cannot
continue to sit on the asset and allow the asset to rust and not pay to the banker.
The banker in turn, being short of funds, is unable to give loans to others and is

unable to support the growth. This is the status quo which has existed for the last
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several years. This process had to be broken. Therefore, even though we have
alternate methods of going to the DRPs or securitization, you have the RBI
schemes for restructuring or S4A scheme. There are various schemes in operation.
You can have your settlements under the overseeing mechanism. But, this is one
expeditious mechanism for these large loans where there are multiple creditors.
The RBI is the regulator, but the RBI has several other functions in relation to the
health of the banks also. Therefore, under the old Act, whether the RBI can
exercise a general power in this regard or not, this was an issue in debate. So, a
specific power in consultation with the RBI was considered.

PROF. SAUGATA ROY (DUM DUM): It is not in the public interest where the
NPAs are accumulated. The RBI could have taken action under 35-A.

SHRI ARUN JAITLEY: This issue was discussed at length. There were two views
that the general power may not include this power. One view was exactly what
you are saying. The other view was this. It is a very short amendment. Therefore,
to obviate any controversy, the RBI will direct the consortium of banks to go and

move an IBC insolvency petition. That insolvency petition will be admitted by the

NCLT. 3R 180 faAi # ga. M .ua.dl. &1 I W 8 ged Reifed w1 vl 78 Rafa
TAhd & IR MY TP HWR 90 Wl 3§ B FaRAT RS & Syt iR ot gy
U1 T o] qrat T BT U T S uigd | Afe oy U 9 § Whd g, 1 SOl aad
I & 318 TR ¢fer 1 318 gE¥ AT AR 3H FA | BT TIARAL T B AHY
3 WIS URIE A1 TA.WLY. Bl CH-IAER DM 39 SR 599 o< Yo gs ol The

question that Shri Premachandran raised is this. What is the criteria on which they

will exercise? Let us have faith in RBI. In fact, let me tell you that RBI
immediately swung into action once the Ordinance was passed. In the first round,
they have picked up 12 cases. I am sure there will be many more to follow. In all
the 12 cases, the insolvency petitions have been filed literally at great speed. Each
insolvency petition is now proceeding and we will shortly see the process of

Resolution coming. The resolution will be that somebody has two companies; he
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sells one and puts the money that he gets into the other. Then he inducts a joint
venture partner or exits himself and brings somebody who has liquidity. So, any
form of multiple solutions is possible as a resolution itself. But at the end of the
day, we need to save these companies and we need to save these jobs. They are
national assets. At the same time, we need to have liquid companies which are
able to pay the banks back.

Shri Premachandran was asking what is the criteria and why have you
selected me and not somebody else. People challenge this power exercised by the
RBI in courts also. But let me tell you that nobody can claim a right of equality in
the matter of not paying the banks back. Nobody can say that there are hundreds of
people who have not paid, so why are you taking action against me. This is no
argument which is available. The system has a capacity to take some number of
cases. The RBI has taken 12 cases which they thought were bad cases. 1 am sure
they will take more.

PROF. SAUGATA ROY : They are all over Rs.5000 crore.

SHRI ARUN JAITLEY: You are right. They are in thousands. They involve the
kind of money which we cannot imagine. They have taken up some difficult
cases. Somebody might say that the loans were given but I do not know as to why
the loans were given. It was given probably under the impression that at this time
there is an economic boom period and let us expand industrial activity. This was
probably the impression. Nobody anticipated 2008-09 global economic crisis.
Nobody anticipated that the commodity crises on the world will collapse. After all
in the last 3-4 years, prices of commodities in the world have collapsed and
therefore that also had an impact. We are, therefore, trying to find a solution out
of a difficult decision itself. That is why, I referred that our outdated Acts act as
an impediment rather than expediting the settlements. Therefore, this kind of a
mechanism was considered necessary. This mechanism has taken effect.

At the end of the day, what this mechanism will do? This mechanism will

select the defaulter, direct the banks to move immediately against the defaulter and
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then in 180 days, the NCLT will find a resolution to this. Now, any one of us
seriously cannot have an objection to this process because this is a process of

trying to recover public money which belongs to these banks.

MU el b ufedrs Warer doT T ©7 IS g 3M<ST HaTdl ATl TS W ghIAIHD
AfST § ufsdtes Aderx daT BTHT 3T Bl P MW Ugde Adex 90 < | o, SAdT
GICHITTAT U JHR Al UIChIfl § B8R A, BR dF, REH a¥fell Uh 3T & 3T
Il ® 3R et Bt gl et Aea dfh wed €1 ugde Aae dr WY Ssieaa offsr o=
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam Speaker, I
had brought this Resolution for the purpose of opposing the Ordinance route that
was taken by the Government. However, the hon. Finance Minister has failed to
expound any lucid argument to substantiate the rationale behind the invocation of
Ordinance. We have not found any convincing answer from him on the invocation
of the Ordinance because there was no existence of any emergency situation that
warranted the Government to invoke the Ordinance route. On the one hand we are
talking about hair-cutting the loan, on the other hand, the Government is under-

cutting the parliamentary authority. That is the dichotomy that we are facing now.

MU e WHR b Werde Rgued €1 YUy, & S d Tdae [SHs garm o, Sfrel T8
gl fex +ft amw FEd 2 fF Woric figueE gl oMy ®Ed § f6 e @1 dfaR IR B, dfd
o ITel BIs Tl 2| SHBT Adeid goval WY ol Bl 2. (Taem) et b Waex § 3muds
U 0.4 TRIT §S &l SHDT AJAS 3T B g8 B ST 8 o ... (qaem) R oArdl Bl
drere gAY, 9ed o <@ 2

# o w3 St &1 &g ehiva wRT @ foly U UeRIae 1 a1d dear g India’s

banking crisis has been on a slow burn for the last three years. But just like slow

fuse Diwali fire cracker the blast will inevitably come. Unfortunately, the more the

delay the bigger the blast will be. 3MU+ SgEY FATIT| MY &RAT AT o7 e 89 Fouqy
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3fMUeh SN H U TG AT fhechel (SRt &1 ard R ' 8 3R gl e wgffed s
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HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you withdrawing the
Statutory Resolution?

SHRI ADHIR RANJAN CHOWDHURY: I am compelled to press the Statutory
Resolution.

HON. SPEAKER: The question is:

“That this House disapproves of the Banking Regulation
(Amendment) Ordinance, 2017 (No. 1 of 2017) promulgated by the
President on 4™ May, 2017.”

The motion was negatived.
HON. SPEAKER: The question is:

“That the Bill further to amend the Banking Regulation Act, 1949,
be taken into consideration.”

The motion was adopted.
HON. SPEAKER: The House will now take up clause-by-clause consideration of
the Bill.

Clause 2 Insertion of new sections
35AA and 35AB

HON. SPEAKER: Shri Premachandran, are you moving Amendment No.1?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I do not want to move
the amendment.

I am fully convinced with the answer given by the hon. Minister. ‘Default’
is defined. ‘Stressed asset’ is not defined. But the hon. Minister has assured in the
House that it will be taken into consideration.

Considering his words as an assurance, [ am not moving the amendment.
HON. SPEAKER: Coming to Amendment No. 2, Shri Bhartruhari Mahtab is not
present.

Coming to Amendment No. 3, Shri Rabindra Kumar Jena is not present.

Shrimati Supriya Sule, are you moving Amendment Nos. 4 to 7?
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SHRIMATI SUPRIYA SULE (BARAMATI): Madam, I am convinced with the
reply given by the hon. Minister. Hence, I am not moving Amendment Nos. 4 to 7.
HON. SPEAKER: Shri Satav, are you moving Amendment Nos. 8 to 12?
SHRI RAJEEV SATAV (HINGOLI): Madam, I am not moving them. It is only a
request that I have to make to the hon. Minister that conflict of interest should not
be there on behalf of RBI and others. It is because other Bank Directors and Bank
Members are there. So, conflict of interest should not be there. The Minister may
kindly take care of it.
HON. SPEAKER: The question is:

“That clause 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI ARUN JAITLEY: I beg to move:
“That the Bill be passed.”

HON. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

HON. SPEAKER: The House stands adjourned to meet again at 3.20 p.m.

14.19 hours

The Lok Sabha then adjourned till Twenty Minutes
past Fifteen of the Clock.
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15.21 hours
The Lok Sabha re-assembled at Twenty One Minutes
past Fifteen of the Clock.
(Hon. Deputy Speaker in the Chair)

STATUTORY RESOLUTION RE: DISAPPROVAL OF
PUNJAB MUNICIPAL CORPORATION LAW (EXTENSION TO
CHANDIGARH) AMENDMENT ORDINANCE, 2017
AND
PUNJAB MUNICIPAL CORPORATION LAW (EXTENSION TO
CHANDIGARH) AMENDMENT BILL, 2017

HON. DEPUTY SPEAKER: Now, item Nos. 21 and 22 shall be taken up together.
Shri N.K. Premachandran.
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:

“That this House disapproves of the Punjab Municipal Corporation
Law (Extension to Chandigarh) Amendment Ordinance, 2017
(Ordinance No. 2 of 2017) promulgated by the President on 1% July,
20177.

HON. DEPUTY SPEAKER: Hon. Minister.
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF DEFENCE (SHRI ARUN JAITLEY): I beg to move:

“That the Bill further to amend the Punjab Municipal Corporation
Law (Extension to Chandigarh) Act, 1994, be taken into
consideration.”

I will just explain that on account of the legislations passed in relation to
the GST, the power to levy entertainment tax now vests in the GST Council itself.
There is a residuary power which has empowered the local municipal corporations
and local bodies to levy some entertainment tax additionally if they want.

In the case of Chandigarh, since it is a Union Territory, this power had

conventionally belonged to the Central Government. Obviously, this power has to
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be denuded away from the Central Government and given to the State
Government. Therefore, the power has to be devolved to the Municipality of
Chandigarh itself. So, a consequential amendment is there which this Bill seeks to
propose. The reason for the urgency was since from the 1* of July it was coming
into effect, since the Parliament was not in Session, and since these are

consequential to the GST, the promulgation was made.

HON. DEPUTY SPEAKER: Shri Premachandran, it is a very small thing. You
can very briefly make your point.

SHRI N.K. PREMACHANDRAN: Sir, my objection is on the principle of
promulgation of Ordinance.

HON. DEPUTY SPEAKER: That has already been discussed.

SHRI N.K. PREMACHANDRAN: While I oppose the Ordinance, I fully support
the contents of the Bill. Most of the times in this House itself, | have made many
interventions during which I have stated that Article 123 (1) can be applied only
on exceptional and extraordinary circumstances under exigency conditions.
Unfortunately, since we know about this Bill, that is the Punjab Municipal
Corporation Law (Extension to Chandigarh) Amendment Ordinance, 2017, you
may kindly see whether the promulgation of the Ordinance will come within the
purview of Article 123 (1). That is the point which I would like to make before
this august House.

During the last Session of Parliament, the Lok Sabha was adjourned sine
die on the 12™ April, 2017. During the Budget Session, this august House passed
the Central GST Bill, the Integrated GST Bill, and the Union Territories GST Bill;
the Compensation Bill was also passed in the last Budget Session. It was a
legislative history because Parliament’s productivity was more than 118 per cent
when we passed all these Bills. My point is that we had very detailed deliberations
on all these Bills.
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So, my point is that the Government could have very well come up with
this small piece of legislation during that Session. Instead of bringing the Bill
during that Session, on 1* July, 2017 an Ordinance has been promulgated to give
effect to this law. That is my objection and that is why I am saying that it is a law
which is being made by the Executive and in principle I am opposing this
Ordinance route of legislation.

As the hon. Minister has rightly stated, the Ordinance and now the Bill has
been brought to make appropriate changes in the Punjab Municipal Corporation
(Extension to Chandigarh) Act, 1994 as a consequential effect of the Constitution
(One Hundred and First Amendment) Act, 2016. Sir, this Constitution (One
Hundred and First Amendment) Act, 2016 is the mother legislation of all the GST
Bills and by virtue of this we have amended Entry 62, List 2 of the Schedule VII
of the Constitution.

The new amendment is taxes on entertainments and amusements to the
extent levied and collected by a panchayat, municipality, district council or
regional council. So, this is a part of the consensus which we have arrived in the
country. During the discussion on GST reforms a consensus was arrived at that
entertainment tax and amusement tax should be levied by the municipality,
panchayat or the corporation as the case may be. So, in order to make this uniform
tax structure throughout the country, section 90 of the Punjab Municipal
Corporation Act, 1994 has to be amended. By virtue of section 90, the Central
Government may levy taxes on entertainment and amusement. In the case of
Union Territories, the Union Territory of Chandigarh was levying tax on
amusement and entertainment. In order to achieve this uniformity, this provision
is being amended.

Another amendment with regard to the power to levy octroi and taxes on
vehicles and animals has also been suggested. [ fully support these two
amendments but at the same time I would like to seek certain clarifications from

the hon. Minister regarding this small piece of legislation.
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The first one is with regard to the devolution of financial powers.
Decentralisation of powers will definitely strengthen the democratic system.
Local self-governed institutions are the potential medium for the successful
working of democracy at the grassroots level and to meet the hopes and
aspirations of the people. Sir, the municipalities and the panchayati raj institutions
are the pillars and primary units of democracy. The more these pillars are
strengthened, the stronger would be our democracy.

HON. DEPUTY SPEAKER: Please conclude now.
SHRI N.K. PREMACHANDRAN: I am concluding, Sir.

Sir, I am coming to the point. Sir, 73" and 74™ Constitution amendments
were introduced and they have come into place.... (Interruptions) Sir, I am
seeking the clarification. Since, 73™ and 74™ amendments, many of the powers
vested with State Governments have been transferred to the local self-Government
institutions but none of the powers vested with the Central Government has been
devolved to the State.

HON. DEPUTY SPEAKER: This is not to be discussed here.

SHRI N.K. PREMACHANDRAN: Sir, I am appreciating that the Central
Government is transferring powers to the Chandigarh Municipal Council. My
question to the hon. Minister is what about other municipalities and panchayati raj
institutions in other Union Territories.

HON. DEPUTY SPEAKER: He cannot answer this question.

SHRI N.K. PREMACHANDRAN: What is the condition in the case of other
Union Territories?

Sir, the Punjab Municipal Corporation (Extension to Chandigarh) Act, 1994
was amended in the year 2000. By virtue of this amendment the representative of
the House of People will be an ex officio member in the Chandigarh Municipal
Corporation.  This amendment was carried out in the year 2000. But,
unfortunately, if you go through the Statement of Objects and Reasons of the Bill,

the amendment of 2000 has not been mentioned. It is the cardinal, basic principle
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of legislative drafting that subsequent amendments, which have taken place in the
Bill, have to be mentioned in the Statement of Objects and Reasons.
Unfortunately, that has not been mentioned in the Statement of Objects and
Reasons of the Bill. That needs a clarification. It is not a good drafting.

Sir, the last point is regarding the GST. I fully agree with the point of
arguments which the hon. Minister has made in all these two days. I would like to
suggest one thing. Today, restaurants are on strike. The restaurant people are on
the march in Delhi. My point is that in the case of AC restaurants, suppose I was
paying Rs.100 before 1% July, now I have to pay Rs.118. These restaurants and
traders are getting this benefit. The GST and VAT is zero per cent on vegetables
and essential commodities. They are also getting the right of input credit. But they
are taking Rs.118 per meal. Day before yesterday also the hon. Minister had well
clarified, but my point is this. Advertisements and circulars of price should be
given as to what is the right price. In Kerala, we are facing a lot of the same
difficulty. The MRP should be publicised in the newspapers so that the
exploitation of the traders can be avoided. With these words, I support the Bill.
Thank you very much, Sir.

HON. DEPUTY SPEAKER: Motions moved:

“That this House disapproves of the Punjab Municipal Corporation
Law (Extension to Chandigarh) Amendment Ordinance, 2017
(Ordinance No. 2 of 2017) promulgated by the President on 1% July,
2017”.

“That the Bill further to amend the Punjab Municipal Corporation
Law (Extension to Chandigarh) Act, 1994, be taken into
consideration.”
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Government has implemented the Central Goods and Services Tax Act, 2017 and
Union Territory Goods and Services Tax, 2017 with effect from 1% July, 2017.
Consequently, Section 19 of the Punjab Municipal Corporation Law (Extension to
Chandigarh) Act, 1994 was amended by the Punjab Municipal Corporation Law
(Extension to Chandigarh) Amendment Ordinance, 2019 to transfer power of the
Central Government to levy taxes on entertainment, amusement and Union

Territory of Chandigarh to the Municipal Corporation of Chandigarh. I8 & ara

gl W 39D WY UH g9l Jaid @el @l § B as to what is GST. GST is to
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PROF. SAUGATA ROY (DUM DUM): Sir, in fact, I would not have spoken if
Shri Premachandran had not made a long speech. As the hon. Minister has ...

(Interruptions) Smt. Kher is saying something... (Interruptions)

et fheor WR (FENTE) : IS BT S/ HA B <@ B, I§ 14 o Tod 2l A
SHfd g it wR W@ ®, gat Ul 1520 A H S g8 gl S W G’ & W
HIRCTE & S T8 ool Blec ¢ W1 Bles @l a1 IR 8 & T a9 WA offth B9 srad
# ] off ode Sdawic W, wig+w MR # Se@x It is being done. The

procedure is on. We are very happy as a Union Territory.

PROF. SAUGATA ROY: Sir, I will be very brief. As the hon. Minister said that
this is a consequential amendment because earlier in the city Chandigarh which is
a Union Territory under the Government of India, entertainment tax and
entertainment duty was collected by the Centre. Now, the Centre has decided that
the collection of entertainment tax and entertainment duty will be passed on to the
Chandigarh Municipal Corporation. As was mentioned by the previous speaker
that this will mean a gain of Rs. 17 crore to the Municipal Corporation which is
necessary because Chandigarh is a beautiful city that needs money for its

improvement.

Sir, having said that let me also state that our Party has always been in
favour of introducing GST. We had some reservations about introducing it in a
hurry on the 1* of July, 2017 which is why we did not attend the midnight Session
of Parliament. All I want to say is that one month has elapsed since July 1%, the
system is more or less working smoothly. There are some hiccups. There have
been some complaints. I hope that all these decisions will be taken in the GST
Council which has been taking decisions unanimously and there will be
moderation in the tax rates, Tax slabs of 0 per cent; 5 per cent; 12 per cent, 18 per

cent and 28 should not remain, especially with regard to some contentious matters



03.08.2017 135

like women have demanded reduction of tax on sanitary napkins. The hon.
Finance Minister has already explained that all concerns on GST expressed in
Parliament will be looked into.

With these words, I support the Bill. It is good for the country.

Thank you.
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*SHRIMATI RITA TARAI (JAJPUR): I stand to support this Bill.

The Bill amends the Punjab Municipal Corporation Law (Extension to
Chandigarh) Act, 1994. The 1994 Act extends the provisions of the Punjab
Municipal Corporation Act, 1976 to the Union Territory of Chandigarh.

This bill gives powers to the Chandigarh Municipal Corporation to levy
entertainment tax & entertainment duty, while it takes away the powers of the
corporation to levy orctroi. This is in line with the new GST structure.

While it's appreciated that this Government is trying to smoothen out
sticky laws & clarify jurisdictions of municipal corporations like Chandigarh, we
need to think and talk about the larger problem of effectively decentralized
government.

All the moves this Government has made is towards gaining more power
rather than giving it away and distributing it. Goods & Service Tax being the
biggest example where the powers of the states to levy their own taxes was taken
away. This Government is also on an overdrive to cancel schemes that benefit
state governments, drying up funding for welfare schemes like MNREGA and
PDS. All of this points towards a certain mindset which is against the ethos of our
constitution.

While the GST, promotion of Hindi, and other such issues have brought up
debates on centre-state relations, there has also been a recent surge in discussion
over urban local government in India, given the increasing urbanisation and the
governance failures in Indian cities.

We often tend to forget that federalism is not just about Centre-state
relationship but also about the third tier of government: Our local bodies. In
every developed country, you will find that local bodies are the most sufficiently
empowered and powerful bodies of Government. They can pass laws, impose
taxes and do major projects within city limits. Not only that, in countries like the

US, the police is also under the city administration.

* English translation of the speech originally delivered in Oriya.
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In India, however, the Central Government in Delhi has always tried to
usurp that power and keep it with itself. According to the 2011 Census, there are
46 cities in India with a population of more than one million, and eight with a
population of more than four million. Seven of the 10 largest cities are also the
capital cities of the states in which they are located (including Delhi which is a
city state by itself). Yet, all these cities are supposed to be governed with only
the powers that the state government chooses to give them.

Take the example of Himachal Pradesh which imposed direct mayor
elections. After a rival party (I will not name this party) won both Mayor and
Deputy Mayor seats, as a result the whole law was scrapped. It's always been a
matter of political convenience for states to twist and turn laws related to urban
local bodies.

There is a lack of accountable local leadership which can be hauled up
whenever there are major problems in the city. Recently, a young Radio Jockey
made a parody video about the potholes on Mumbai streets. It erupted into a
controversy. We saw how upset the local body gets when shoddy work is pointed
out. They did everything in their power to silence this young lady and punish her
for pointing out the obvious. Here, the people could not hold one single person
responsible for shoddy road conditions because there was no directly elected
mayor.

Our cities have a weak and fragmented institutional architecture in which
multiple agencies with different bosses pull the strings of city administration.
Vesting the executive powers of the municipality with the Mayor would be the
right move. Most Indian cities still follow the Commissionerate system of
municipal administration which is a British legacy.

In the current system, the State government-appointed Commissioner is the
executive head of the city while the Mayor has a largely ceremonial role. In a
democracy, the head of the governing body should always be an elected leader not

a state-appointed puppet.



03.08.2017 138

Reports say that PM Modi is keen on making directly elected mayors a
reality. I want to ask the Government if these reports are true and whether the
Urban Development Ministry is looking into bringing in a law to make this
happen?

As it is urban conglomerations are badly frayed at the edges without proper
infrastructure. This Government started a scheme called "Smart Cities" to make
our cities more efficient through proper urban planning & infrastructure
development. But only a street or two are being adopted under this scheme. So far,
it has been a flop because our major cities remain the same old decrepit selves.

Bhubaneswar is one of the cities that ranked high in the Smart cities
ranking list. The idea was to completely change the areas around the main railway
station into a modern metropolis. However, due to lack of proper guidance and
implementation there has been lacklustre progress. Even the hype about the wifi
system being put up in these Smart cities barely function.

The Government needs to rethink its ideas about decentralization and hand
over more power to urban local bodies.1 also suggest that the Parliament needs to
do a review of all the schemes launched by the Government by setting aside a
week just for that.

Without an alternative, I support this bill.
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SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon. Deputy-Speaker
Sir, I will be very brief.

This Bill is a very short Bill and there is nothing to oppose in it. According
to 1994 Act, only the Central Government has the power to levy entertainment tax
and entertainment duty for Chandigarh. Now 101* Amendment to the
Constitution has been made in 2016 which subsumed entertainment tax with the
GST except some bills. But this is not my submission.

We would like to say that the power of taxation on entertainment will be
transferred to the Corporation. I have a question which is of clarificatory nature.
After getting such a power of taxation, will the Corporation have the power to levy
entertainment taxes at any rate, or whatever they wish, or are there any binding of
GST for fixation of such taxes?

I would like to mention only one more point. Yesterday or some days
earlier, I have been hearing from this side and that side as One Nation-One
Market-One Tax. It may be a dangerous slogan. I will tell you as to why I am
saying so.  If it is ‘One Nation One Tax’, then why is petroleum not included in
this Tax? It is also dangerous for the federal structure of our country. Now, you
are saying, ‘One Nation One Tax’, ‘One Nation One Market’. But after some time
you will say, ‘One Nation One Culture’, ‘One Nation One Religion’. Then what
will be our fate? In this manner the Government is moving towards fascism. So,
this slogan is also a dangerous slogan. Ours is a vast country. It has a federal

structure. So, it is not right to say ‘One Nation One Tax’ in such a way.
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SHRI ARUN JAITLEY: Sir, in brief if I may say so, there were 17 taxes and 23
different cesses either levied by the Central Government or the State Governments
which have been subsumed in the GST. There are some taxes which still remain
outside the GST. For example, some road tax in the States which are outside the
GST. Similarly, with regard to entertainment tax, I explained yesterday as to what
is the weighted average across the country, and what the Central and the State
GST is going to be.

To keep the health of the municipalities in mind, the municipalities have
been given the right to levy a certain reasonable tax if they feel so. Now, this is a
dichotomy. But this is how the architecture has come about.

I have personally written to every Chief Minister saying that till such time
that the GST stabilises itself, we must not consider seriously imposing some of
these taxes because they may increase the burden. Your own State, Mr. Deputy-
Speaker, Sir, had imposed it. But they are now trying to re-work the whole system
out again. A State is also an elected institution. It is also sovereign in its own
function. It is also accountable to their people. Let us not start with the
presumption that when parliamentary power is given to them or a State legislature
power is given to them, the State will necessarily exercise it in an irresponsible
manner. We must balance it with two. We must see what is the amount of burden
we can put on the common person and at the same time the flow of resources into
the municipalities also takes place. I am sure the States will keep all these
considerations in mind.

Shri Premachandran raised the point as to why it was done through an
Ordinance. Once the laws are finalised, there is a consequential impact on several
other legislation. Now, that consequential impact has to be corrected. Otherwise,
the dichotomy would have set in that in relation to Chandigarh on the 1* of July,
the Central Government would have been still imposing some entertainment tax

over and above what is the agreed tax. Therefore, the Central Government had to
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denude itself of that power. That is why this Ordinance was necessary. The
Parliament was not in session. So, that is the reason as far as urgency is concerned.

Several other questions have been raised. Shri Premachandran said that you
have not mentioned the 2000 amendment. When you make a reference to the
principal law, you make reference to the original law. The law may have been
amended half a dozen times thereafter. It is not necessary in subsequent amending
Acts to make a reference to every amendment which has taken place. But the other
point is very well taken. We have to seriously consider in the larger interest of
urban management in this country how municipal resources in this country are
managed in a sense that municipalities themselves become self-sufficient
institutions and are able to provide world-class cities of different tiers as far as the
country is concerned.

A lot of reference is made to the rates, etc. Let me explain it to Prof.
Saugata Roy. I have explained that we followed the equivalence principle, and we
followed the revenue neutrality principle. I can add one more fact. The GST
Council has kept its mind absolutely open. There may be areas where xwe could
have erred in our calculations. There could be areas where the adverse impact of
the tax itself may come to our notice. That is why there is no question that ‘a
body of States and Centre has decided that we are sovereign and therefore it will
never be reconsidered it.” It is an ongoing process. There are technical experts,
who first examine. Then, they take it to the political body, which is the Council.
Therefore, even after the initial imposition took place, before the 1* of July,
when it was implemented, we found that 64 rates out of 1211 required a
reconsideration. Therefore, in favour of the citizens, those reconsiderations were
done.

After the 1* of July, we realised that the formula, which we had prescribed
for cigarettes had resulted in a windfall profit for the cigarette companies. Now,
this seemed to be the impact of that rate itself. Therefore, at one day notice, we

held a meeting through video conferencing and corrected the error so that, that
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profit itself does not become an unjust enrichment on account of the tax rate for
the cigarette companies because that is a product, which is detrimental to the
health. So, we corrected it on that evening itself.

Therefore, this process of a self-correction exercise, till we reach a stage of
‘as perfection as possible’, we will certainly continue. I think, since it is a body, it
is structured in a manner where all States, all regions are involved; and each one
of the Finance Ministers of the States is listening to the industry and the trade in
his State, and therefore, this process will continue to go on itself.

With these few words, I commend this Bill for approval of the House.
HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, are you pressing for your
Statutory Resolution?
SHRI N.K. PREMACHANDRAN: No, Sir. I am withdrawing Statutory
Resolution.
HON. DEPUTY-SPEAKER: Okay.

Is it the pleasure of the House that the Statutory Resolution moved by Shri
N.K. Premachandran be withdrawn?

The Statutory Resolution was, by leave, withdrawn.

HON. DEPUTY-SPEAKER: The question is:

“That the Bill further to amend the Punjab Municipal Corporation

Law (Extension to Chandigarh) Act, 1994, be taken into

consideration. ”’

The motion was adopted.

HON. DEPUTY-SPEAKER: The House will, now, take up clause-by-clause
consideration of the Bill.

The question is:

“That clauses 2 and 3 stand part of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
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SHRI ARUN JAITLEY: I beg to move:
“That the Bill be passed.”

HON. DEPUTY-SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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15.58 hours

NATIONAL BANK FOR AGRICULTURE AND RURAL DEVELOPMENT
(AMENDMENT) BILL, 2017

HON. DEPUTY SPEAKER: The House will, now, take up Item No. 23 — hon.

Minister.
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HON. DEPUTY SPEAKER: Motion moved:

“That the Bill further to amend the National Bank for Agriculture
and Rural Development Act, 1981, be taken into consideration.”
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SHRI ANTO ANTONY (PATHANAMTHITTA): Sir, thank you very much for
allowing me to participate in the discussion on this Bill, which seeks to amend the
National Bank for Agriculture and Rural Development Act 1981.

16.02 hours (Shri K.H. Muniyappa in the Chair)

Creation of NABARD was the result of the great vision of the then Prime
Minister, Shrimati Indira Gandhi, the mother of Green Revolution, who wished to
bolster agricultural growth by ensuring credit to farmers at a reasonable interest. It
was also a great initiative like bank nationalization, which was introduced to
empower the rural masses through financial inclusion. Therefore, NABARD is
aimed at rural development with special focus on agriculture, small scale, cottage,
and village industries. The noble mission of NABARD itself underscores its
commitment to "promote sustainable and equitable agriculture and rural prosperity
through effective credit support, related services, institution development and
other innovative initiatives." Today, NABARD has become the lifeline for rural
economy as it is actively engaged in supporting farmers, rural infrastructure
development programmes, empowerment of self-help groups, etc.

NABARD has been playing a major role in ensuring agricultural growth in
our country. I take this opportunity to appreciate NABARD for taking a number of
initiatives that have become replicable models of agricultural and rural
development. The Self-Help Group-Bank Linkage Project, which was started in
the year 1992, has become the world's largest micro finance project. The Kisan
Credit Card Scheme, a noble experiment designed by NABARD, has become a
major source of relief for farmers. One-fifth of India's total infrastructure
development was materialized with the assistance of NABARD. The watershed
development programme pioneered by NABARD set-forth the viable strategy for
sustainable development; augment agricultural productivity and output; and also a
grass-root level initiative for addressing climate change. All these initiatives are

enough to understand the importance of NABARD in empowering rural India.
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I am happy to take part in this discussion to amend NABARD Act, at a time
when farmers in the country are undergoing acute crisis. As per reports, on an
average, 40 farmers take their lives in this country on a daily basis. Farmers in the
country are in deep distress due to continuing fall in the prices of agricultural and
cash crops. Agricultural productivity and output have drastically reduced during
the last three years. Agricultural growth in the country during the period of the
UPA was 4.3 per cent. However, it has declined to 2.7 per cent. Therefore, it is
high time that Government initiated comprehensive measures to revive the
agriculture sector in the country. Therefore, the discussion on this Bill is important
for the revival of agriculture sector in the country. However, I am afraid that the
proposed amendments seek to change the focus of NABARD from the agricultural
and rural sector to the corporate sector.

For instance, the Bill seeks to omit clause (i) of Section 2 of the Principal
Act, which lays down a provision for providing financial assistance to the
“industry in the tiny and decentralized sector”. Removal of this clause will
eventually lead to deprivation of NABARD's assistance to “small scale units in the
decentralized sector” such as the small manufacturing units run by self-help
groups. The Bill further seeks to omit clause (t) of Section 2 and clause (v) of Sub-
Section (1) of Section 21 of the Principal Act thereby omitting ‘“small-scale
industries”. Not only that, in addition to the move to delete the words ‘industry in
the tiny and decentralized sector’, the Government inserts a new clause, clause
(ka) in section 2 of the Principal Act to incorporate ‘micro enterprise’, ‘small
enterprise’, and ‘medium enterprise’ sectors into the ambit of NABARD Act.
Clause (ka) of the Bill stipulates that the meanings of micro, small, and medium
enterprises would be same as defined under the Micro, Small and Medium
Enterprises Development (MSMED) Act, 2006. The MSMED Act, 2006 clearly
defines that ‘micro enterprise’, ‘small enterprise’ and ‘medium enterprise’ are
enterprises that are engaged in the manufacturing of goods pertaining to any

industry specified in the First Schedule to the Industries (Development and
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Regulation) Act, 1951. Industrial units covered under the First Schedule to the
Industries (Development and Regulation) Act, 1951, are the units engaged in the
manufacturing of iron and steel, petroleum products including natural gas,
telecommunication instruments including mobile phones, transportation vehicles
such as aircraft, ships, railway locomotives, and other automobiles such as motor
car, bus, truck, motor cycles etc.

It does not take any rocket science to realize that self-help groups
comprising of farmers or women cannot set up manufacturing units of petroleum
and natural gas, ships, aircraft and railway locomotives. It is only the corporate
groups that can engage in these sectors. The implication of this apparently trivial
move of the Government is that the major chunk of the NABARD fund will flow
into the projects of corporate groups. It will result in massive cuts in agricultural
credits and rural infrastructure development programmes.

Now, the Government, by making this amendment — the scope of
NABARD has been taken away — is helping the large corporate groups to get loans
at a lower interest rate. The Reserve Bank of India (RBI) is a shareholder and is
the regulator of NABARD. I am afraid that the Government’s move to free
NABARD from the control of RBI will eventually lead to functioning of
NABARD in its own way without any norms. Then, NABARD can take decision
to grant its assistance only to corporate groups. This destroys the aim and spirit of
NABARD. Therefore, I would request the Government to kindly retain the control
of RBI over NABARD and send this Bill to the Parliamentary Standing
Committee for a detailed study.

It should be noted that farmers in the country are in deep crisis and the
number of farmer suicides has been on the rise for the last three years. Therefore,
it 1s high time the Government did the best to protect the interests of farmers
across the country. Hence, I request the Government to kindly withdraw this

dangerous move and allow NABARD to continue to adhere to its focus on rural
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development with special focus on agriculture, small scale and cottage industries,
especially in the decentralized sector.

Thank you, Sir.
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DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): Thank you,
Chairman, Sir, for allowing me to speak on this National Bank for Agriculture and
Rural Development (Amendment) Bill, 2017.

Sir, agriculture is still a primary source of livelihood for 60 to 70 per cent
population in our country. But its contribution to GDP is only 17.5 per cent.
Agricultural growth in India is not consistent, rather it is volatile. Though there is
a gradual increase in the production of various grains, farmers’ economic status is
very poor and beyond imagination.

The National Bank for Agriculture and Rural Development Act was passed
in 1981 for the purpose of improvement in agriculture and rural infrastructure.
Thus, NABARD came into being in 1982. NABARD offers innovation with
regard to formulation of schemes and monitoring. It helps in policy making,
planning and implementation of the credit mechanism, etc. It also helps in carrying
out agricultural and other economic developmental activities.

NABARD mostly invests in agricultural sector with a growth rate of 12.16
per cent. The authorized capital of NABARD up till now has been Rs.5000 crore,
which after this amendment will increase up to Rs.30,000 crore. This amendment
will help NABARD to introduce new credit products, new linkages and
development, new clients. It would also help it to give kisans credit at a lower rate.

As I have already said, this Bill seeks to enhance the capital of NABARD
from Rs. 5,000 crore to Rs. 30,000 crore. Another point, which is there, is of
transfer of the share of capital. The primary effect of the Bill is to transfer the
share of RBI to Central Government. As per the original Act, the Central
Government and the RBI together must hold 51 per cent share in the bank. The
proposed amendment transfers the RBI’s stake of Rs. 20 crore to the Government
in return for an equal amount.

Another purpose of the Amendment Bill is to update the Act in consonance
with the current situation. The present legislation is out of date with respect to

industry advancements and this Bill seeks to amend it and bring it in line with the
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existing practice. The Bill also replaces the outdated terminologies such as small-
scale industry and tiny and decentralised sectors with terms like micro enterprises,
small enterprises and medium enterprises as introduced by the MSME
Developmental Act, 2006.

The Bill also proposes that the NABARD will provide credit and other
services to enterprises with investment up to Rs. 10 crore and it is increased from
the figure of Rs. 20 lakh in the original Act. The Amendment Bill proposes to
substitute provisions and definitions from the Companies Act, 1956 and replaces
them with corresponding updated references from the Companies Act, 2013.

Through the proposed amendments, the existing conflict of interest is
removed from the RBI and the Government. The Bill is an updating act, reflecting
and changing the law in consonance with other legislations and industrial
practices. So, I support this Bill.

Thank you very much.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, the main
feature of the National Bank for Agriculture and Rural Development Act, which
was enacted in 1981 for the establishment of a development bank, as we are told,
was to provide and regulate credit and other facilities for the promotion and
development of agriculture, cottage and village industries, handicrafts and other
rural crafts and allied economic activities in rural areas for promoting integrated
rural development and securing prosperity of rural areas.

Today, there was a Question, perhaps at number six or seven, relating to
Rurban Mission that this Government has taken up under the name of Shyama
Prasad Mukherjee. Of course, we could not reach that Question, but that is also
one of the forward-looking programmes of this Government. There is no doubt
about it.

In 1981, one can remember, Mrs. Gandhi was the Prime Minister of this
country. There was a lot of turmoil in the late seventies and she kept that in mind.
That is how, the NABARD came into existence after two subsequent reports that
were before the Government of India for consideration. What does NABARD do?
I would say that NABARD is a development bank.

Mr. Yediyurappa had posed a very interesting question on performance of
NABARD on 6™ May, 2016. At that time, Mr. Jayant Sinha was Minister of State
for Finance who had replied. The question was relating to whether NABARD is
financing for capital formation in the rural areas or not. That was the broad
question which Mr. Yediyurappa had put. I am referring to this question because
the capital enhancement of NABARD is being piloted today, from Rs. 5,000 crore
to Rs. 30,000 crore. There, the reply given was that : “... for execution of projects
under FPF and WIF, the common difficulties relate to delay in according
administration approval by the State-Governments, obtaining State Government
guarantee and title of land for mortgage, etc.”. This is the reason why NABARD is

unable to provide that much of funding. This was a reply given last year. So, when
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this Bill was coming, | was under the impression that perhaps this difficulty will
be addressed, but it has not been addressed.

As we are told, NABARD is a development bank. It does not provide credit
directly to the farmers. It provides credit to the financial institutions that provide
credit to the farmers. So, NABARD does not lend to the farmers directly, but
NABARD extends re-finance to banks for their agriculture lending. Further,
figures are given in the answer and I would not refer to those figures as to which
are the States that have fallen behind, but the basic question that I would like to
raise here is this. Has, at any point of time, the Government taken stock of the
funding that is being provided by RIDF to different States? How much of it
actually and truly is being invested -- as I mentioned of Mr. Yediyurappa’s
question -- relating to construction of warehouse and providing funds for
irrigation?

Yes, the hon. Member from Bharatiya Janata Party was very eloquent in
saying that this much of roads have been built and this much of bridges have been
built, but for that you have separate allocation. If certain States are utilizing
NABARD fund for it, then indirectly, yes, the rural community is being benefited.
There is no doubt about it, but is it directly having an impact on the farmers? We
have Pradhan Mantri Gram Sadak Yojana for which a large amount is being
provided to develop our rural connectivity, but the basic question here is this. How
is NABARD’s fund being utilized to develop our irrigation potential and to protect
our crop after it is harvested? This is the question, which needs to be deliberated at
the Ministry level and also in this House.

More than 80 per cent of the Members of this House come from rural areas
or it may be more. How many of us know about the functioning of NABARD in
providing funds for economic activities in our rural areas and that too for
promoting rural development and bringing prosperity in rural areas? How many
times have we actually reviewed the functioning of NABARD who actually

produce an annual plan for every district?
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When we talk of NABARD we should also know about institutional
framework. There was a need for a viable agricultural financial mechanism and a
financial inclusive framework to increase the coverage of crop loan, rural credit
and infusion of finance in all the un-banked / under-banked areas including tribal
areas, backward areas and remote hamlets in the country to promote substantial
and equitable agricultural and rural prosperity through effective credit support,
institutional development and other innovative initiatives that have been taken at
the instance of the Government of India and there is no doubt about it.

RBI constituted a Committee to review the arrangements for institutional
credit for agriculture and rural development as it is called CRAFICARD on 30
March 1979 under the Chairmanship of Shri B. S. Sivaraman a former Member of
erstwhile Planning Commission. Mr. Sivaraman at one point of time was the
Chief Secretary of Odisha, who hailed from Tamil Nadu, when Biju Patnaik was
the Chief Minister in 1961-63. That Committee felt the need for a new
organisational device for providing undivided attention, forceful direction and
pointed focus on the credit problems and recommended formation of NABARD.
That is how it came into existence. Parliament approved the setting up of
NABARD in 1981, and it came into existence on 12™ July, 1982 by transferring
the agricultural credit functions of RBI and refinance functions of the then
Agriculture Refinance and Development Corporation, both of them merged
together. NABARD was set up with an initial capital of only Rs.100 crore.
Consequent to the revision in the composition of share capital between the
Government of India and the RBI, the paid up capital as on 31* March, 2015 stood
at Rs.5,000 crore, with Government of India holding Rs.4,980 crore, that is, 90.60
per cent, and RBI with only Rs.20 crore, which is 0.40 per cent. Now, RBI is
surrendering as it is the regulator and a shareholder in the national bank, and it is
the conflict of interest that has been done away with it.

I come to certain basic issues relating to the functioning of NABARD.

Agriculture credit today is actually the main issue which needs to be deliberated.
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Credit disbursement is dominated by commercial banks in certain States; in my
State, it is the cooperative bank which provides the largest credit to the farmers. At
some of time the hon. Minister may consider, the Government may also consider
taking up the functioning of RRBs. What is the bone of contention? Why RRBs
are not functioning well? That needs to be deliberated, either in the House or
elsewhere. It needs to be reviewed. Do you need more financing mechanism? At
the same time, you also need to check as to what are the difficulties that RRBs are
facing today, and why they are not functioning well as was the intended purpose.
In the case of Odisha, as I said, it is the cooperative banks which disburse
maximum credit towards agriculture.

There has been an impressive growth in agriculture credit. The flow of
credit which was Rs.1.25 lakh crore in 2004-05 has gone up to Rs.8.41 lakh crore
in 2014-15 and now it has already reached more than Rs.10 lakh crore while crop
loan disbursement increased more than eight fold. But it is a matter of concern that
the share of term loan in total agriculture credit disbursed declined steadily from
39.3 per cent in 2004-05 to 19.5 per cent in 2014-15. One can imagine that there is
a downfall, decline of more than 10 per cent in agriculture credit disbursement.
Since investment credit is the major driver of private sector and capital formation
in agriculture, a persistent decline in its share and the fact that its growth trend is
lower than that of crop loan, raises concern about sustainable growth in
agricultural production and productivity. This is the main reason why we have this
much of problem in our rural areas; this is the reason why there is agro crisis in
our country. I will not drive it down to the farmers’ suicide but the pauperisation
of farmers of agriculture is because of this. This needs to be addressed. At that
level, the NABARD is unable to come forward. NABARD is not directly
financing to the farmers.

Coming to NABARD, it has introduced a scheme under banking plan to
give a boost to long term investment credit in agriculture. The Government has set

up a Long Term Rural Credit Fund with NABARD to provide long term refinance
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support exclusively to cooperative banks and RRBs for investment credit in
agriculture activities. But, as you know, those of us who are involved in
cooperative system or at least are aware about cooperative system, know as to
where this money actually had gone. It did not reach the farmers at all. It got stuck
up in the cooperative system itself. That is the reason why there are challenges
before the NABARD. What are the challenges? I will just mention two, there are
many.

The challenge before the NABARD is to encourage capital formation
through increased share of long-term loan in agriculture credit. Second is about
operationalising long-term irrigation fund with an initial corpus of Rs.30,000 crore
which you are going to take, with immediate focus on identified irrigation projects
which have potential to irrigate farm lands. I am of the view that a thorough
survey on credit needs of farmers for production, cultivation, investment and
consumption purposes should be conducted under the auspices of NABARD. This
is essential because there is no other mechanism available today in our country
which can go in detail relating to the credit need of farmer today. Banks provide
credit on a different footing. Cooperatives provide credit on a different footing.
NABARD is the only organisation which can have a holistic view specially
relating to the credit needs of our farmers.

Second is an authentic data bank in this regard that should be prepared by
NABARD. This should be followed by way of comprehensive agricultural rural
credit plan backed by corresponding institutional finance. There is a need to
galvanise the District Level Committees, the Bankers’” Committee that all of us
invariably attend in our districts where NABARD is also called. The RBI
personnel are also called where we decide on many aspects relating to the credit
worthiness of our farmers and other people. Here, the problem is different.

I would like to impress upon the Government about this problem. When
we attend those meetings, very puny officers from respective banks attend.

Whenever you ask the person as to whether he is going to commit from his bank
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that this type of credit facility will be provided, he would say that he will convey
this message to his officer. It is a serious issue. Everybody, who actually is serious
about the credit mechanism available in our district and who reviews it, should
ensure that necessary instructions are sent so that some responsible officer from
the respective bank attends such meetings. MP is the Chairman of that Committee;
Collector is the Co-Chairman of the Committee. The Collector is interested in
dealing with the certificate cases that the banks try to operate. But, the MP
presides over that meeting. It is our duty. We have been doing it. Shri Shivkumar
Udasi does it very regularly. I have to learn many things from him about the
manner in which he operates. He actually drives the bankers to provide a number
of schemes to the farmers. Most of us who are interested in that, spend half a day
and we come to know about it. But the difficulty that we face is that bankers who
actually represent the banks in the meeting, only just carry the message. They do
not give any substantial commitment in that meeting whereas the RBI and the
NABARD persons provide us with a lot of inputs. That is the reason why the
Minister may think over it and take certain steps which will help everyone.

I am concluding within one minute. NABARD is the apex body for
agriculture rural credit. This also needs to be beefed up by sufficient long-term
capital to ensure flow of adequate funds to cooperatives and boost capital
formation in agriculture. The existing dispensation in the form of NABARD which
has served the country reasonably well, over the years and is best placed for
synergising credit operations at ground level, should be further strengthened and
utilised more extensively and effectively for a much wider reach and coverage. |
would expect NABARD to play a more proactive role in this direction, and in a
more systematic and planned manner. The NABARD should operate and lend
more directly, eliminating the intermediaries as far as possible so that the
beneficiary, i.e., farmer can avail of the credit in time. Adequate measures need to
be taken in this regard.

Sir, I have some amendments to move which I will be moving afterwards.
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"SHRI K. PARASURAMAN (THANJAVUR): Hon. Chairman Sir, I wish to take
part in the discussion on an important bill with the able guidance of Hon. Chief
Minister of Tamil Nadu, Shri Edappadi Palanisamy who is at the helm of affairs of
the Government formed by Hon. Puratchithalaivi Amma. Chairman Sir, I also
express my sincere thanks to you for allowing me to speak on this very important
bill. The National Bank for Agriculture and Rural Development (Amendment)
Bill, 2017 was introduced to amend the National Bank for Agriculture and Rural
Development Act, 1981.

The Bill proposes to empower the central government to increase
authorised capital of the National Bank for Agriculture and Rural Development
Bank (NABARD) from Rs. 5,000 crore to Rs 30,000 crore.

The proposed increase in authorised capital would enable NABARD to
respond to commitments it has undertaken, particularly in respect of the Long
Term Irrigation Fund and the recent Cabinet decision regarding on-lending to
cooperative banks. Further, it will enable NABARD to augment its business and
enhance its activities which would facilitate promotion of integrated rural
development and securing prosperity of rural areas including generation of more
employment.

Under the 1981 Act, NABARD was responsible for providing credit and
other facilities to industries having an investment of upto Rs 20 lakh in machinery
and plant. The Bill extends this to apply to enterprises with investment upto Rs 10
crore in the manufacturing sector and Rs five crore in the services sector.

Under the 1981 Act, experts from small-scale industries are included in the
Board of Directors and the Advisory Council of NABARD. Further the Banks
providing loans to small-scale, tiny and decentralised sector industries are eligible
to receive financial assistance from NABARD. The Bill extends these provisions
to the Micro, Small and Medium Enterprises (MSMEs). The Bill substitutes
references to provisions of the Companies Act, 1956 under the NABARD Act,

* English translation of the speech originally delivered in Tamil.
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1981, with references to the Companies Act, 2013. These provisions pertain to (i)
definition of a government company, and (ii) qualifications of auditors.

The proposed bill thus will provide more scope for the Government to
provide agricultural loans to farmers in the country. This can help in achieving the
target of providing loans to the tune of Rs.10 Lakh crore to farmers during current
financial year. The National Bank for Agriculture and Rural Development
(NABARD) is planning to approve five projects in Tamil Nadu under the funding
schemes like Research and Development Fund (R&DF), Farm Innovation and
Promotion Fund (FIPF) and Rural Innovation Fund (RIF). It would provide
assistance to projects proposed by self-help groups (SHGs), NGOs, individuals,
non-profit organisations and universities under these schemes. A potential-linked
credit plan (PLP) of Rs.5,527.36¢crore has been projected for Namakkal district
during the year 2017-18 by NABARD. The bankers should increase their target of
medium and long-term credit for agriculture as there was good potential to
promote farm mechanisation, micro irrigation systems, horticulture and animal
husbandry. As many as 150 veterinary medical centres will be set up in Tamil
Nadu at an estimated cost of Rs.49.09 Crore with assistance from NABARD.

The government of Tamil Nadu will set up a Fisheries College and
Research Institute in Nagapattinam district which will serve for the development
and welfare of fisheries in Tamil Nadu. The credit flow of Rs. 2,271.25 crore was
for crop loan, and Rs..569.75 crore was projected for Micro, Small and Medium
Enterprises. The annual credit plan (ACP) for Kanniyakumari district for financial
year 2017-18 envisages a total outlay of Rs.6457 crore, which is Rs. 982 crore
more than that of the last fiscal. Agriculture gets the lion’s share of Rs. 4550
Crore; Rs. 505 crore has been earmarked for micro small and medium scale
industries and Rs. 1402 crore for other priority sectors, including services sector.

With Tamil Nadu facing acute water shortage, National Bank for
Agriculture and Rural Development (NABARD) has announced that it would

disburse Rs. 500 crore to support the State government’s ‘kudimaramathu’
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scheme. More potable water could be tapped by cleaning and restoring 41,000
system irrigation tanks in 18 districts in Tamil Nadu, with the help of the fund
NABARD aims to disburse Rs 500 crore this fiscal and Rs 3,000 crore by 2020
under the scheme.

Tamil Nadu is highly-water stressed. More than 95 per cent of surface
water and 85 per cent of ground water has been exploited given the drought
situation. It is worrisome that neighbouring States are not releasing water. Of the
seven major rivers, only the river Thamirabarani has its origins in Tamil Nadu. For
water flow in all the rivers, the State of Tamil Nadu is dependent on others- a
situation that has worsened the drought, affected agriculture and made farmers
more debt-ridden. I urge that NABARD should support the state government in
addressing agrarian distress related issues and facilitating to double the income of
farmers. Sir, Thanjavur is called the granary of south India. But the farmers of this
area are in extreme poverty as there is no water for agriculture and the Thanjavur
district is facing severe drought. Hon. Puratchithalaivi Amma had issued a
statement which was published in the daily Namathu MGR on 13™ July 2015. It
was stated that after the years 1924 and 1935 the tanks, rivers, canals, lakes and all
water bodies in the Thanjavur district and Cauvery delta region will be extended
and restored. Under the Accelerated Irrigation Benefits Programme (AIBP), it was
proposed to bring green revolution in the Cauvery delta region spread about 2.27
lakh acres at an estimate of Rs. 11,420 Crore. Out of which the project report of
the Grand Anaicut canal scheme at a cost of Rs 2,610 Crore has been sent to the
Central Water Commission. After acceptance of the proposal followed by several
studies, the CWC made an estimate of Rs.2,298.75 Crore for this project. On
30.09.2016, the State government of Tamil Nadu obtained the financial
concurrence, followed by the investment clearance from the Ministry of Water
Resources. This project will ensure expansion, modernisation and restoration of
148.684 km long grand anaicut canal, sub-canals for a length of 1232 kms and

about 694 lakes benefitting thousands of farmers of this Cauvery delta area. I
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therefore urge upon the Union government to allocate sufficient funds by way of
grants to Tamil Nadu for extension, restoration and modernisation of canals and
water bodies in the State. Moreover the Union Government should release funds to
Tamil Nadu under AIBP. I urge that both NABARD and Union Government, with
a foresighted vision, should help for the implementation of such schemes
benefitting the farmers of this country, with adequate allocation of funds. I also
urge that such programmes should be implemented throughout the country. Thank

you.
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SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): Hon. Chairperson,
Sir, I rise to support the Bill. The main focus of this Bill is to empower the Central
Government to increase the authorized capital of NABARD from Rs. 5,000 crore
to Rs. 30,000 crore and further to increase the said amount of Rs. 30,000 crores in
consultation with the Reserve Bank of India and also to transfer the Reserve Bank
of India’s share capital of Rs. 20 crores in the NABARD to the Central
Government. In order to achieve this, the Amendment Bill is being introduced. I
welcome this Bill.

India being an agricultural country, it became necessary for the then
Government to extend all kinds of support to the agrarian sector, especially
construction of dams throughout the country for irrigation purposes and
development of industry throughout the country for providing fertilizers,
pesticides and seeds. Unfortunately, this kind of priority was not in the vision of
the then Government.

The RBI Act 1934 was enacted during the British period. In order to
provide financial help to the agriculture sector, they had provided the Reserve
Bank of India a large number of profits and then transferred to the Long Term
National Rural Credit Fund and National Rural Credit Stabilization Fund with an
aim to extend financial help to the farmers throughout the country. In the course
of time, crores of rupees accumulated. This fund was being managed by the
Reserve Bank of India through its subsidiaries like Agriculture Credit Department
and Agriculture Refinance Department. Further, under the NABARD Act 1981,
this fund is now being managed by the NABARD independently.

Borrowers in the cities of Delhi and Chandigarh alone have obtained
agriculture loans worth Rs. 45,000 crore which is nearly the same amount as loan
disbursements to farmers in the five States of Uttar Pradesh, Bihar, Maharashtra,
West Bengal and Jharkhand in 2009-10. Disproportionate distribution of agri-

credit has been to the disadvantage of marginal and poor farmers.
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There is a growing urbanization of agri-credit in India with significant
portions of such credit getting distributed through urban branches of commercial
banks, mainly to big businesses and corporate houses involved in agriculture. All
these have given rise to unprecedented agrarian crisis in the country leading to
suicides by lakhs of poor farmers inclusive of recent such incidents in several
States like Maharashtra, Tamil Nadu, Andhra Pradesh, Chhattisgarh, Uttar
Pradesh, Karnataka and West Bengal.

As an offspring of Reserve Bank of India, NABARD shares similar work
culture, ethos and development orientation of its parent institution and snapping
the link between these two has led to a great disadvantage for both; for RBI, losing
an important supervisory and development institution like NABARD in the entire
rural credit activities and for NABARD, losing the benefit of sagacity and
guidance from such a premier central banking institution like Reserve Bank of
India.

To re-establish this connection between these two important institutions for
the benefit of the rural mass of the country, I suggest the following: the
Government may consider appointing the Deputy Governor of Reserve Bank of
India as Chairman of NABARD which was the practice at the time of formation of
NABARD; a seasoned central banker should be immediately appointed as the MD
of NABARD, as was done before; strengthening the synergy between these two
institutions as envisaged by the Committee to Review Arrangements for
Institutional Credit for Agriculture and Rural Development, known also as
Sivaraman Committee that paved the way for establishment of NABARD in 1982.
17.00 hours

There is a need for strengthening the resources of NABARD to jack up
institutional rural credit. There is a dearth of National Rural Credit Funds made
available to rural financial institutions like NABARD in view of discontinuation
of source funding from RBI since 1993. This, in turn, has already affected long-

term credit for and capital formation in agriculture in India. I also suggest that the
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contribution from the Central Government and RBI for NABARD resources be
reinforced further.

The contribution to National Rural Credit (Long-term Operations) Fund
and the National Rural Credit (Stabilisation) Fund should also be reinforced
further as per the provisions of Section 46A of the RBI Act, 1934. Special care
should be taken to revive the long-term co-operative credit structure of the country
by augmenting funds to them as recommended by the Vaidyanathan Committee.

There is also a need for establishing NABARD District Development
Manager Offices. NABARD has 418 District Development Manager Offices
across the country to focus on credit planning and monitoring and also co-
ordination with the district administration, banks, and various development
agencies for the implementation of developmental and promotional activities in
the district. In addition, 139 districts are tagged to specific DDMs. The previous
Government closed some of the district offices of NABARD and there are districts
that do not have these offices. Moreover, being essentially one-man offices
without any complement of supporting staff like clerks, messengers or peons, the
existing DDMs are really handicapped to function at optimum level. This has
impacted the rural development activities in those districts. On this, I suggest re-
establishing and opening of new District Development Manager Offices of
NABARD in al the districts of the country.

With these words, I once again support this Bill. Thank you very much.
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SHRI M. MURLI MOHAN (RAJAHMUNDRY): Thank you very much for
giving me an opportunity to participate in the discussion on this important Bill.

I rise to support this NABARD (Amendment) Bill, 2017 with some
reservations. The Bill, inter alia, empowers the Central Government to increase
the authorised capital of the National Bank from Rs. 5,000 crore to Rs. 30,000
crore. This is timely and needed and hence I welcome this Bill. I appreciate Shri
Arun Jaitley, the hon. Minister of Finance for bringing amendments in the Bill as
it will enable NABARD to augment its business and enhance its activities which
would facilitate promotion of integrated rural development and securing prosperity
of rural areas, apart from generation of more employment opportunities. This is a
good Bill which will help the farmers of the entire country who are very much in
need of financial support from the Government.

NABARD is extending long-term and short-term credit to agriculture and
rural development through crop loans, capital formation, and for development of
allied activities such as dairy, poultry, fisheries, etc. The first and foremost of my
suggestions to the Government is that the word, ‘farmer’ may be incorporated in
the name of NABARD, making the name and style of NABARD as ‘National
Bank for Farmers, Agriculture, and Rural Development’. That would be a great
tribute to the farmers who are toiling hard pursuing agricultural activities despite
all odds. I also suggest that the Farmers” Welfare Board of India be constituted
immediately to look into the issues of farmers regarding their financial needs,
suggestions to augment the farming sector, proper implementation of crop
insurance scheme, amicable solution to end the suicides by farmers, etc.

Going forward, NABARD is providing finance for development of
irrigation facilities through long-term irrigation fund. Presently, it is providing
funds for Polavaram Multipurpose Irrigation Project. I would therefore like to
suggest that similar support shall be extended to such other major irrigation
projects taken up by the State Government. Andhra Pradesh has been the top-line

State as far as utilisation of NABARD funds is concerned and it is perhaps one
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among very few States which used the NABARD funds for deriving maximum
benefits for the farming community. Andhra Pradesh is using NABARD funds for
supplementing its efforts to create irrigation potential through use of Rural
Infrastructure Development Fund (RIDF), developing ground water irrigation
through refinance, building storage infrastructure like cold storages and godowns,
constructing roads and bridges which enable linking villages with markets and so
on. The major initiative which the State took with NABARD partnership has been
the Self-Help Group (SHG) movement which became the world-renowned
movement as it empowered lakhs of women and their families.

Andhra Pradesh has a long coastal line and it is often affected by droughts
and floods in Rayalaseema and coastal areas. After bifurcation, Andhra Pradesh
has been facing enormous challenges with substantial revenue and fiscal deficit.

I, therefore, urge upon the Government to release adequate funds to the
tune of Rs.2,000 crore from NABARD to the State of Andhra Pradesh under the
Green Climate Fund and also CSR fund so as to utilise these funds for
developmental works. Further, I would humbly request the Government to
continue to handhold Andhra Pradesh till my State achieves level playing field on
par with neighbouring States.

The other important issue to which I would like to draw the attention of the
Government is that some of the Primary Agriculture Cooperative Societies
(PACS) are reeling beneath the financial constraints. As per the interview given
by the Chairman of NABARD in March, 2017, the PACS are in bad shape. He
further went on to say that one of the limitations of the PACS is that they are not
computerised. A corpus fund of Rs.1,900 crore is to be allocated for
computerisation of PACS. I would request the Government that the suggestions
made by him may kindly be looked into and the funds for the same may be
sanctioned. I would also suggest that NABARD should provide one-time grant to
expand the scope of these PACS by transforming them into multi-services

societies and also provide grant for computerisation of these PACS.
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I am of the opinion that NABARD should extend further opportunities to
support farming and rural communities in the following areas:

Dairy Infrastructure Development fund should be reoriented to meet
replacement of old and obsolete dairy infrastructure in the State. NABARD
should encourage formation of more Farm Producer Organisations (FPO).
NABARD should increase present financial support to convert these FPOs into
marketing societies and also product-based FPOs.

Another important suggestion to the Government is that refinance limits for
cooperative banks by NABARD be increased from existing 40 per cent to 60 per
cent so that the majority of the cooperative banks get more support to extend to
rural credit sector.

As we all know, agriculture plays a vital role in our economy. As per the
2011 census figures, about 54.6 per cent of our populace is engaged in agriculture
and allied activities and it contributes 17.4 per cent to the country’s Gross Value
Added. 1t is the toil of the farmers which brings prosperity in the country. The
farmer takes a great care of his crops and he dreams of good crops. Sometimes his
dreams are crushed by nature. Often it appears in the form of drought, flood or
untimely rains. Many a time, it is destroyed by hail storm, frost, mist or fog. The
adverse weather condition causes severe harm to crops. If a farmer prospers, the
country prospers. The country’s progress is dependent upon the farmers’ interests.
The NABARD should directly release the loans to the farmers. The present
practice of getting loans from the nationalised banks is cumbersome. In this
context, I would like to draw the attention of the Government towards the 34
Report presented by the Standing Committee on Finance in the month of August
2016. While appreciating the NABARD, they have desired that NABARD should
operate/lend more directly, eliminating intermediaries as far as possible so that the
beneficiary farmers can avail credit in time and in adequate measure. I, therefore,
urge upon the Government to implement the recommendations made by the

Standing Committee on Finance lock, stock and barrel.
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Further, the participation of at least three MPs from the Lok Sabha and two
MPs from the Rajya Sabha be included as Members of the Board for a term of two
years.

Another submission to the Government is that a regional office of
NABARD be established at Amravati, new capital city of Andhra Pradesh. With

these words, I conclude my speech and support the Bill.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Sir, we
wholeheartedly welcome this Bill for increasing the authorised capital. But, I want
to mention here one small issue. Since the NABARD has been created by an Act
of Parliament, further increase on the capital can be done with the consultation of
RBI or it has to come to the Parliament. That is my first question.

The second one is this. The reason as to why the Reserve Bank held that 4
per cent of the equity was this. Before the formation of the NABARD, it was the
Reserve Bank which was overseeing the functions of the NABARD. So, therefore,
as a token of it, at that time the Reserve Bank has retained it. I have worked in the
Reserve Bank. Still people like us are of the opinion that as a token of that the
Reserve Bank may be allowed to continue the small amount of Rs. 20 crore.
Particularly, if there is any dedicated bank for the rural development, agriculture,
small-scale industry, cottage industry, handicrafts and rural handicrafts, it is only
the NABARD bank which is really serving it. We used to say during Gandhi days
that ‘small is beautiful’. That means that small and SSI service is beautiful because
it creates more employment. A full circle has come now. If you want to have more
employment, particularly in rural areas, we should really encourage the rural
industries by infusing more funds to NABARD. What is precisely required is this.
Now, the development is entirely lopsided. The urban areas, cities and towns are
highly developed, whereas these villages are poorly developed. So, therefore, to
bridge the gap between these urban and rural areas, also to have the sustained
prosperity in the rural areas and for integrated rural development, more funds may
be given to the NABARD.

The NABARD also funds the irrigation projects, which is extremely
important. So, therefore, more funds from the Government of India may be given
to NABARD, particularly for the irrigation projects. It is because 70 per cent of
the population in India depends upon irrigation. So, more funds for agricultural

farming would be needed.



03.08.2017 173

Sir, in the present days, there is unemployment in the rural areas. To bridge
that gap and to have more employment in the rural areas, more loans for
agriculture, horticulture, etc., should be given. The agro- based industries and
poultry may also be developed in rural areas to help these more industries to come
up.

Sir, Venkatagiri is a world renowned place for textile industry. Three years
back a textile park has been announced. But, unfortunately, no bank is coming
forward to fund that industrial park and the textile park. So, the NABARD bank
may come forward to develop the backward areas of Venkatagiri so that more
employment could be created in remote areas and in rural areas. We have only
one lifeline for two districts of Chittoor and Nellore. We have only one important
lifeline, i.e., Telugu Ganga which is really starved of the funds. Since it is mostly
catering to irrigation and drinking water purposes, an additional canal could not be
dug. Perhaps the NABARD Bank could give more loans for this particular project
of Telugu Ganga.

Presently, rural infrastructure, particularly roads, drainages and community
halls, etc., are grossly inadequate. So, to bridge the gap between rural areas and
urban areas, what we suggest is that more infrastructure could be created in rural
areas. Then only migration from villages to towns can be curtailed.

The present Government has a very ambitious programme of doubling the
agricultural farming income by 2022. Although three years have lapsed, there is
no roadmap. How can they achieve the target of doubling the agricultural farming
income? I would request the Government to give a roadmap so that they could
improve the agricultural income year-by-year. =~ With the result, suicides by
farmers in rural areas could be reduced.

There is lack of connectivity in rural areas. The internet and mobile are still
in the infantile stage. So, I would suggest that since in any case the NABARD is
trying to fund connectivity, digitization of Self-Help Groups and other things, the
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Government of India should come forward to give more funds to NABARD so
that more connectivity and internet services could be given in the villages.

More importantly, the NABARD is involved in the supervision and
inspection of cooperative banks and district central cooperative banks. But now
that is lacking. I would suggest that the NABARD should come in a big way so
that cooperative banks and central cooperative banks could be protected.

Sir, as I was telling earlier, the loan pattern is lopsided. It is balancing
more towards the rich, advanced communities and politically powerful people. I
would suggest that since it is a national wealth, it could be distributed amongst all
sections of people on pro rata basis of the population. The Scheduled Castes,

Scheduled Tribes, Backward Classes and minorities should also have their share.
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SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Mr. Chairman, Sir, |
appreciate the spirit of the Bill but not the action. The reason as to why I
appreciate the Bill is that the amendment has been proposed to increase the
authorized capital from Rs.5000 crore to Rs.30,000 crore.

Sir, if we see the crises and the demand from the farmers’ community, the
proposed amount is not adequate. If we see the total agricultural scenario and the
agrarian economy, investment against the agri-credit in 1980 was about 50 per
cent and today it has declined to only 15 per cent as per the Economic Survey
Report. Now due to good monsoon, in comparison to previous year, this year the
production of agricultural sector has increased a little bit but credit support is very
dismal. That is why a number of speakers have mentioned that if we compared the
figures between 2014 and 2017, the number of suicide cases by farmers has
increased by 42 per cent according to a report by NCRB. The present scenario is
that credit from nationalised banks and from financial institutions is not available.
That is why there is a crisis in the agrarian economy. It is not only affecting the
small farmers but also the marginal farmers. According to the annual report of
2015-16 by NABARD, it says, it is not reaching significantly the landless small
and marginal farmers of the country. During 2014-15, while 56.9 per cent of the
agricultural accounts belonged to small or marginal farmers category, only 41 per
cent of the loan disbursed has flown to the small and marginal farmers. This is
what is reported in the annual report of NABARD. This way it is affecting the
total economy. NABARD should come forward with new credit and interest
policy so that more farmers could avail of the loan. Otherwise what will happen is
that this would go in the hands of big farmers and others.

Sir, again if we look at another statistics with regard to credit and other
things it shows that borrowers in the city of Delhi and Chandigarh alone has
obtained agricultural loan worth Rs. 32,000 crore which is nearly the same amount
disbursed to farmers of four States, namely, Uttar Pradesh, Bihar, West Bengal
and Jharkhand. Even though NABARD has a mechanism for disbursing loan, yet a
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major portion of the loan is flowing to urban areas. There is greater urbanisation of
credit with significant portion of such credit getting disbursed through urban
branches of the commercial banks and not through rural banks.

Sir, this morning while the provisions of the Banking Regulation
(Amendment) Bill was being discussed, hon. Members from the North-East
mentioned about the condition prevailing in the North-Eastern States. There are
hardly any rural branches in these States, even though there are regulations in this
regard. The branches in these States are either one man branch or there are no
staff. Rules are there; instructions are there but credit is not flowing to far-flung
areas and to the people who really need support. Even in my own State of Tripura
I have seen that though some loans are disbursed for building bridges and creating
infrastructure, but loan is not forthcoming for the small and marginal farmers of
the State through cooperative societies. [ would like to give one example here.

According to the reply given in this House itself, a total amount of Rs.
5966.61 crore was given as Statewise sanctions under the Warehouse
Infrastructure Fund, etc. during 2015-16. Among eight North-Eastern States,
Assam got only Rs. 46.16 crore, Mizoram figure is nil, Nagaland figure is nil,
Meghalaya figure is nil, Arunachal Pradesh figure is nil and Tripura got Rs. 12.53
crore. So, this 1s the scenario. The intention or the aim with which NABARD has
been created has not been fulfilled as it is not reaching out to the far-flung areas.
Small and marginal farmers in the rural areas are not getting benefits out of it.

I appreciate the spirit of the Government but not the action as a whole.
Action should be more. The suicides of farmers could not be arrested. The
livelihood of 70 per cent of our population living in rural areas is depending on
this primary sector. If they suffer, our economy will suffer. That is why, the
coverage of NABARD and its access to the real masses or the poor people should
be further expanded.

This is the submission which I would like to make. Thank you.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Sir, firstly, on behalf
of the Telangana Rashtriya Samiti, I support this Bill.

NABARD indeed can really do something for the nation when many
programmes have failed. Definitely the capital should be increased to Rs. 30,000
crore and we support it.

There are some other minor clauses saying that RBI should withdraw from
NABARD and sell away its shares. [ guess that it is a statutory requirement
because the nature of RBI is regulatory in nature and it is not an investor.

The Bill aims to keep NABARD consistent with the new Companies Act
because NABARD, at the end of the day, is indeed a company. So, we fully
support the Bill.

I am a first time Member of Parliament. We are supposed to review many
schemes of the Central Government. We used to have Vigilance and Monitoring
Committee meetings and now of course, it is DISHA. But I was really shocked on
one thing. As a single person and a new Member of Parliament, I did not realize
that I had that much power.

We also review the District Credit Plan. I was shocked when I reviewed
the District Credit Plan of the erstwhile district, Ranga Reddy. I had to review and
monitor it. An amount of Rs. 6300 crore has been earmarked for my district. I was
very happy and I felt that I was almost as powerful as my Chief Minister at least in
my district as Rs. 6000 crore is a big amount for my district.

When I started the meeting, the lead banker said that I will be happy to
know that we have exceeded the target. It is not Rs. 6000 crore but they have met
the target of Rs. 6700 crore. Then we started reviewing each line item.

Out of them, the last line item is non-priority sector for which the amount is
Rs. 6500 crore. Instead of Rs. 6500 crore, they have spent Rs. 4000 crore. So,
where did they spend less? They spent less on crop loans, less on water resources
and less on land development. For land development, out of Rs. 200 crore, they

had spent Rs. 37 crore. For farm mechanization, the amount is Rs. 100 crore. The
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lead banker in this case is the erstwhile State Bank of Hyderabad. Now it is
merged with the State Bank of India. For dairy sector, it was Rs. 130 crore but
they had spent Rs. 41 crore. For poultry, out of Rs. 116 crore, they had spent Rs.
22 crore. For fisheries, it was Rs. 1.7 crore but they had spent just Rs. 7 lakhs.

As regards renewable energy, an amount of Rs. 5 crore was sanctioned for
the farmers but they have spent nil amount.

So, something is very different. The policy of the Government is going in
one direction and the banks which come under the Finance Ministry are going in a
totally different direction. And then I was shocked. I wanted to know whether it
is happening to all the other Members. Just for example, I pulled out a district
randomly and found that in Dhule district of Maharashtra exactly the same story is
repeated. Dhule district of Maharashtra has something like Rs. 5,000 crore. For
non-priority sector instead of giving Rs. 400 crore they gave Rs. 3,000 crore and
for priority sector, whether it is for sheep, farm, land development, water
resources, farm mechanisation, they gave Rs. 5 crore when it should have been Rs.
100 crore. That is the nail and that is the place we have to hit at. That is true for all
of us parliamentarians. That is what the Finance Ministry has to look into. That is
what the NABARD needs to monitor.

These are loans given by the public sector banks, like the Andhra Bank and
the Canara Bank. NABARD gives front-end and back-end subsidies. So, if it is
front-end, after the subsidy the balance loan is given. In the case of back-end, you
take the loan first. So, NABARD is not monitoring this at all. I am a Rs. 6,000
crore rich Member of Parliament. I have been made a pauper of just a few hundred
crores of rupees because of the implementation of the banking policies in the
country. That is how all the Members who are very wealthy are made paupers
because the district credit plan which is developed by the Finance Ministry is not
being followed. The error is not five or ten per cent. It is 300, 400 or 500 per cent.

So, I think that is one area the Ministry has to seriously look into. If it is done, not
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we Members, that is just a metaphor, but all the farmers in our districts are going
to be wealthy.

At the same I am not here just to complain. I am also here to thank the
Ministry for what it has done for Telangana. Telangana is investing in the rural
sector. They have given us loans for irrigation. We thank the Ministry for that. For
godowns, which is very important, they have given us loans. In Telangana, we are
getting huge returns on our investments. Under sheep programme, we are giving
one lakh crore sheep and we are spending Rs. 4,000 crore. We hope to get
something like Rs. 25,000 crore as return in three years. Even if we are wrong,
even if there is 50 per cent error, we are still going to reap huge benefits.

Already there is a reverse migration happening in parts of Telangana. All
over the nation, it is rural to urban migration. But in Telangana, particularly in two
districts, there is urban to rural migration, that is from Hyderabad to
Mahabubnagar and from Hyderabad to Karimnagar. That is happening because of
the irrigation project there. We thank the Central Government for that also. That is
called Mission Kakatiya. They have helped and supported us.

We made one more small request for a little more funds. We hope the
Minister considers it. I do not want to make it too long. I just want to make one
more important point because I do not want to repeat what the Members who
spoke before me mentioned. There is one programme. Actually that programme
supports all the favourite programmes of this Government and that of Prime
Minister Modi himself. It supports bio-fertilizer, Swachh Bharat, lower use of
urea, improved soil health, less herbicides and weedicides, organic farming, Make
in India, rural empowerment and also the LPG ‘Give it up’ programme. There is
one programme which supports all these initiatives. That is what the NABARD,
KVIC, and the Ministry of MNRE are supporting. That is the bio-gas programme
because bio-gas helps, of course, in giving up gas, that is the LPG. It also produces

manure, which instead of gobar being converted on the roadsides in the villages is
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now dumped into the bio-gas so that it also cleans up the villages. So, it helps and
supports Swachh Bharat programme.

The bio-gas that comes out is much more richer in terms of nitrogen and
other nutrients than the gobar which is rotting out there. Then, you need less
weedicides because the gobar that is rotting outside develops all kinds of weed
seeds. But once you put it into the bio-gas, the fertilizer that comes out is devoid
of weed seeds. So, when you put it into the plant, there is hardly any weed. It is
also a kind of Make in India programme.

Solar renewable is made in Germany or China. But this is Make in India. It
has also alternate and allied activities. It gives rural employment and it also helps
again the cow and the dairy industry. So, this is one area, I think, the NABARD
has to focus.

Once again, for my district Rs. 5 crore was earmarked for the District

Credit Plan. But the amount given was zero. Thank you for the opportunity.
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SHRI VINCENT H. PALA (SHILLONG): Thank you, Sir, for giving me this
chance to speak on the National Bank for Agriculture and Rural Development
(Amendment) Bill, 2017.

The Act was brought in 1981 by late Shrimati Indira Gandhi. It was the
result of her vision for the farmers. Today, this Amendment Bill has come mainly
to increase the authorized capital of NABARD from Rs. 5,000 crore to Rs. 30,000
crore. The capital may be increased to more than Rs. 30,000 crore by the Central
Government in consultation with the RBI.

Another reason is to transfer the equity. As of now, the Central
Government has got 99.6 per cent paid-up capital. Remaining 0.4 per cent, which
is equivalent to Rs. 20 crore, is with the Reserve Bank of India. So, the Central
Government will pay this amount to the Reserve Bank of India.

I think, this is a wrong move. Many might have agreed with this idea but, I
think, RBI should also have to supervise it for the betterment of the agriculturists
in future.

This Bill is also in line with the Companies Bill, 2013. I think, this is a
welcome step. But, the main objective of NABARD is to provide and infuse
capital to rural bank. But, during the demonetization period, these rural banks
were not allowed to receive the old notes. That itself is contrary to what the
Government is mentioning in this Bill. Secondly, the AIBP Scheme, which used
to be very important for the Government in agriculture, has been changed to
PMKSY. The allocation of fund under this Scheme is Rs. 1,000 crore but you
have released only Rs. 415 crore up to January, 2017. So, the intention of the
Government to help farmers is only on paper, not practical.

Another thing is that there is one of the slogans of this Government - ‘Har
Khet ko Pani’. The allocation of Rs. 1,000 crore is there for micro irrigation
components whereas the released amount is only Rs. 461 crore. So, the words of

this Government are not in line with what they have promised.
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As far as the North-Eastern Region is concerned, these banks do not
function in more than two States. For example, after this Government has taken
over the charge, the amount sanctioned under irrigation projects is zero in the
States of Arunachal Pradesh, Meghalaya, Nagaland and Sikkim. The amount of
loan disbursed is also zero in the States of Arunachal Pradesh, Manipur, Mizoram
and Nagaland. I would like to ask the hon. Minister as to why not a single
sanction or a single disbursement has taken place after this Government taken over
the charge.

Under the Tribal Development Programme, there is no fund sanctioned by
NABARD for the year 2015-16 in the North Eastern Region of Arunachal
Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland and Tripura.

As per NSSO data (59" Round Survey Results), in the North East Region,
the proportion of farm households not accessing credit from formal sources in the
total farm households is significantly high at 95.9 per cent as against national
average of 73 per cent. The banks do not have adequate number of ATMs there.
If you look at the number of ATMs of the public sectors banks, it is only 19.7 per
cent. When it comes to a State like mine, Meghalaya, the credit ratio in
Meghalaya is only 38.1 per cent. The share of Micro, Small and Medium
Enterprises (MSMEs) in the North Eastern States is only 5 per cent of the total
MSME:s in India. So, there is injustice done to the people of the North Eastern
States.

In my constituency, we have an area where people produce turmeric which
is one of the best turmeric in the world. When farmers there approach the banks
for loans, because of the land tenure system, so many clauses, so many norms
have to be followed. Most of the farmers cannot follow them. So, they have to sell
their product at a very low price. They take loans at very high interest from private
money-lenders. So I would request the Government to have special consideration

for these people especially in my State.
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In my State, there is one of the rarest earths which is very good for pottery.
So, I would request the Government to extend loans to the potters. There is a
village in my place which is called Larnai, which is famous world over for earthen
pottery. Without proper heating system, they cannot make plates etc. The China
clay, the white earth is there in my area. So, I would request that loans to these
types of people, to the small farmers should be extended so that farmers of this
area will be benefited. With these words, I conclude.

Thank you, Sir.
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"SHRI SHER SINGH GHUBAYA (FEROZEPUR): I thank you, Hon’ble Deputy
Speaker Sir for giving me the opportunity to speak on a very important bill that
deals with NABARD and agricultural loans. Sir, I want to congratulate Shri Jaitly
and the Central Government who have brought this bill pertaining to NABARD
and rural development in this august House. It was the need of the hour. Itis a
landmark bill that will improve the condition of our agriculturists and others. The
small farmers will gain out of it.

Hon’ble Deputy Speaker sir, our country has diverse climate and different
types of agricultural activities take place at different places. Production also
varies from area to area. In some states, the input cost of food-grain cultivated is
at the rate of Rs. 50,000 per acre. In other states, the input cost of foodgrain is
over Rs. 1,00,000 per acre.

Sir, at the sub-division level, only one bank is generally available for
farmers. Sub-division is a large area. We claim that 70% of our population
resides in villages. A single bank at the sub-divisional level cannot cater to all the
needs of the people of the area. We can find 15 to 20 private commercial banks.
They have their branches in villages too. So, I urge upon the Government to open
more branches of Rural Development Cooperative Banks in the villages. At least
10 to 15 such bank branches should be opened. Only then can the increase of
Rs.30,000 crores justified. The poor and hapless farmers of Punjab and the
country must gain out of it. So, we need more branches of Rural Development
Cooperative Banks at the Sub-divisional level. Sir, employment needs to be
generated. The private commercial banks are opening up branches every where.
So, the need of the hour is to open more branches of Rural Development
Cooperative Banks at the sub-divisional level. It will give a boost to the
generation of employment in the villages. The youths of weaker and marginalized

sections of societies like SCs and STs will also gain out of it.

* English translation of the speech originally delivered in Punjabi.
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Hon’ble Deputy Speaker Sir, the small and marginalized farmers find it
difficult ot purchase implements like tractors etc. associated with agriculture.
Punjab is at the vanguard as far as production of food-grains is concerned. It is
called the ‘granary of India’. Kindly grant me some more time. Sir, even the
input-cost of farming cannot be recovered by the farmer nowadays. Agriculture
has become a non-remunerative profession. There is an acute shortage of proper
storage facilities for foodgrains. Perishable goods need proper refrigeration
facilities. Farmer gets a pittance when he sells vegetable. However, the same
vegetable is sold at a high price later on.

If we talk about paddy, its normal price is Rs. 1800 per quintal. However,
nowadays, it is being sold at Rs.4500 per quintal. Nabard and other such banks
must provide loan to the needy farmers without much hassle. Proper storage
facility increases the life-span of the food-grain. In the rural areas, loans are not
generally granted to the farmers easily. The poor and hapless farmers cannot fulfil
all the conditions put forward by the banks for granting loans. So, norms must be

relaxed. Sir, I want to speak more on this issue but there is paucity of time.

Thank you.
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IYTEET AT, BIN WRBR W, HIe+d AR Ied 9 <@ia ¢ fh 59 7\l § 9
3T @ret o) weg B TS B dB1 H G Ma B AT 9 g, I Rifd T 89 ) aore 9 9@
Il I¢ 980 FA © SR Sd I 3@l FIER T8 Hd &l 39 Jois 9 B &m & fay
d 9g Y §, I9H W q1en a1 Bl B g9 SRIE © P aveR ok fad #3 o @ —% |
S A W 9gd SATGT &1 IGT SQIT| AIedal & W8I Y8 Ul gl [ §b qgd STel 50-60
fparfier @ QI R 21 W9 fFae &1 g 1 7 s # o R A9ER B gsdl © SiR
M B Ul aotal o f6 §& # a1 81 g1 emud! AR @R wa1e &1 & & &6 TRial &r
&Y Fgferad & Syl

TG, # IH B 91d el AR gl A H W Wi 91g AN T yer #A S uwt
3R Y I 3R 250-300 RIS FW BT Tdbel QAT 21 g9 oIy I 9ga g9a1 A &,
e 7g IR 987 HF 2 91 IR oA I AN B Wl WRE B AR B, AN Bt STH
WRIG B S 2| FEHYS T4 BT dr Al B Wl W g Ol @ SR a8 S| Wl
TP T8 B B 39 IR H PR O | fhAr Bl gexve Wi | far Wiv @ik o9 39
TRE & T & WY, A1 ST A AT B QU Y| FR et ¥ o form & a1 d& arer
SAHT SIT &RH FR < &l 9ga-9 fHaE ddbl & gREic & aog 9 1 el & W
AR B O 21 37T 1991 F& § 89 ANl ®I a1 Wl 7 < |9, 1 Fad! G, FaH! I
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BT AR AR YIFHAT ST Bl 2, 89 9 A & fh 7 A1 &A1 a18d © 4ol 85 SHg ©
5 7 39 =g B TSl BT =TT K|

S8 Al & WY § 39 [ B WU B §Y AU AT A bRl g SR TAN g3
2 & 31U &1 ¥ QT HHATE & A1 B B
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st HHEN THE A (SIRER) ¢ SUIEE Sfl, MUY A9 RN d@ BR Yided) W
SqaHe f[dd W =@l d 9T o @1 Al e, swe forg st 1 H s9 fdd & wuie #
qrer & oy st gar gl

TRIGY, SITEIR Aidal 4 39 fI9 R 3+ 919 &g & 2] AT W Whal SSwa,
dicd s, ol §siiol @ folv o @1 8 98 Wt #Igh! STueY, W STiTsY,
NI TS, Pled sl § oo foar Tl § 39 Wedie & fow fag #2t 3R a=-i
T H3A S BT graTe Sfid HRal g1 TES W X RN 5] 8RN 3 STl Ao
IR W w2l se e & fou e &1 aga weam ARyl Te-Ske dfaa
TFIRT W9 URAT § 3R 39T BRI © {6 ddi &1 a9 & &=Ar 9y o, Sadl
®M 2 fRar ¥ &H dEd € P R ARPR S IFeHE oS B, SWdT SfHfthe 1 AN @
e | #fSHeT SR Wel Bl & fdebrd & forg dobi - gaie &M 781 fhar, swferg Arrs
A g BrIE el SN AES 4 T © R W 20 BRAS JUY qh BRAT AE ©§ AR
5000 FHS BAY A 30 TR PRIS TYY TP FADIST DHIAT T, SADI &4 dffthe e
18.00 hours

# AEdt € 5 Tels iR 9 & HRU S W a8 M, NS HRT o a
fRARY @1g 8, q¥ WRa # T RIET W YT goT 8, q€f A4S 7 T e o g

TEE BT T DI HRE B H 984 fQadd Bl gl AES B ANBR fHaR
I Fed © b & ANl DT s I FoRNG Tal et gl 7 faa 75 St @ e wwar g
5 TS B S W T
HON. DEPUTY SPEAKER: Now, the time is six o’ clock. If the House agrees,
the time of the House may be extended till the NABARD Bill is passed?
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): The time of the
House may be extended till the NABARD Bill is passed.
HON. DEPUTY SPEAKER: I think the House agrees. Kamakhya Ji, please

continue your speech.
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2 HHEN JAE A 2 B AN DI R werar e anfegl # @ w3 St 4 e
FHT § [h TR SHAM & SaaqHe o oIy SI 919 el §, SAPHI FIdd AR AT HRAY
& oy, Wi Thal Sevisl @IMUd & & oy iR faaisl deod S @ifid & & oy
S gaRe B W 8, 6 [ ARE U AT B SMY| 9 fFE TRe F B PR W §, S
CRCRINCIEY

IF-SFARMC B AT B HRUT IF & Jal Yoo iRed a9 T | I AP B
& oIy TREHR 7 TE1S B Fawen & gl § =@med § 5 g9l Jif et a1 9§ 98 98 Bl
SO At DI Sifd RHARIRE W ferm ok arsh- RS A frerft dor 9 ®aR & fag
fl @ &R Fad 2l

S BRAT 3R T T WA Tl SISl o, S99 U4 o & (AT arest arfl|
S 9 B 8 d AR B Wl o A SHR DN ol 9 PHed ¢ (b A b RuFe Al
Repadt &1 &1 et 2

3R ¥ IAETE] 980 HH ol T8l DI AEIE 3.20 PRIS ©l THH 26 @ A AR JAT
IRISHIR &1 399 dobi BT YT agd & TR 21 39 oY e &1 Sl yurSidl %@ T 8, 4§
TTEdT § SN 3T 3R AT-gved wed Wt affhes gl

Rerd § 1 3PS B B HA B AT 919 T @& § 3R SAD aR F FEA
S A St & Sfesie § 91 @ gon §, SS9 foy # Pl dredl § {6 g6 84 Arl @l
qgd dffthe gl

TS SS okl @1 AR DI I 91d Hal R g, a1 Yagarell § I 8 i & forg
B T8 TR W® &l DA™ A IR TN TWE D a4, Sl BRAY I T S =1y, S99 3
9 980 FHWIY ST B o] ATHIAR BUS DI Sl G HI T &, 98 W 89 Al db
TE Ugd Ut 2l 3ty fad @5 S @ W Raave ® {6 9% & sme @ 9r€l difeRa
gl @ifeel el eEl ® dM @t At AR et wifeel e dRieen e &
BISRII SIS B M il 8, 98 a4 &l HiRe 8F1 @lisy IR O #3med g™
D! AR B A1fRY] A1ae B IR ¥ SRR I8 Hel ol & [ TaHe 9 8
FeltaRd el e gl
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3R H Sqd PN T8 B 2| SuD forg Rarg &1 @rawen iR gad ey g9
TE ¥ oW Ug T 2l Uidhodr feurcic 4 IR &) § oifch Sdof BT B Bls TRl
TE §S B, T8 B B R BT ¥ & Fordr ¥l were Irhdee YRAT H Tels IHIE B &
qre a8t g ft gsar g, safay 98t (e @t eraven @ @iyl § @medr g 5 e 59w
DTH B 3R <7 H31 Sft g aven | g=yara|
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ST, IV PAR (TEFMEIE) : A1 SUTEHE HBIGd, AU ol T HY AR TH0r fJepr
d& (Fenee) fadw®, 2017 W de &1 AidT G, $9G AU TUHT SR e Sl

SHH ARHR Pl $SF 984 FeliaR 7 foh A ok wa-wfers™ St a1t & U 2 &,
IFDH! WA B Y U1 B9R RIS 39T I WY T §IR PIs S0 AP B &l dgI Bl
Hheu 59 a1 & #wremw Q@ forn w1 gl Ffed dR ¥, WRBR &7 e AR Wa-afes@ i &
Ui S U HdIdH §, BiAcHe 8, SUd U I8 UHh Sfud ded Bl safay § 39 e &r
I T & oIy @1 gan g

SUTEE HEIGd, § A & ey ¥ Udh SR 919 9gd | § HE arei| e e
T el @ S @ § S 99 A TS 9ART R & gl Afe 89 AE & e | sA
frarl & foIg dara ofdd W) S8 URRIEd 3R AF-uReed #eiRaa & SdTGET & R
P TARAT B ©, I AT B 37 T TR BT THETT 81 TB T

SYET AEIGY, § SHd BRM & aN H W HEA A diixfed do & wemT |
TEE SRNGC! fFAT BT HT T8 <l © 3R 7 & S YeH SadTH< H AedN &l 2l
78 RI% seRRaee & fhami & fou & &=ar 21 89 RN UhR 9 39 diaxfed drg &t
IHPT -3 IR § SW &, 98 984 ol [S(GpiAiied § iR d8l s i 9gd e 2
9 BRU 39 UH I DI YT B oy g 59 FiTEd dR W S Stedl 9 o BRI 8,
forrd SR T T fHAT BT Ay T8 e da B

SN H TETS 7 9gd 38T B AT gl Sl ddherd IR IR a9 € S
AETS B THSH SaATHT DI YT A foxad! §l 31 STl R oI b hig-id 3nfe § 59
07 B GOUANT BIAT &l IfG ARBR & &9 Bl 6 AT deM &1 &, o [fPgd dR R gdD
Aif e Rven &1 3R 31ff® RIIRT 91T 9 &1 STevd 2

Id # 39 fd &1 T ¥ g¢ d wEm & sue @R ok gue wiew
PR R S1ET 9 &7 B SeRd & | g ]
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i BiEels PAR (ATEQN) : SUE Heled, IT BN AR ARV e db (Fenem)
faerep, 2017 WR AU F Frel BT A1 Aiepl QAT 8, IS folY ATYHT qgd-9gd g=Iara|

I ARG, T fATAS H YT e TGS B AAF 5 TR HIS BUY B Yol
P FGIPR 30 BAR BRIS BUY Al ©, [T RSN, & WHY & 98 FHAGAR g
2| 39 A9gs & A1eg9 W A6Te & ded IeUq SEH] 3R gUHRE] ST Bl i oy ferm|
O YT STl H MR & (AR g1 81, O Bie-Blc RN &1 o9 ferm| 59
a1 @ aF & AU § RER B e B gl e B g Afvw o Wipd By S |
T8 ST URIEETS BT QRN A H e BRI Hiuxfed da ofdl dg & fGars wed &
fog arfior gl # S welt 7 2 SEH Joit am d ot fRa @) weg Bn| anier SRR
Td SIfHT B W WR W B Hl T 3R IT@! e SR 8l

SuTeme wRley, # R @ el @) iR WER @1 e e @ed €l e
3R Aol fpaAT1 1 o1 781 e g1 STP! el B Ihal HH B S HRO I I Yol
ff &9 B 21 S U R @t et Suererr Bt =Ry, 98 w8 e B

=9 aRRAIRKAIT # A #31 SiF & 3R1 1R © 6 Bic Idhal ardl A TR 6
I forg ) o Ru oM & ddy § I wrag fhy ST @ SivRd 21 g9 81 3R A9l
fpamal &1 01 #§ e QU S & At srawasdar 81 B f6Ar S % Bad Wl S g,
STHN W B T B SR T| AT TET B RG I 37 R DI @S qad FoT b JRaer o
B Y 41T 93 W Bl 59 TR WBR Bl fTaR d B oToxd 2

# AR #E A SR S B T EAR STl BT AT o HUT S Dl ARl
BN, Fory AR SrTerarstl § Gelell MYl 3¢ B9 H A U Ged B b AErS & dsd
gl R TETS ¥ 3ffYd 01 fem a1 fami o7 wrar Bl feaE @ $u ek & forg
HTH! g7 B MMARIHAT Bl 8, $AD (oI A IR BN fF o1 Yol TR i1 el T
frami &1 v IR & & fofg W S99 |fa @rawen g Ayl
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SHRI PREM DAS RAI (SIKKIM): Thank you, Deputy-Speaker, Sir, for giving
me this opportunity to participate in the National Bank for Agriculture and Rural
Development (Amendment) Bill, 2017.

Sir, the Bill seeks to increase the capital of NABARD; it transfers RBI’s
share to the Central Government; it changes certain terminology in terms of micro,
small and medium enterprises; and it is made consistent with the Company’s Act
2013 and under the 1981 Act experts in small-scale industries are included in the
Board of Directors. Here, I would like to say that normally these experts are not
drawn from the North Eastern Region, and we would like that from the North
Eastern Region and from the mountain States, in particular, such experts may be
drawn.

I have just 2-3 other points to make because by the time it comes to this
level everybody is under time pressure. First of all, let me say that the Ground
Level Credit (GLC), which is the amount of funds that go out of the banks in the
North East or to the entire country, is less than one per cent for the North East.
This is the reason why in the North East there is this entire case, which was even
alluded to by our colleague here where there is a lot of lending from loan sharks
and this is one of the reasons why there is a huge problem in the North East.

I would also like to flag one more issue and that is the need to look at the
credit deposit ratio, which is very low in our part of the world and also to see that
NABARD does the work, which it is mandated to do, which is holistic
development and it becomes a very important element in the Government’s policy
of doubling the income of farmers by 2022. So, with this kind of a push, that is, by
giving NABARD the requisite funding in terms of share capital increase we do
hope that they will play a very important role in this particular area.

Finally, in the State of Sikkim, we are confident that NABARD can play a
very important role. They have a branch out there. Loans for roads and bridges
through the RIDF route and other Special Purpose Vehicles have been taken from
them. I think that the architecture that they presently have may need to be looked
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into. I am saying this because if you are actually going to double the income of
farmers and they are an important service delivery mechanism and finance
delivery mechanism, then I think that the re-financing route that they are presently
following may have to be looked into.

With these words, I support the Bill on behalf of the SDF Government.
Thank you very much.
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st s Feau (Rmen) : Sureme F85y, g=Iag] MU J31 19 & BR Hidedr 108
Wl SIATHS & HNGT ® IR H G Ao BT Y fAT] g9 fy § SM1uehT MR e
BT | ARG o HA St 7 Sl U 9aW 91 41 el B Se Y W 8 Bl b Al
WRBR Al B ABR &, [PAF B DR | € U AT H qql & 6 sAN ARbR S
AIE S & g H T @ 2l 39 S BEEH 81 ) 8, iRkt 99 @ € Sue o 695
fram & a1 9 g1 A 3w # U7 IRBR M @ IR 9¢ W& T g e @R & @ 7 6
TS FBT W AT HI HSHS Al AT 9 folg H ger=si=l St 9 {1 #31 St &1 9gad-agd
TR T BT § 6 I=I1 39 I BT AeAoR & U [ 9 ¥ & [ha Fd TwRe 4
AU 8 Al B, S9! NfYe R Hd 7o 81wl 2 98 3% © 6 R BN
T P R Gl 4, 59 § A1 St & WER T T 9@ 9 39 o S fhami o
SR AT DR H Dlg HAR o1 Bis! ol 34l ol oAl o9 8aRT v fdasiied &1 fad
amaT| Ry &1 <ivs fdd & w9 # ded Al A1 St 7 Far o 5 fHae S S S e
STTHE § B MY AT Ae¥ a1, I9-99 Focge™ a1, JAARTET T, Bk af
BT, Yd BT B BRN A1 89 I9H IR A1 HUTAeE i | I B 9 gEx e @t =
fFamMl BT Q0 TRE ¥ [HRIE A DI DI AR T IGH Bl gyl fHaml 7 STd1 |qry T80
feam| At S 9 ®e1 {6 99 2022 & 30Tl U Al H $H O D (HAMI Bl AT QR[N
BT §H THR DI i a1 R H PHear =aredl g 6 U9 7 AR 39 o B [ARIE

B BT JAN B, fFAFI DI W& A BT BT WA fBar] Rl F wEl 6 RE
BCIUI| I8 aY 1971 ¥ IR P8l b 30 </ Bl MRl gill, offhd TRal @1 gl 8,
W TNT 5 < A G B 727

# I8 Hel d1edl g 6 I8 AR & T8 § P 39 < & [HAMI B HGHA! DI QAT
BT ] T8 PIs Glifeiledhd AR T8l g1 3HD! 81 IRAfAaT TR g AR BT TN b gl
A1 Fel [ fFaml & fy SR S@! oe! Sad &l & A I9ab foy fgars &l @rawen
FH T 39 <9 H 70 WA H A @4l @ $a 65 ufoerad RGarg o) "o g et
& R & aen er @1 AfFaa & fFami & smedt aeitl I8 MR ©1 99 d&
fopar & Wa BT Tt T2 e, 99 d6 ST MESH! T8 9 Fohdl| ST B FqT-AT 3T
fopar fore Wt # oot Xe1 B, fopw ave ¥ T Swe forg e w2 waer S Ao &
ST UT T wTaET fhar| B9 39 ASHIS B A §l 39S - 8 HEl dTed § 6
9 T B &1 AT, SUD W, SHB! Al I R SAG & Arhe H o & foIg dFsd
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T Bf, Wt A T B, 79 d% fhA & oy wenfri @ Wit gwe forg g wem
HH S 7 IR WEBR 7 WA FrIfaefde! i 3R 9ga I61 &1 yraer fma 2

# T ATedl g 1% AT Sl a9 2017-18 & doic H AT 8, WA SddIHe & [olg
U NG AR BOIR T Al I8 BRIS U Bl Wae fhar T 21 3t & A1e-a1er 99 89
®ed © (& [HAF Bl AW B ST HRAT 2l S [HAMI DI K0T B MaDhal &l 8
21 39 3T A gAN WRBR A, A Sff & IWBR 7 WAl 10 G TR T bl & Bfse
& fore v oy w1y €1 4=ar B At fRamt &1 %01 ferm| 519 o7 fenm @ fifdag & v S
WRel URATT € S8 aR H He1 dredl gl S Arofae qedl ggdl 8, fhas A-am 5 a<
H SR B AR S@HR I8 ded B RIen-dle dxd g1 S9 Alpd T80 Herll gl IqD
BIe-BIC Wd ¢, R & o1 domr a1 o1g araven fUsd 60-70 Ardl d & g8 21 iy
T8 R DI AR Sedl © 3R SF AR B AR Qredl © Al [HAH BT WI-W@A8H R 81 Sl
gl

feh M dTcl THY H IHHT 3G BT bls Al el Bl ¢l SAMAY 3T T6rS &
AT I Bl & {7 779 R RIS B A QAR AN BAR DI v9d far 11 g, AT
T A1 IR TS O IMqH Tl & b A1 WbR Al & bR gl § T8 Al b
e § 5 S99 IR YRATS & AlSTdT ee”l @1 3R a8l AR 3R 9 d AR Bl AR T2
MR AT S8 3 W-a18! B & v Sarer o1 ff e g 1| a8 93 e & J1evH
{ ugr-forar Fioam, WRfefihed Aio@M, AT, 1y ye-fora dioae Y & -1 dR-
DT B HIEIH I U $7HH DI TGRAT AR I8 IR Bl R 7! IRAT| W T8 TR AR
SUSE BRT 3R IFD AH-AIY 3T AR Bl I ISR Frerm| gafoy 3 wwsar g 6 e
@ HIEEH IS T Sl e Il T T, I8 [Aepd WHRie T SUN BN W
SHEM TG MR < & fHai &1 e gl

SUIEdel Heled, # AT Ua¥ W ATl g, 9g fEell URAT 81 BAR < § 11 UBEl o
2 3R 39 UBTS! A1 H BB Sk ¢l 8l fhdl @ U & e SR g, Tt & e i
dr oA 21 g8l el & ure uie 4§ Sarer S T8 81 oTR H T wew @Y a1 By
AT g8l T 85 wirerd fhal & U Ui e | sarer 4 T8 & ok Sue At o &
BT 2l $® ITcIdl BHR el URATS!, dhds TRIATS AR Tgadl URATS & W8 daral fhdml
B S IS ©, STD U B B b U T W TE T RSB U I Pls AR W
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e 81 gty & =g b Arare & weaH W gAR fEell vRaArst & oy warer | Surer geRif
H1 grae far Sy, @i g9 farl &1 9@ av id a9 |

S 7Tl H b BT Al 91G 3AR FHeAT d1edl g [ AR Sl Bie-Bic Ud I g,
BN TErS! &3 H Yfh AW BIS-BIC €, q81 I8 b AT oFed acl el Whd 8| 3afery vt
I H S BB St 3R e ot =erd €1 # =g 6 s & AewH | AR 98 &
dArT @1 g9 fofg oM firel and they should be treated at par with the tractors of the
plains. &9if 3FR T8l W3R YT ME ST 8RN 1 I8f & @Rl AR Bl Bl FABT aH
B

Sl W& b WA H AYDT AR Fad DR §Y 9 el &1 YRR qHIA HRell gl

gqrg|
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SHRI JOSE K. MANI (KOTTAYAM): Thank you Deputy Speaker Sir. The Bill
seeks to amend the National Bank for Agriculture and Rural Development Act,
1981. The commercial banks provide almost three-fourth of the total agricultural
credit in the country and the Regional Rural Banks provide another ten per cent.
The major portion of this credit is financed by NABARD as refinance to
commercial banks. But, most of these agricultural advances had not reached the
needy farmers and this low cost finance is siphoned off by the middle class people
for consumption rather than agricultural purposes. The main reason is the
concentration of commercial bank branches in urban and semi-urban areas.

There are about 93,000 cooperative banks compared to less than 10,000
rural branches of commercial banks. But the quantum of agriculture advance
released to farmers proves that the real farmers are denied low cost credit. Out of
the total bank advances, commercial banks have contributed 72 per cent, the
Regional Rural Banks 11 per cent and the cooperative banks 17 per cent. The
process of distributing low interest agriculture advances through commercial
banks under NABARD refinance needs a revolutionary change.

The RBI and the NABARD should be directed to create a foolproof
mechanism by which the entire advance at low cost is distributed or channelised to
the farmers through a local level service cooperative bank. For example, the
service cooperative banks in Kerala are very strong. In order to enable this, all the
local service cooperative banks should be integrated through the core banking
solution platform of the commercial bank by the NABARD and the RBI and the
appropriate legislation or amendment be made in the State level cooperative laws
to implement this.

The officials of the local cooperative banks which have a local farmer
friendly board can help the farmers in a better way than the commercial banks.
The interference by the elected local board of these banks in lending activities, rate
of interest or other operational areas should be restricted by appropriate laws. The

accounts, profit and loss accounts and the balance sheet of the service cooperative
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banks should be made uniform and common guidelines be staged by NABARD.
The RBI is to ensure that the public deposits in such local cooperative banks are
safe. Its liquidity should be assured by NABARD and RBI and the administrative
control which may be vested with the States.

Let me conclude by saying that the State cooperative sector, its
administration, audit and enforcement need to be totally overhauled. The present
lethargic bureaucracy be totally abolished and a pure banking based management

and administration of primary cooperative bank be evolved by NABARD.
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$it .. W (qRT) ¢ Uy HEIed, SMUY 39 [9d W A dre Bl AR &7, g9 oy
LECIECIICRCICICR IR

3T AT Y6 A A Ugel § U a1 del g b o ave @ gaR f3Arel Jew
& |i¥e 1 Bl b T8 ABR TNdl Bl WHR gl W, I8l didd a9 § i gaR Sl BIc-81ct
S drdiger wiféat €, St 1 SR Sa1er Wy fAerdr a1 sresT Jedr| g9 g9 HAT St @1 S
T & b Aad 1, a9 e s 80 A Urel Bl A1 AR 9 urel &1 fadrT ax

< @ ST 37resT el

With these few words, I stand to support this Bill. It is definitely in line
with the goal of our hon. Prime Minister to double the income of the farmers by
2022. NABARD’s slogan is “Gaon Badhe to Desh Badhe”. 1 think this is the right
thought process we require for a country like ours that resides mainly in the rural
areas.

Entrepreneurship is the way forward. It is NABARD that is focusing on
entrepreneurship and ensuring that these budding young entrepreneurs who want
to participate in the growth story of our nation get a chance to be in it. Therefore,
the objectives of NABARD are very positive, the slogan is very positive and
entrepreneurship is the way forward.

Having said that, there are many issues but I know there is a constraint of
time, so I will not be able to focus on all the issues. I only have three points. First
point is about the irrigation. The Government has decided to increase the
budgetary allocation from Rs. 20,000 crore now to Rs. 40,000 crores for long-term
irrigation projects that the Government plans to do.

Recently, I had a DISHA meeting in my District. In that meeting, when |
asked a question to the irrigation officials who were present that after the
implementation of the irrigation projects that they have done under all the schemes
that they have received, what had been the growth of agricultural produce? What
was it before and what was it after? To my utter surprise, they did not have the
answer. I asked them whether they had done mapping. In today’s world, with

satellites available and the technology available, it is very easy to do mapping. We
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do not have the information in most of the locations on what the growth of
agriculture has been because of the increase and implementation of these irrigation
schemes. We do not implement irrigation schemes only to make the canals. We
are doing irrigation with the objective of increasing the agricultural produce. Now,
if you do not have that record, then the purpose is defeated.

Could I ask and suggest to the hon. Ministry of Agriculture as well as the
Ministry of Finance that we should have a centralized data bank that actually
oversees the change in the production after these irrigation projects are done. If
you are going to spend Rs. 40,000 crores, it is better to double or triple the
production of agriculture and only then, the farmers’ income will increase or be
doubled.

The second issue which I have is regarding the dairy products and Dairy
Entrepreneurship Development Scheme where the Government is proposing to
have Rs.2,000 crore this year and Rs.8,000 crore in the next three years. In this,
the CRISIL report that came out suggested that the industry is worth about
Rs.75,000 crore and this organised sector is having a potential to reach one lakh
litres of milk per day by 2018. I am sure it is with this mindset that the
Government is sanctioning this.

With this, Sir, I want to be a bit selfish and talk about my region and my
State. The North-East has a huge potential. Even Amul and the Dodla dairy have
recognised that the North-East has a huge potential when it comes to dairy
industry. But sadly, in the last few years the North-East has not even received
about Rs.20 crore in terms of these investments, and my State has not even
touched Rs.5 crore. So, with the huge international borders that we have - almost
4,000 plus kilometres of border - the potential that we have to export even milk I
think is huge. That will help the farmers and the people who are raising these
cattle also. I think this potential should be looked into and more attention should

be paid to this particular sector.
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Sir, the third and last point that I have is regarding the food processing.
Most of the North-East region that we have is very rich in vegetables and very rich
in horticulture products but sadly there is no value addition. That happens for
multiple reasons. It is not just because of the banking sector but there are multiple
issues that are involved. But finance and banking is one of the major issues that
we face. | think that Government of India had earlier sanctioned or budgeted about
Rs.2,000 crore from NABARD for the food processing sector. But that has not
seen any major increase. Could I also get some kind of assurance from the
Ministry and from the hon. Minister that food processing also would be given
equal importance just like the irrigation and the dairy farming is being given? If
food processing comes in, then it will go with the idea of NABARD which is: “Tifa
q¢ A1 < 931"

With these points, I once again thank the Government for bringing this
wonderful programme. I thank you, Sir, for giving me the time. With these few

words, once again [ support this very very important Bill.
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SHRI IDRIS ALI (BASIRHAT): Mr. Deputy Speaker, Sir, [ am deeply grateful to
you for giving me this opportunity. At the same time, I am deeply grateful to our
hon. Chief Minister Mamata Banerjee because it is because of her that I have
come here.

Hon. Deputy Speaker, Sir, I would like to put forward a few humble
demands of mine to the Central Government. Sir, as we all are aware, the rainy
season is going on now. So, seeds should be given to the farmers during this
season.

Secondly, fertilizers should be given to the poor farmers. Thirdly, loans
which were already given to the poor farmers should be waived. My learned
friends from the BJP are saying: a=fl &1 IR g I SQfAIY S9! 1 TR & FUC
BT A1RY| BF aTed € 6 a8 <1 oY fF o arft & Bar # € iR & arft & erike #
2l I8 <@l WY fh Bk & BaR § B g iR BR & 3FiRe § S 2

Sir, I would now like to speak in Bangla for a minute.

*We are MPs not because of any party or religion. We must work for the
welfare of the people. This work is being done successfully by our Hon. C.M.
Mamata Banerjee. She is like mother Durga. Our minister Babul Supriyo is
present here.* ... (7agm™) JFA! & AN MUDG ARG & 8, G T8I T AN AW & MM
AN & W Al geael T8l 2] g urgH MAfeer Al St &1 84 Rae @A =Ry,
dfee Riw diem & & & BTl 98 g=Rl 9 gl # fhaw vud fau Mu? I appeal to
the Central Government through our hon. Deputy Speaker. ...(qgm) g7 <ifS|

... (eraam) S B

* *English translation of this part of the speech was originally delivered in Bangla.
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St AN ARIUT Aled (WRR): AEHE SUIEIE Sfl, O {3 AW seHe fdd, 2017 W

I BT aeR o, g9 folg # 31Ul 9gd d9gd g=yde &Rl § 3R 39 fdd &1 |ure
PRAT B AR SUENE WEIed, I§ Ol [ 8 g Iqanl § b WeR B A e el
Je T8 ¢ fp Imir faera ok $fY e &1 fJe™ 21l Rifh 5000 FRe W A g4 H
AP bited off, IHB! IGHEY 30 TR HAS BUY HRAT 39 91 B eldd g b IRbR
Tl H TE, BH A | g AT 2 B 59 99 & UHIv & BT [T B, 39 o¥ b Py &
F AN B TS fIY = ISR I 25 M g1 a1Ry| a1 & 78, SO 39 9 & W
IR & b afasy § o 39 919 B SawIdhar Ut a1 f3 BT MR QR o AT g, %
RIS I MY I1d DR B 91 SGD biued Bl AR A g1 ST Fhal gl T IRBR
HAMFGE U FF RTG AP N T I TS g ag &, 9T D
I & B TWREFDHI & I W o G AR fHAFT B $THA P 2022 T GIAT B B
S arIeT & fRaT 8 SHHT B & 5| SHSD foly St | 1w Sl 26l IRAR S|

I HEIGd, TGS FRASE 9gd 38T B P @l §l 8 I o b Afgen
AYE & HAC P IT Saod (Ha1 3R I faen 7 w1 fhan| S=i e # ol ghR & W)
RISRAT DI HH B @ I AT & Aag B & fden § wW fwarl § sy ua a1 ard
HEAl ATEAN &l § ARBR W U a1 PeAl Aledl § (b Fqel § TErS Bl T Bblg FIGhE
T& BT ¥ fH oft W @) gl avM @ fagl 9 91 RIe Je W R exdt 21 e
AR ¥ ¥ dobl Bt AT agd sredt e §1 89 <@d € & d o dR W TR Al Bl
B H1 b foIv IR & & frar & B e @ U AR T8 21 S I
B I8 A& Jed1 © [ Y ARAT B U1 S| 9UF 9 FHeW © [ I o H IR
e GRET &, WY D gax Hl Rl & Frep! B8R SR 317 Arasi~ieh Sftad § 81 & A
S 2 A 9 AW H ARBR 9 Sl © 6 dfw edsd S sAR o W 98 dF B, H W
Il 3R SAThI BT Al § S8l 25 BOMR BI AEEI H Yebrg §cp 1 1 81 AT Yo el
&l SRRl BIg WU WA 8] DX L &, I 8H ANl Pl qgd W &l DmuRicd Bt S

AR T, I8 W 9% WeH § Ahd 7, a1 wecd H, A fe; B wd # sHd g o

T gl § WPR F T ag 6 Terdrsss §bf B ARl B AR S 91ty ok 59
I BT Ay B 1 AR fp TRl-oret Y Suw AfeAt a1 SwHsAt € 98 v W & Uh
qYFATSSS 9 AfAR WU | B, difh fhaAri B SHBT Bruel e § I 81 IRR &H
<Ed € 5 By Suw AfSal - & A9da & &3 d@ ied el 2] 399 A @
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HrIel e S R SngTRA By SAd! Sl BISHNAT 8, S9hI Sl RS & ANels dreli

@1, I8 fHami I& uga dal

7 ua AfaRad Td a1d Fe1 =medl gl # gaode W M 1§ Wy o wwe /@ gl
Jeargre, O g9 <9 & 1fa IS gara # A € 98 TS 980 $F B R Gahdl 2
W, I8 W FHT BN, A SHD WY b WeDR By, WAl B Il sneveiiy wedE Sff
3% HE T A1 B ANl A o\ T B I B BiC BN AW T B IR FHd gl 9
PIg BfFCHS TEl HIAT e © b d Bl dwm & foy deg w3 |

S B &5 ¥ deaEvs § 9gd BM 99d Bl 1), 98 sHifoy T8 @ W %@ © e
d% @ foy fAepa W Aeg 1 DI JIR T8 &, BIg14 B DI JIR 781 © 3R SH(ely
AT W 98 gAThT ISl &1 el gl § DR A AT BT § b 98 W IS DI AT
Y| TP dl 9l DI IRAT 931V 3R 30D ATI-A1Y 9b] Bl 39 a0 b U SR fhar S
12T fh I TGl DI BISIE DHRAT 8, Riifdh ST dl are B gRI R-BIg= 8 S|

IYTET ARG, BIC-BIC! RaE & g W AGrE BT AAN ofdh? 8 9gd g1 B IR
Hehd &, Rifh ATH-HIY, TErs 7 39 <X H g1 Rarg Aol & foiv 9gaq g far g1 g
qTe AT &, S H G 1977 § HF Yo% H VA.UAL.U. o7 I9 GHI $B WHIRI Dl Yo B
@I I et ATl g8 o T T B U §l W, 3/ Tare b WA ¥ 9 W BN & Rafd |7
A <@ Bl H sd foy e &1 g=rare

AT IS Heled, § SRIG dRal § b A #3139 faRn | Qg g gemai
HI 3R S IHR TGRS BT AR gWhided HR 3H S HI HTATHA H |

PRICIC]
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SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you very much, Mr.
Deputy Speaker Sir.

I rise to support this NABARD Bill with certain reservations and certain
concerns. The National Bank for Agricultural and Rural Development Act of 1981
provides for the establishment of NABARD and it was established in the year
1981. The very purpose of NABARD is to boost the rural economy by providing
financial assistance by way of providing loans to three sectors, namely,
agriculture, rural infrastructure, and small-scale industries. If you go through the
history or the experience of NABARD during the last 36 years, it has played a
very important and vital role in the development of rural economy of our country.
I would like to place on record my appreciation for the wonderful achievements
NABARD has made during these three-and-a-half decades.

I am now coming to the three core sectors for which the financing or loan is
being provided: agriculture, rural infrastructure, and small-scale industries. These
are the three key sectors in which NABARD is involved in banking activities. The
first core sector is agriculture. As everybody has cited, agriculture is a very
important subject as far as India is concerned. Even after liberalization,
globalisation, industrialisation, and all these things, still not less than 60 per cent
of the people in the country are dependent on agriculture. The main source of the
rural economy is agriculture.

You may kindly see that the contribution of agriculture to GDP is declining
like anything. In 1981 when NABARD was instituted and established, the
contribution of agriculture to GDP was more than 35 per cent. When we come to
2017, the contribution of agriculture to GDP has come down to 14 per cent, which
means it is 21 per cent less than that of 1981. This means agricultural production is
declining when compared to the GDP growth rate. That has to be taken into
consideration. This shows that the poor farmers are withdrawing from the field of

agriculture. This is because it is not remunerative. That is the reason for which



03.08.2017 209

they are withdrawing from agriculture. 1 have already stated about the
agricultural production.

The neo-liberal structural economic reforms have also adversely affected
agriculture. Even in developed countries like USA, UK and in other European
countries, still agricultural subsidy is being given. They are all following the neo-
liberal structural economic reforms. Even if you go through the WTO agreement,
there is no stipulation or condition that subsidy has to be waived but the only
condition is that the subsidy should be to an extent of ten per cent. It shall not
exceed ten per cent. That is the condition. Unfortunately, our Government, the
Government of India is vigorously pursuing to get the agricultural subsidy waived
which is being provided to the farmers of our country. So, even the UK and other
European and developed countries are still following and pursuing the agricultural
subsidy. But, in a country like India, where 60 per cent of the population is still
dependent on agriculture, unfortunately the component of subsidies is being taken
away. So, that has to be reviewed and reconsidered if the country has to have
progress and growth which is having social equity and other norms.

Sir, now the total outstanding farmers’ loan is Rs. 12.6 lakh crore. So,
Rs.12.6 lakh crore is the total farmers’ loan. Now, it is outstanding. In the last
Budget, this Government has declared that by 2022, the agricultural income of the
farmers will be doubled. Sir, if you want to double the income of the
agriculturalists or the farmers, then a 14 per cent growth in agricultural income is
required. It is realistic, pragmatic and based on the current growth of the
agriculture. Sir, if you want to double the income of the farmers by 2022, then
what should be the lending capacity of the NABARD? You are increasing it to
Rs.30,000 crore. I will come to the provisions of the Bill later. So, if you want to
double the income of the farmers by 2022, then you have to not only double the
lending, but also to increase or enhance the capacity of lending of NABARD
manyfolds so that agricultural credit could be provided to the farmers. That should

be based on subsidy, incentives and other benefits. If you are not providing
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subsidy, incentives and benefits to the farmers, then no farmer will come to this
field.

The second point is regarding the rural infrastructure. Nowadays, rural
infrastructure is the key area as compared to agriculture. I do not know the
segregation of the figures between agriculture and rural infrastructure. The
NABARD is now concentrating on rural infrastructure development. The RIDF is
there. Since you are the hon. Deputy Speaker, you are always concerned about the
rights and privileges of the Members of this House. Who is giving proposals for
the RIDF? The Members of the Parliament concerned has no role. Suppose in my
constituency, a big rural developmental activity is going on and the NABARD is
financing for the said activity. But, as far as the MP is concerned, he has no
information about such activity. The Members of the Legislative Assembly are
submitting the proposals. It will be considered and processed by the concerned
State Governments and then it will be sent to the Government of India, which will
approve the same. The MP is not in the picture at all. It will be scrutinised by the
NABARD and the project will be sanctioned. Only at the time of inauguration, the
elected MP concerned comes to know that in his constituency the NABARD is
providing such a big amount and that construction and development work is going
on. So, my submission to the Government is that, at least, the Member of
Parliament should be informed regarding the rural developmental activities which
are being managed, funded or financed by the NABARD.

Now, I come to the Bill. The aims of the Bill is to increase the authorised
capital of the bank up to Rs.30,000 crore. Further, it can be increased in
consultation with the Reserve Bank of India. My suggestion regarding the Bill is
that not only the consultation but also the consent of the Reserve Bank of India is
required. That is our suggestion. Then, transfer of the RBI’s 20 per cent share to
NABARD is absolutely correct because the Reserve Bank of India is the regulator
and it is not necessary to have a share in the NABARD. So, it is absolutely correct

and I fully support it.
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My only concern in this Bill is regarding the small scale industries. If you
go through the original Act of 1981, the Small Scale Industries is defined as
‘industrial concerns with the investment in machinery and plant not in excess of
Rs.25 lakh.” Now, you are amending that provision. Wherever the words ‘small
scale industries’ occur, you are replacing it with the micro, medium and small
enterprises, as defined in the MSME Act of 2016. What will be the impact?
According to Section 7, a micro enterprise means a unit with less than Rs.25 lakh
investment; a small enterprise means a unit having investment between Rs.25 lakh
and Rs. 5 crore and a medium enterprise having investment between Rs. 5 crore
and Rs. 10 crore.

Now my apprehension and concern is that this agricultural development
bank is going to be an industrial development bank. The Minister may kindly
explain this. It is because an investment of Rs.10 crore is there for industrial
purpose. Now who is going to benefit by this? They may not be rural people.
Maybe, urban people might be coming and doing these things for which they are
getting loan from NABARD. So, kindly confine the activities of NABARD to
agriculture, rural development and small scale industries with Rs.1 crore to Rs.2
crore and not with Rs.10 crore.

With this concern, I would like to support this Bill. With these words, 1

conclude.
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2 ST THTE ARV ATea (JTehT) @ SUTRET HEIGY, MU e dler Bl JgAfT &, 59D oY
# 3! T=IaTe ol gl g HiY iR wrior A da (dees) fadwe, 2017 o w21 gl
SHA AN ¥ ARG ¥ e werar e, < @ 9gfg &1 I 99, 39 W ued § g4t @
& gl fPa 9 U B AT B, A € AR g9HT 2l S P g BT I [FAE S WA
3R @i ¥ Fax ol &, 3dfay Saa oIy IR §fY sgawen g =mfeel fram wan
aexvy e =Ro7 g St ghem wer W a9 6 Wit &1 ydes 9gaR B 91y iR o9
JER U BN, O BN Uiiehod” AOIgd BN §9H TS BT 9gd g9l 9ediT Al g 3R
RIRCIR I

Pl &1 Y 39 < H By I DI &, AT ©, oK © AR &l 5l 39D foIg gt
&7 Y=, Rars &1 yawee W S @ I BH AT Usdl §1 dal IR BH 98k [Rars & fiw
STATRRI g1 TSl §, SH M1 ISl &, Dol [olde XN, Hel URER, Hal diad 3R Hal
BIS-BIE ASRI & A1 ¥, SE]eged & 91299 9 g6 WAl Bl H9Gd BT BT B BRAl
gl Wil B 84 SN BT SOl obx U FoMT &l Wl & 39 < B g g9 AN &l
SR S S W &, 98 9 D [ S & IR o ¥ YD 3 folg F=ad §1 a7
S fagel # B ofhs feam a1 ol &1 g 5 smotean oxd g, fora @t #id 2Rt 7

AR T8 oY WId dTel forar € fira S aral fear € ek 9 fa €1 s S
BIC HIADHR 8, B fham € a1 dfdhT Ried i 8F1 a1fey &R 961 | S9d! oW
Ry =1feq| IHHT A AR WA 3R g fBAM & IR ST A1fey| .9, T iR
MERA & 1 fram € 39 W &k Y fdy SR <1 =nfey | goftemR & &t &fY o of o
g1 31T IR <REY & 9 Y F &l g, Wl &l B 8, offhd Y H0T of o ©, afh
M & AT PR AETS ¥ &M ofd &, Gerdl ekl @ d S U1 &4 &l 9 SSioed ¥
31 SUSTA & TS 84 AN Bl 931 &1 B/ Pel [ [Pl &1 Dlg WTed 78l &l &4
Sd ol 91t ofd €, o ald ofd © 3R g ald oid &l fhami @&t Sl g B8Rl &,
I W BH ST BIBR $B BN [ DA 7 ATHASAISI DI BT S| ¥ < H 377l fpas
THEAT PR T B

AP B WS &1 A TN AW A o &1 TS F H01 e AEY, dHi B
Y TGS B Rer Sep g1 Afey] A H @ @ g 21 anrar ft guR fog wewy g
G WY B S &, UsTS ol Raig B Jiaen g1, aikT B g 8l ARdreg R A6re §
dTee BT =Ty |
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B4 T Hifd B! 91 B &, B MY TTeld &, 9 U & olfh gu Bl Jeurad dR-
X HH 1T S J@1 2| T Tia § & Bl o W@l 8, U el {ha BH 8 SMY, §9 W
B4 AT =@l A8l DX 37Ol g BT IR § SU AW B AR A A 1AMy I
ST © 3AfTT 8 SU W &9 T 1R SRdBRET e Pl da1d1 o & v ==t &1 18
2| TRHRET FEN AR BIe-H3iel AT, Wdhedr & oy =g a1 <1 Jome &R =
ATSTAT 1 HT AlhT A7 F1MBY| 3T ART B9 ART I k8 & AT HUST AR HBHH AT @
g fegam | A @ g T8 §, fGas @ gawen T8 2 A9 @ ®0 B A9 T8 6,
D foT & waven wE B Arg AN A H <9 &1 3w foT e eman ®, fage o @ ¥
fhT <o & g T o 21 39 R AT & TSI P SMUBI W TS TS FHE IR 8H
3Tt AT AT B
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2N T A ag, (REAYR) : A Sureer qeied, AU g3l g Hi 3R arfivr e
d% @ Weed S, 2017 W e &I Hidwl &A1, garg| IS & "egH A AR AR
AT § GeH, oY 3R HER YHIENT ggardd A1 § 21 I AT DA Bl S FRed o
® € Suw fPaa w0 & o sraven guR # Aogd) Mt MRS Al 1 Q9 g SR o9
e Tid &1 faem @ B, Tid § @ ardl fhar & e T 8rm, 98t & | arel S
AR gal wreft 21 I ISR P aeR &1 frenm| g9t s &) sraeron sl it 39
g & AW A TMd BT BN & S IR § D! U B H At 2l

JMTERUTR JeT=H=T St 99 Hed & o & Wd # gri 3R & aAafad &l JormR e,
T A B T W 7 B folg I8 Fee S 747 1 TR < H 77T 329 fAferaT daR
Hrnfere & & fad 140 ey gacaR Jarg &1 & € 3R o 41 &9 66 e
IR 8 Sl BHIg-BAg 47 Ulerd § Saa1 & fafaa 21 53 ufder @d al wR aenia @
e g1 fafea w1 eawas 81 99 89 fhami @ f[J@™ &1 ad Hd & dl 39D [o1g
HI gl UMl DI FawT g, Il fHami B I=, WRBR B R W IS g1 w2 gl
AT g Al St | Aebed fhar & b g9 fhamil Bl 2022 T 37 QAT D1 A0 H A
H [ | 5 eI DI UG & Y AEIS B A 0T IR AR HRAT B, o
WHR B FgdR do g feas fod e fom g W Jwmit & #ew 9
SFheATIRRI AT Todl & $d] o Shx & a9 & folv Ty axall g1 A1dTs U i
o SR ®e & U 18 WAl & 99 S uRAISHIRN @1 e fhar w21 sae fou
PG 77,595 BRIS BUY A1 2019 TP WA R BT UL fhar Bl 39 ST Bl U H &
fo Surer @ SAIET B AT U, WEAW ol TSI fEd 9 Sl uRaAreH gy A o @ 8
IHHT FHI [/d G IR G | H BAIAIe A Al T, SIS H HiY IO 3T FT A 2
BANG H AErS MR R 98 96 A1 e & qegH I huEl & UH-Udh Ml Dl
TUEY YC R 9 o R @RIed o

e & W SR ufed @ gl afe e 1 o foran 2 oiR 98 99 S 9m H
ST BN AT B, I SW 31T W PBIs AN o Bl AMAIhdT 71 gl AT 89 37 Aol br
AW Y R D [HAET BT o1 ARd ©, A 81 A DI ATl DI AR I TS| AETS
qy 1982 W A Wl FRIS B A YH ol ATl S BAR IRBR GRT SHH Ui IR RIS
I B FIRAT B TR T IR 3 dTel T H 3 30 8K HIS UY IhY WeTH 917 Bl
v fepa S %1 8, I8 Fif¥Ed w0 A wWr Ay gl




03.08.2017 215

IUIEIE HEIGY, AN ARBR Bl U 3R AEAYUl TSI GPelel ARG DI WRA B,
arfes ST < BT WETHAT B A1 MMM deM H AN < § 39 Ao+ &l fY Sooid H_AT
AL BTG H BN DR A e ol ffeR & w0 #§ a1 g ok | Rl # &
ATSEIGS BIelSl Bl RATAAT B T &, e weas 897 duig uid g garadi bl giferd
fram g1 & <@ <@ o f6 aE & Wierw 9§ gRiM 8 g YaT AT BT ISR 7 Bl A1
TR & 3R A aTel 9T H Sl WY DY UK Jal 8, 9 I75 SR ¥ | JRor &5 H I

Tl AT, T2 SRR BT HF AR Horar 8 0 fBhal o1 o &l IR Ao |

19.00 hours

# TS & 39 Od o1 T B gY US AR ST drEdl g [ SR S anfaardt
&3 8, WPR TaRIel JHIAd &3 &R, ARSI doc ATfe H sl 1 9 &1 e &l w41 2l
S HRU I &F B AN db qdb Ugd el U % &l A I8 9% Y ifaReam wrEr @ wiue
P SR, A B U SNfeaR) Wisdl B fahrd HNe S o B e H Sire ddhd o

QU HEIGd, MU o qTell Bl FAWR AT, $HD [T ATYHT qgd-9gd g=IadTa|
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St WEd A (WRR): Uy #RId, MU JY eEd 4 3% UiidedR US W
STAUHe, I AES [ W) e b1 Jidl foan, g9 forg suel aga-agd gyl I8
R 4§ fAami & forg agd & daameiiar f[dar 81 # doia 4 o77dl g iR Ui Wl & foy
ST S 81 3 <21 H Ml &1 O 81T & 98 bl & g1 gam el gl ool 7 @
TfiheeR STATHT BT © 3R 7 81 IRl SaayHT oMl 21 3R SaayHc garl aidl, ol fhami

B P B B SRd T TSl T B 9 g B R S ge 89 o @i F,
el WM W AGER & A1 R TR & §5F DI el @M IR AR 8, O HET J<9 7 5ol
ATaTe B HUSA 5 AR PIS I F TETHR 30 BTOIR HRIS 39 TP IR & W« § I8 [
AT 21 H 9 a1 By dHxal g 6 g | w2l Wfed doi 7 o de ¥ feami
HI T BNl B, W W H A S BT & bV FHeAr arg | # A b @ St W geh-
1 dige W & <

I T8l dbl H BN Bl agd BAl &l [ Bl Siapt T8 e fb S
fou S v & S9a1 w1 WioR &l o ol qv <o 4 8 ard 9@ omdt 6 JorqRa

BT SN, S BI a1 Jrorr o, SHd B W fhaEl ¥ IR eadd dRRY |
kS

gt fha I8 &1 ared | Wisde HHMET 7 BRIl JUAT gHeal (a1, dAfhd IqH o

fpa feeliar goml, I was | gl # =g 6 Bl & SIHeN o A1 Tesars @

foq a8l w5 7 BIE wdg 71, O TES Ge B IRA STAUHC H 980 $Y AW &l 3 &
T ST O @ e & BT B

TR, O BH I & H S § Al @l Bed & B gl B Rl & oy deg-srTs
B 21 # grear § o Sua foy o e 9o {3 Sl oSt Wil ASe 1 e a9 Wl
gl aPR ol 31 Atpd TE fiell, wE Arss fAoma T8 o, Qe &1 dom T8 e
A H WA DR ofd &l Wl DI A P G941 914 & gy, Aled a¥idd I ST fham
S| ATSThel WAl @ dgd Ared a¥id o Y &l Al B Ul SMer & Sy,
SD! AISHT BIRT DA B 3R ITD! Bl P Fel A1 el § gob Worgal &A1 aredl g
o TfidhedR Jafict STt S1u FelfoHl 1 I T8l ¢ T @ 8, T8 WIS B 9 &
Brs A1 I afGdas @1 srase frar sl § =mEm 5 e |rrsds o shifaq fan
SY | SIS TSl § ST 60 U9 oy STaT g 3R dhleMuRfed WNTgel & U gaey
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B, PIRTIRIeT AN & U Wl & AT 8, IS fhA™ Bl 2dex Wi &1 SRwd o

TS|

T Al iR TE & WY € ofhd agt s 15 W ¥ 20,000 IS SEAA
TR BT W W9 AW B, b 9 bl ) @d H T8 A Sar gl # IS A
B |.... (Taem)

{d M ISR USE! B Ggd TS URR ©, Ioi [pami & oy fora g

‘Mot &7 & ST R ¢ A9, drer o=t iR T,
ST el e kg, 93 o= ga s

fFAT 1 IHD! BAA BT Fel 91 firel, 3HD [l TMaE HA BT H AU HaT gl

g |
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SHRI M.K. RAGHAVAN (KOZHIKODE): Hon. Deputy-Speaker, Sir, thank you
for giving me this opportunity to participate in the discussion on the NABARD
Bill, 2017.

First of all I would like to appreciate the hon. Minister for the initiative he
took to increase the capital of NABARD from Rs. 5,000 crore to Rs. 20,000 crore.
We know the NABARD is established for the betterment of farmers and for the
protection of the rural sector. But what is the real picture in the agricultural sector?
You know better than me we are witnessing that the number of farmers who are
committing suicide is increasing day by day.

I would like to mention one thing. In this context, the NABARD should act
as a responsible organisation exclusively towards the agriculture sector, not the
industrial sector. Then only they can provide and regulate facilities like credit for
agriculture and for industrial development in rural areas. Now-a-days, we all say
that farmers are the backbone of the nation’s economy and its wealth and health.
But they are not getting proper price for their products. How can they get over
from this financial crisis?

I would like to suggest or mention two points. I would not like to take much
more time. The NABARD should also consider establishing a fund like National
Rural Credit Fund. It is a short-term measure. You see Section 21 of this Bill. It is
largely limited to re-financing for the farmers. So, my suggestion is to include this
provision for the National Rural Credit Fund for the farmers. The suggested Fund
should be exclusively utilised for their assistance by way of loans and advances.
This will help the farmers to a large extent and save them from the clutches of the
private moneylenders as well as from committing suicide because they will know
that NABARD will help them with small time loans and advances.

My second suggestion is this. A National Climate Smart Agriculture Fund
should also be created. This Fund should be utilised for giving loans and advances
mainly to the agriculture sector. We see that climate plays a role of a major

villainous character in our agriculture sector. Establishment of such a Fund will
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enable the Government to consider helping the people at a time when the nature
plays havoc, badly affecting the agrarian sector.

There are instances of fatal lightning and rampant snake bites, especially in
monsoon. The farmers should be offered financial help during such monsoon

situation. These two Funds will help the agriculture sector. Thank you.
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SHRI K. C. VENUGOPAL (ALAPPUZHA): Sir, I have only one question. The
Hon. Minister has replied. Shri Premachandran and Shri Anto Antony have raised
a serious concern. The hon. Minister is saying about agriculture and farmers’
issue. This Bill pertains to small scale, small and medium industries and,
therefore, it is giving more emphasis on small scale industries. Therefore, the
general concern is whether it is going to negatively affect farmers. That is what
the general concern raised here. We would like to have an answer from the hon.
Minister. This piece of legislation is focusing on small scale industries. Earlier
the amount for industrial loans was up to Rs. 25 lakhs and now it has gone up to
Rs. 10 crores. I would like to know whether it will affect the farmers.

#it WA PR TWER : J81 HY W NgiRa AW S 9 S S B gl A T 5 7
5 ¥% g S @ oy =7E 2|

HON. DEPUTY SPEAKER: The question is:

“That the Bill further to amend the National Bank for Agriculture
and Rural Development Act, 1981, be taken into consideration.”

The motion was adopted.
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HON. DEPUTY SPEAKER: The House will now take up clause-by-clause
consideration.

Clause 2 Amendment of long title
HON. DEPUTY SPEAKER: Shri N. K. Premachandran to move Amendment No.

1 to clause 2.

SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:
Page 1, line 11, —

after “‘enterprises,”

insert “fisheries, cashew industry,”. (1)
HON. DEPUTY SPEAKER: I shall now put Amendment No. 1 to Clause 2 moved
by Shri N. K. Premachandran to the vote of the House.

The amendment was put and negatived.
HON. DEPUTY SPEAKER: The question is:
“That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Amendment of Section 2
HON. DEPUTY SPEAKER: Amendment No. 7 to Clause 3; Shri Rabindra Kumar
Jena — not present.
The question is:
“That clauses 3 and 4 stand part of the Bill.”
The motion was adopted.

Clauses 3 and 4 were added to the Bill.



03.08.2017 225

Clause 5 Amendment of section 4
HON. DEPUTY SPEAKER: Shri N. K. Premachandran to move Amendment Nos.
2 and 3 to Clause 5.
SHRI N.K. PREMACHANDRAN: I beg to move:
Page 2, line 17, —
for “may,”

substitute “shall,”. (2)

Page 2, lines 19 and 20, —
for “in consultation with the Reserve Bank”
substitute “with the consent of the Reserve bank”.
3)
HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 2 and 3 moved by
Shri N. K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. DEPUTY SPEAKER: Shri Bhartruhari Mahtab to move Amendment Nos. 9
and 10 to Clause 5.
SHRI BHARTRUHARI MAHTAB (CUTTACK): I beg to move:
Page 2, lines 28 and 29, —
for “such institutions and persons in such manner

as may be notified by the Central Government”

substitute “public financial institutions and public sector
banks.”.

)
Page 2, line 31, —
for “fifty-one”

substitute  “‘seventy-six’. (10)
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HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 9 and 10 moved by
Shri Bhartruhari Mahtab to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY SPEAKER: The question is:

“That clause 5 stand part of the Bill.”
The motion was adopted.
Clause 5 was added to the Bill.
Clauses 6 and 7 were added to the Bill.

Clause 8 Amendment of section 21

HON. DEPUTY SPEAKER: Shri N. K. Premachandran to move Amendment No.

4 to Clause 8.

SHRI N.K. PREMACHANDRAN: Sir, I am not moving my amendment because

it has become

infructuous since my Amendment No 1 is not carried.

HON. DEPUTY SPEAKER: Amendment No. 8; Shri Rabindra Kumar Jena — not

present.

Shri Bhartruhari Mahtab to move Amendment No. 11 to Clause 8.
SHRI BHARTRUHARI MAHTAB: I beg to move:

Page 2

, for lines 43 to 47, —

substitute “8. 1In section 21 of the principal Act, in sub-
section (1)—

(1) omit “not exceeding eighteen months™;

(i) in clause (v), for the words ‘“small scale industries,
industries in the tiny and decentralized sector, village and
cottage industries or of those engaged in the field of
handicrafts,” the words “village and cottage industries, micro
enterprises, small enterprises and medium enterprises or of
those engaged in the field of handicrafts, handlooms™ shall be
substituted.
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(ii1) after clause (v), the following clause shall be inserted
namely:—

‘(vi) any scheme for refinancing of long-term or short-
term agricultural loans in districts afflicted with
agrarian crisis and so declared by the concerned State

29

Government.’ ”. (11)

Sir, my amendment relates to Clause 8. I need to say something. In the
main Act, there is a provision of 18 months. I think the Minister can go into that
aspect. This restriction of 18 months will not arise any more. It needs to the
amended. In this short Bill, of course, you have not brought it. But, I would
suggest, this needs to be amended. Why do you put a cap of 18 months now? It is
necessary.

The second part is this. In Section 21 of the principal Act, in sub-section
(1), I would say, in sub-Section (iii) any scheme for refinancing for long-term or
short-term agricultural loans in districts afflicted with agrarian crisis and so
declared by the concerned State Government also can be taken up by NABARD
where financing will be better.

It will be better for the farmers to get relief. So, that is the reason why my
amendment is here. I would request the Treasury Benches also to support this in
favour of the farmers.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 11 to clause 8
moved by Shri Bhartruhari Mahtab to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY SPEAKER: The question is:
“That clause 8 stand part of the Bill. ”
The motion was adopted.

Clause 8 was added to the Bill.
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Clause 9 Amendment of section 23

HON. DEPUTY SPEAKER: Shri N.K. Premachandran to move Amendment No.

5 to clause 9.
SHRI N.K. PREMACHANDRAN: Sir, I am not moving my amendment because
it has become infructuous since Amendment No. 1 is not carried.
HON. DEPUTY SPEAKER: The question is:
“That clause 9 stand part of the Bill. ”

The motion was adopted.

Clause 9 was added to the Bill.

Clause 10 Amendment of section 25

HON. DEPUTY SPEAKER: Shri N.K. Premachandran to move Amendment No.
6 to clause 10.
SHRI N.K. PREMACHANDRAN: Sir, [ am not moving my amendment.
HON. DEPUTY SPEAKER: The question is:
“That clauses 10 to 13 stand part of the Bill. ”
The motion was adopted.

Clausel0 to 13 were added to the Bill.

HON. DEPUTY SPEAKER: The question is:
“That clause 1, the Enacting Formula and Long Title stand part of
the Bill.
The motion was adopted.

Clausel, the Enacting Formula and the Long Title were added to the Bill.
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£ AN FAR AR : § IKAE BT
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HON. DEPUTY SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.
HON. DEPUTY SPEAKER: The House stands adjourned to meet on Friday, the
4™ August, 2017 at 11 a.m.

19.27 hours

The Lok Sabha then adjourned till Eleven of the Clock on Friday,
August 4, 2017/Shravana 13, 1939 (Saka).
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